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CONS TITIJF:t\T ASSllVlFLY CF INDIA (LEGISLATIVE) 

TUe8Gay, 30th Murch, 1948 

" The Assembly met in the Assembly Chamber of ~e Oounell Houae,'" 
Quarter to Eleven of the Cloc.k, Mr. Speaker (The Honourabw Mr. G. V. 
Mavalankar) in the Chair. . 

STA:RRED QUESTIONS AND .AN8lBRl 

(a) ORAL AN ~  

ABsoa-PTION OF It).;FUGEES BY PROVINCIAL N~t N  AND PCNJABI 
AND SUTnEI 'REFUGEES IN o~rl A  

1025 •• ](r. R. It. Sidh .... : Ca) Will the Honourable Minister 01 Relit>f a.ud 
Rehabilitation be pleased iJo refer to the answer given to part (b) of my S. Q. 
No. 459 asked on 25th February, 1948 regarding the absorption of refugees by 
the various Proviucial Govermnents and state wha.t is the population of Sindhi 
and Punjabi refugees in Bombay? 

(b) How many refugees have been absorbed by the Governmellt of Bombay 
in pursuance of the instructions receivtd from the Government of India? 

The Honourable Shrl X. O. :Neogy: (a) Abou. St lakha. 

(b) About 500. 

Mr. R. X. Sidhva: May I !mow, in reference to answer to part (b). whe-
ther thesE' 500 people who have been em~lo e  are refugee. from Punjab !lIl'! 
Sind? 

/ The Honourable Shrl X. O. :Neogy: Yes. 
Mr. R. X. Sidhva: How many from Punjab and how man,. from Bind? 
The Honourable Shri X. O. :Neogy: The figures have not been aupplied ttl 

me separately, nor have they been asked for separately. 

Mr. R. K. Sidhva: Is it not a fact that in reply to my question on the 25th. 
a list was pl-ltced on the tablt-which indicates that the Province of Bombay did. 
not employ any from Punjab or Sind? 

The Honourable Shrl K. O. lfeogy: That may pot relate to a period which is 
covered by my answer. 

Mr. R. K. Sidhva: May I how whether the,. have been engaged after this 
question was answered? 

The ~no rable Shrl K. O. :Neogy: I do not.. think so. As II matter of fact. 
the information that the Government of Bombay supplied is to the effect the;t 
they have issued orders waiving domicile and other requirements for appointment 
to Government service in the case of refugees. They are also issuing orders to 
enable the recruitment of refugees to be made up to 25 per cent. of the total 
number of vacancies. 

lIZ. R. X. Sidhva: The statement which was placed on the table Iltates "!IS 
foUows: --

Number of refugees employed by Provincial Governmen __ 

Madras Province, 8 

DelIii Province, 2149. 

Central PrOvinoea, 810. 
( 271:t ) 
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West Bengal, 2. 

ni~  Provinces, 214 

Ajmer-Merwara, 75 

East Piunjab, 13590 

May I 'know why Bombay is excluded from this list? 

The Honourable Shri X. O. Keogy: ec~se at that time Bombay did not 
report· as having employed any one. . 

Dr. P. D. Deshmukh: Is the Honourable Minister aware that the ex-
elJlI,[")'c'''s oJ the Ka.rachi Port Trust have come ~ Bombay? 

The Honourable Shri X. O. Keagy: Yes. . 

Dr. P. S. Desb.mukh: Are any arrangements being made for them? 

The Honourable Shri X. O. Keagy: In what manner? 

Dr. P. S. Deshmukh: In the manner of employment as well as looking after 
their comforts and theIr stay . 

. The Honourable Shd X. O. Keogy: I am sure all possible efforts are being 
made. 

emi Ramnarayan Singh.: How many refugees have hitherto been per-
manently re a~ilitate  

-The Honourable Shri X. O. Keogy: This is a very wide question and I am 
not expected to answer it with reference to the original question under reply. 

Shri RamuarayanSingh: I do not want the exact number. Approximate 
number will do. • 

The Honour&ble Shrl X. C. Keagy: I have to obtain information from all 
over India, and I should not like to depend upon my memorary for the purpose 
of giving eyeri an approximate figure . 

. Prof. N. G. Ranga: Have t,he o er~nt of India asked t ~ Pro inc~al 

Goyernments to send them periodical reports in regard to the housing conditions 
of these people and to what extent and how many of them have. come to be 
given hou8e8, either specially built ones or in other places? ' 

The Honourable Shri X. O. :Heagy: We are always in touch with the Provin-
.cial Governments .ahout the progress in this matter. • 

Dr. P. S. Deshmukh: Would the Honourable Minister be pleased to look 
into the cases of these· ex-eny>loyees of the Karachi Port Trust if I convince 
him that nothing has beelP'"Oone. for them? 

The Honourable. Shri K. C. Neogy: '1 should like to have notice of that 
question. I have gone into the matter, but I do not just now recollect any-
thUlg as regards the steps tha! may have actually been taken. 

Shrt V.O. Xesava Rae: I want to know the numbar of refugees' employed 
bv the. Madrf18 Government. 

.. The Honourable Sb:ri It. O. lfeagy: The question specifically related to 
Bombay. I have not got the figures for Madras. 

Mr. R. K. Sidhva: Is it not a fact that the Government have stated that 
the,Karachi Port· Trust employees, be~a se they form part of the local bod;es, 
therefore they will have no place in the Government service? 

The Honourable Shd It. O. lfeogy: If thll.t statement has been made, I 
should like to check that up. However, I think it correctly represents the 
position, beca.use the Port Trust employees are employees of a. local body. 
Shri Ramnaray&nS1ngh: Is it in the contemplation of the Government to 

construct sufficient number of new houses and buildings here at Delhi as. soon 
as possibJe without cement and steel. 



B'l'4lIo1I.BJ)QUBB'l'IOIfB AND AIrSWBBS 17la 

~ Ho.Dourable SlIrl E.G. Ieogy: I am afra.id we are-dealing with Bo:inbay, 
'and with reference to a strictily limited issuf •• 

Dr. P. s. DlllbmUkh: Is it a fact that these 9-employees of the :Karachi 
Port Trust were asked to choose whether they wished to stay in Pakistan ~ 
eome baCk "here, and is it nota fact that they were intended. to be treated OIl 
the same basiIJ as other Government aervants? ' 

The BaDourable Skri E. O.lII'eopr: I am afraid I am not in a position to 
make a statement on that point. 

Quo-u OJ!' CABS AND IMl'OBT LICBNC1J:S :roB 1 48-~. 

tl026 .. -Shri H. V. KamaUl.: Will the Honourable  Minister of Com-
merce be pleased to I\tate: 

(a) the total value of the import quote. of motor CIll'8 sanctioned by the Gov· 
ernllwnt of Inrlili for the yeor 1948·49; " 

, (b) the names of applicant firms or agents who applied for licences to import 
motor cars during the aforeSliid year; and' • 

(c) th" names of applicant firms or agents to whom import· licences have 
been granted and t.he total value of the quota allotted' to each? 
The Honourable Xr. O. H, Bhabha: (aT Monetary ceilings for' the issue ,of 

import licences are fixed for half-yearly periods; accordingly ceilihgs' have so 
far bee:) fixed for Ilcensing of motor COl imports only rili · an 1'. ~lln '. 

1948. I 8IIl afraid it will not be in the 'interest of trade to disclose the enoII 
figure of the ceiling. 

(b) find (c). The attention of Honourable Member is invited to.my,answer 
1)n the 22'ld March, 1948 to part (g) of the starred question No. 916 by Shl'I. 
Jaspat Roy, Kapoor. 

HOISTING OF INDIAN UNION FLAG ON INDU!S HIGH Cc:iMllISSIONlilB'S 
• OJ!'J!'ICE IN PAKISTAN ' 

tl027. -Shrl B. V. Xamlitl: Will the 'Honourable the Prinle Minister 
be pleased to st&.te: 

(n) whether the Rag of the Indian Union is daily hoisted over ~e office of the 
HighCommission61r for India (in Pa.kistan) in Karachi; 

Ib) whether it. iR a fRct l;hnt during the disturblllices in Karachi in .TilDuary 
last, the fir"g was lowered;' 
(c) if the answer to part (b) above be in the' af'lirl:il1ltive, whyitwlIs lo"-,,rerl 

and uuder " o~e oders; and 

(d) when tjJ.e flag was re-hoisted on the office of our High Commissioner in 
Pnkistan7 ' 

TIle BoiDour&b1e P&Ddit' .rawab.ar!.&l Nehru: (II). The, flag of the Indian Union 
1s daily hoisted over the Office of thes m Commill io~er for India and accord-
lng to the prevailing-practice is lowered each evening. .  , , 

(b), (c) and (d). There W8Il considerable confmion in X&rao)hi after the 
riots on 6th January and large crowds of refugees were continually coming to 
the High Com:inissioner's· Office. The office' staff fts som:ewhatoverwhelmed 
by' this inftux of people who required constant ~attention. The. High Com-
missioner.spent ll'uch of, his time in touring the affected areas in the city. In 
these circumstances by an ,oversight the flag waa not hc?isted on the morni,ng of 
'the 7th and 8th. No ordelB .. to this effect were issued. The .flag was rehois-
ted on the.m.omiug o~ the 9th JanUary. ,. •  " 

. '. , . .. 
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SBOBTAGlil OF DmsEL OIL D!I l1mu.. 
1028. *Shri Deshbandhu Gupta: (a) Will the Honourable Minister oX 

Works, Mines and Power be pleased to stste whether the attention d Govern-
ment has been drawn to the News item regarding shortage of diesel Oil, publish-
ed in the Hindustan Times dated the 19th February 1948? . 

(b) If so, what are the reasons for such a shortage'? 
(c) How many oil producing concerns in India have been stopped? 
(d) What are the percentages of oil imports from various countries into<> 

India? 
(e) What steps do GQvernment propose to take to get proper buppiiss of 

diesel oil for the use of various concerns in India? 
(f) Is it a fact that the United States of America has cut down India's 

supply of petrol by 50 per cent.? 
Shri Satyanarayan Sinha: (a) Yes. 
(b) The reasons are world-wide scarcity of Petroleum Products and insuffi-

cient number of tankers to can-y whatever supplies are available. 
(c) None to my knowledge .• 
«1) The percentages of Oil imparts from various countries into India during 

1947 were: 
Iran, 85.8 per cent. 
Bahrein, 8.2 per cent. 
U.S.A., 5.0 per cent. 
Singapore, 1.0 per cent. 
(e) In order to secure increased allocations of Oil for this country, Govern-

ment have already taken steps to approach the overseas suppliers of Oil and 
also those in authority who control the distribution of oil to various countries. 

(f) No. 
Shri Desb.bandhu Gupta: May I know, with .reference to the reply given to 

part (f), what is the cut that the United States have effected in the supply of 
petrol to India? 

Shri Satyanarayan SiDha: I want notice. 
Sbri Deshbandhu Gupta: May I know whether there has been ILny cut at all 

and if so, whether thE)re has been any political reason behind it? 
Shri Satyauara.yan Sinha: No political reason, but because of the increased 

world demand for petroleum products the non-producing countries have had to<> 
go under restrictions. 

GBOWI1.rG PBA.CTIClI OF JOD!IT BroCK COMPAl(IlDS D!I ISSUING BoNUs SHARES. 

1029 *{Shri T. T. XrIIlI.Damachar: Will the Honourable Minister of Commeroo 
• Shri E. Santhanam.: 

.,be pleased to state: 
(a) whether the attention of Government has been drawn to the growing 

practice of J 9int Stock Cempanies issuing Bonus shares; 
(b) whether, Government, in the course of their administration of 00" Tnmltn 

Companies Act, have kept a record of the various issues of such shares: 
(c) whether Government are in a position to IPve the total value of 8uob 

sh8res issued every "lear from 19« onwards; and , 
(d) whether G()vernment have examined the question of dillCOuraging . t,bis 

practiee by suit,ably 8Ii:tending the provisiona of the Indian Compsnies Act~ 
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'f'he Honourable Mr. O. H. Bhabha: (a) I am doubtful if the praetiee ia 
really so general-.< 
(b) No' but the information is required t,g be furnished in returns of ..no-.-

ments of shares submitted to the Registrars of Joint Sj;ock Companies under ... 
Indian ComplUlies Act, 191il. 
(c) The information is not readily available,but caI?-be collected t:om ~ 

~o s Registrars. Government do not however consIder ~ at the tIme and. 
labour involved are commensurate with the results to be achIeved. 

(d) No, Sir. 
Smi T. T. KriBhnamachart: May I ask the Hotiourable Minister in vIew 01 

\he fact that he is himself doubtful whether he does not think it desirable Iio 
eollect this information in order to impress the public generally? 

The Honourable Mr. O. H. Bhabha: Well, for the' Department's guidanoe 
information is being collected from the ;Registrars. 

Prof. N. G. Ranga: Is it not a fact that Govermnent generally publish either 
annually or biennially reports of the state of conditions in regard to the ,Joint 
Stock Companies in this country? 
The Honourable Mr. 0, H. Bhabha: The Commerce Ministry does not pub-

lish those reports but th:Regtstrars publish them. 

Prof. N. G. Ranga: But is it net a fact that some ear~ back, there used .-
be an all-India Report being published?; 

'!'he Honourable Mr. O. H. Bhabha: I am not aware of that. 

Pandit Lakshmi Kanta MaUra: Is there no General Statistical Sectioa 
attached to the Commerce Ministry which collects this information? 

The Honourable Mr. O. H. Bhabha: As I said, there is a Statistical SectiOil 
--attached to the Commerce Ministry where these figures are being collected, bufl 
they are available from the various Registrars of the Joint Stook Companiee ia 
~ e various parts of the country from whom these returns are received ever, 
six months. 

Shri T. T. Kr!Bhnamachari: May I ask the Honourable the Commerce 
Minister if he realizes, that if the reserve funds of these companies are being 
. <Iiverted into bonus shares and to that extent the stability of these concel'lI!! ill 
at stake, is it not the responsibility  of the Government to enquire into thiIJ 
matter more tmrefully? 

The Honourable Mr. O. H. Bhabha: I do not-agree with the Honourable 
Member's suggestion. -The reserve fund is built up from the shareholdel'lf. 
profit and it rightly belongs to them, Sir. . 

Shri Deshbandhu Gupta: May I ask the Honourable the Commerce Minister 
whethel' it is a fact that all pUblications of the Commerce Department are be-
llind time. 

Mr. Speaker: Order, order. The question need not be answered. 

GEOLOGICAL SURVEY OF ORISSA. 

1030. ·Shri Btswanath Das: Will the Honourable Minister of Wnrkll, 
Hillen and Power he pleased to state: 

,(a) whether it iR a fact that the Geological Survev of Orissa was sanctioned 
and undertaken by t,he Government of India in the' year 1009 on 11 RDecified. 
programme; 

(b) why the same was given up; and 

(c) whether Government proppse to consider the need of again undertaking 
the work started in 10091 ' 
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ShrI. Satyanarayu ~a  (a) Yes; a geological survey of Orissa to be com-
pleted in 7 years was sanctioned. A tStatement showing the work done during 
the tield seasons 1939-40 to 1946-47 and that proposed to be carried out in 
1947-48 is laid on the table. 

(b) and (c). ~ to the War the regula1' survey could not be proceeded witk 
as originally planned, as attention had to be directed mainly to the search for 
minera.1s of economic importance, with reference to the War effort. Bull 
systematic Geological Survey of Orissa has again been taken up since the field 
IIIISBon 1946-47, in pursuance of the 5-year plall of the Geological Survey, 1& 

tcopy of which is placed on the bable. 

-- 8hri Btswuatil »as: May I know, Bir, whether the Geological survey of 
Orissa Province includes also the Orissa States? 

Shri 8atyan&rayu ~a  I want notice. 

GoVERNMENT CoNTROLLED REFUGElil C.AJiU'S AND CAMPS FOR REFUGEES 

FROM HYDERAlIAD STATE. 

1031. ·Shri V. O. Xeaava Bao: (a) Will the HonoUl'Sble Minister of "Relief 
and Hehabilitation be pleased to state the total number of refugee camps run 
by the Government of India and directly controlled by the Ministry of Food? 

(b) Is there any propos&l by the Governmenti' to start refugee camps in the 
border districts of llyderabad, for feeding aRd giving facilities to those refugees 
comil1g from the Hyd!lrllhlld State? \ 

(0) If the answer to'part (b) above bll in the negaiive, do Government pro-
pose to "("Insider the question of opening .such camps in those districts? _ 

The Honourable Shrl X. O. Neogy: (a) The. number of refugee camps .run 
by the Government of India is 33. They are directly controlled by the Ministry 
of Relief and Rehabilitation. 

(b) No. 

(c) No. 

Shrl V. O. Xesava Rao: May I know, Sir, whether the refugees coming out 
from Hydel'lIbad are permitted to come here? 

The Honourable Shri X. O. Neogy: I have no information. 

Prof. N. G. Ranga:--Have Government put any sort of time limit, even 
provisional, for their own guidance, for which these refugee camps-are to be 
run and till that time these poor refugees have got to be ~e  up in these 
refugee camps instead .of being absorbed in the normal life of the country? 

The Honourable Shri X. C. ~eo  No definite time limit is possible to be 
thought of at preseRt. 

Shri V. O. Xesava Rao: May I ask if Government is aware that the 
refugees are coming from Hyderabad? 

The Honourable Shri X. O. Neogy: From newspaper reporas, I think that ill 
the positioll. 

Shri Biswanath Das: The Honourable Minister in charge of the Department 
just now -stated that he does not know anything about the refugees from 
Ryderabad.May I know the reasons for this ignorance? 

The Honourable Shrl X. O. Neogy: Well; so far as the Ministry for which I 
MIl responsible is concerned, we are dealing with refugees from Pakistan. 

8J1li Blawuath Das: May -1 know whether a separate Ministry is necessaI1' 
lor this purpose? . 

tNot yrinted in t.he day'. Debate A copy bas been placed" in the Library of the 
...... -8d. ,,'D, 
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Kr Speaker: Order, order. That is an argument. 
Shrt Deshbandhu GUpta.: May I ask whether the Governments o~ Madras 

and C. P. have made 110 references to the Government on that subjeet? 

The Hauourable Shrl X. a. Neagy: ~ot to my knowledge. 
Dr. P. S. DeBb.mukb.: Does Government consider it very creditable to know 

less than the Fass? 

Kr. Speaker: Order, order. 
Shri B. N. lIlunavalli: Is it the policy. of Government not to render any 

aid to the refugees that are coming from the Ryderabad State? 
. The Honourable Shrl X. a. Neagy: As I haye already said, this question 
oe~ not concern the Ministry of which I am in charge. The question co~  .be 
dealt with by the Government of India on a reference from the provlllClal 
Uovernmellt concerned. 
Shri Deshbandhu Gupta: May I request the Honourable the Prime :Minister 

to throw some light on the subject to say whether it is or it is not a fact that 
the Provinces of Madras and C. P. have made representations to the Gov-
ernmellt of India to make some arrangements for the refugees who have been 
coming fr~'m the State of Hyderabad? . 

The Honourable Pa.ndit JawaJ:l.a.rlal Nehru: I do not think that this is a 
very well·known fact; some odd mention might be made, but no partieular 
emphasis has been laid so far as I know. ./ 
SM Ill. Ananth&aayanam Ayyangar: Is the Government aware, Sir, that 

there are non·official agencies doing relief work for the refugees from Hyderabad 
who are flying in large numbers at Bezwada? 

The Honourable Pandlt jaw&h&rlal Nehru: Yes; I suppose so. 

Prof. N. G. Ranga: Is it not the duty of the Government to watch the caseB 
of all refugees from wherever they might have come, and is· it not the duty 
.of the Government to watch the cases of refugees who flew from ·Hyderabad 
and afford due facilities for them? -

Mr. Speaker: Order, order. It if? either an opinion or a suggestion. 
Prof. N. G. Ranga: May I know how is it, Sir, that the Central Govern-

meut has not taken any steps nor enquired into this matter and taken the relief 
measures themselves in their own hands? 

The Honourable Pandit .Tawa.harlal Nehru: I do not understand this 
question. Sir. . Government' is not the Central Government only; it is also 
the Provincial Governments. On the one hBnd there is a great deal rightly 
said about Provincial Autonomy, but wheuever a question of relief comes, if 
is said that it is the job only of the Central Government and not of the 
.Provincial Government. I do not apprflciate that point at all. 

Pandit Balkrisbna. Sharma: May I know iftbe Central Government have 
kept a watch through the Governments of these Provinces, Central Provinces 
Bnd a ri.~ regard,Vlg the influx of refugees in tbeir respective territories~ 

'The Honourable Pandlt Jawa.h&r1al Nehru: We are in continuous touch. 
As a mHth'r of fact, my own impr('ssion lS that after the firf<t influx there 
was a slight flow back. Again there was an influx, they come and go, but 
considering the huge emill!ation that we have seen, it is very small. 

Mr. Speaker: Order, order. I am afraid the Honourable Members are 
arguing the point. 

Prof. N. G. Ranga: Has the Government of India, Sir. taken any care to 
Bee that the Provincial Governments 8.8 well as themselves do take some 
steps in order to relieve fue distrew; of these refugees· who are coming away 
from Hyderabad:> They have not taken any steps till now. 
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The B0n01l1'&bIe P&lldit .Tawaharlal lIehru: The Government of' India. 
deals with these problems through the Provincial Governments; we are in 
eonstant touch with them. When the Provincial Governments ask us for help. 
we try to give to the best of our capacity. 

Prof. 11. G. Ranga: Is it not a fact, Sir, t1at the Andhra Provincial Congress 
Committee has particularly drawn the attention of tbe Central Government 
1,0 the serioubne"s of this problem and to the need for giving relief to these 
peopl'~ 1 . 

lflt. Speaker: Order, order. 

REFUSAL O'F CORnESPONDlNG PO,TS TO OYFICIALt<'OF GoVE£'.NlI!EN'J' PRIN1'lNG 

PRESS, SillD 

1032. ·Mr. R. K. Sidhva: (a) Will the Honourable Minister of Works . 
. \iines and ])ower be. pleased to state ~ et. er it is !lI fact that Sind <rovernment 
()fficials wbo were compelled to leave Sind.  were accorded by the Government 
"f Tu(lia the same concessions as officials from West Punjab for appointment.. in 
t,quivalent posts in India? 

(h) Have there been any instances where officials of the Government Print-
ing Press of Sind, who hud applied for posts in the Government of India Print· 
ing Press, were refused corresponding posts? If so, why? 

Shri Satyanarayan Sinha.: (a) Excepting the case of I.S.E. officers who 
exercise their option in favour of India, Sind Government officials as well 
liS those from Baluchistan and R-W.F.P. have been accorded priority of 
employment o-ver West Punjab officers under the rules laid down by the 
Ministry of Home Affairs .(Transfer Bureau). A copy of theBe rules is laid 
0n t.he table. 

(b) Two officers who were lately Superintendent: and Assistant Superinten-
dent of the Printing and Stationery Department of the Government of Sind app-
lied for posts in the Government of India Presses. The former has already been 
IIppointed as an Assistant Manager and the latter will be U' pointed as an 
Overseer. These officers could Dot be offered higher posts (,n administrati-ve 
grounds. . . 

Copy of ~ffice Memo. No. JC/47-Ests(R), dated 27th December 1947 from the Ministry 
"f Home Affairs to all Ministries of the Government of India. 

SU1IJE<:r :-R .. ett .e~"t of refugee. from Pakistan. 

The undersigned is directed to refer to this Ministry'. Office Memo. No. 7O/8/47·E.ts(R). 
dated the 14th September 1947 and to .ay that the question of th .. priority to be given 
to various categori"" of penons for employment in the Central Services has been fw:ther 
examined and the following decisions have been rel>Cbed :-

(1) Employees of the Central Government wbo wer.. "" ... ing in Pakistan Areas and 
have opted for India. and cannot he ahsorbed within the Department in which they were 
originally employed and employees of th.. ~tr 1 Gov .. rnment whose appointments were 
abolished consequent on the constitutional changes, t.g., employ ...... of the office of the 
G<>vernor·General's Secretaii .. t and the Political Department inciuliing the Residencies. 
will have the first cl .. im ou va.candes available in the Centra.! Services. Such persons are 
registered hy th .. Transfer Bureau in the Ministry of Home Affair. and nominated against 
vacanoi .. s reported to the Bureau by the various Ministries. . 

(2) After nominating per90ns belonging to category (1) the T.ransfer Burea.u will nomi· 
nate employees of the Provinci&l Governments of the North-West Frontier Province, Balu-
chistan and Sind, who .. re .. Iso registered in the Bureau. 

(3) 'Where the Transfer Burean is not .. bl.. to nominate or recmnmend candidates of 
either of. ,heae c&tegoriel, the vac&ncies should b.. reported to the nearest Employment 
Exchange, in accordance with the instructions contained in the Home Department' Office 
Memorandum No. 7O;69/45-Est.o(R), dated the 24th NOVember 1945. Refugee. other thaa 
G<>vermnent servants who nave come over to the Dominion of India from Pakistan ant 
~ . .eligible tor registration iLt the Employment Exchanges and in recommending candidatel 
fI1r" employment, the Employment Exchange will give preference to refngees from PakiBtan 
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including employees of Indian States in the ~ ap icallimits. of-Pa i~ ... ol~ ref .... 
in India. Whenever the' Transfer Bureau ,. UJl&ble to no~nate . lta~le ~ l af e  ani 
agrees to recruitment being made otherwise than throug'" Its .. geney It will. not.if:r UIa 
Director-General Resettlement and Employment of th!, fact 00 that he may .~til f  b1maelf 
tl>at the vacancies are duly reported to the Employment Exchanges and ca.Ddidates ftCOm-
mended by the Employment Exchanges are considered for the a.ppointment. 

(4) The responsib'ility to resettle emplorees of the Government of e~  Punjab all' 
Assa.m who on partitioll opt,ed for service with West BengaJ, E ... t Punjab anll AB8&IIl 
respectively and are surplus to the needs of these GOTernmen!s io primarily that of the 
Governments of West Bengal, East, Punjab and A.sam. It i. unlikely that the Central 
Government will be able to <1 hs:)rb any surp]us staff of this category except to a ll r ~ 

""tent in the cas. of technical pel·sonnel. The provincial Governments concerned a.re belDl 
&liked to forward details of qualifications, record of service, etc., of suoh teohuicaJ per-
eonnel so that the Ministries here may be notified and their prospect of being abeorbef 
by the C<ontral Goverrunent examined, 

(5) The above. preferences will not apply to recruitment made on the result of com· 
petit;"e examination or by, selection by interview by the Federal Public Service O-
mission. The Federal Public Service Commission is being" asked in cas .. of selections by 
interview where t.he candida.tes are of equal merit, to give reference in the order set ... 
paragraph 1. 

Mr. R. K. Sidhva: May I know who is the 'latt-er'? 

Shri Satyanarayan Sinha.: He is the Assistant Superinltendent of the PrlntiDi 
and Stationery Department in Sind Government. 

Mr. R. K. Sidhva: Ma." I know if even the Superintendent of ~ e Govern-
ment Press in Sind could not be offerEd a higher post? 

Shri Satyanal'8yan Sinha: As J have already said s higher post could not 
be offel·eJ to him on administrative ground!!. 

ABU'l'CTED WOMEN RESCUED AND STATE NURSING HOMES 

1033. *Shri Brajeshwar Prasad: (a) Will the Honourable Minister of Itelief 
and Ilelwbilitution be pleased to state the total numher of abducte·l wom':;ll 
rescued upto 15th March, 19481 

• (b) Do Government propose to establish State Nursing Homes, where the 
children horn to these abducted women, will be maintained bv the Stat!; from 
the clay of their birth till they attain the age of majority? -

The Honourable Shri K. C. Neogy: (a) No reliable figures are a.silable up. 
the 15th IJecember, 1947. The number of women and children rescued since 
then is as fo]kws: 

From 15th DEcember 1947 to 25th' January 1948-1218 from Wesf.era 
P"l;istan and 1576 from East Punjab. 

From :d(ith January 1948 to 11th March, 194R--17R3 from Western 
I'akistan and 2236 from East Punjab. 

This 
Punjab 
Camp. 

makes a tot,,] of ,'W:;l from \VesYc'm Pakistan and 3812 from ,East 
This does not include 974 abduct,ed Kashmiri women from the Kunja 

(b) The whole question of children born to abducted women is under 
consideration. It is not improbable that many such children .,.:ill he abs{·rbed 
in families :,0 ,,,hich the women concerned belong. rl'hn idea of es.tsblishing 
State Nursing Homes if; 9150 being examined, 

Shrimati G. Durgaba.i: Mar I know whether Government have nddreEsed 
the'" Rasturtw. National Trust making a request to them about maintainiu. 
these women and taking care of the children? , 

'l'he Honourable Shri X. O. lIleogy: As far a8 my rp.collection  go['s, no suell 
request has been addressed, but I shall certainly consider the IIonourable 
Lady'8 suggf!8tioD. 
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Mr. I'1'a.nk It. Anthony: Has the attention of Government t,een drawn to 
a statement .n the press that although persons have been cllUght r~ - 8n e  

In tlie matter of these abductions no prosecutions have been launched? 
The BDAOurllble Shri K. O. Neogy: I aID afraid 1 am not ill p ~ e8sion of 

facts on this particular point. 

Dr; B. Pattabhi Sita.ramayya: Are Government in a position io .state the 
nwnoor of abducted women from the St-ate& who hllve been rescued? 

TIle Honourable Shri K. C. Neogy: I have not got the figures here, but I 
can assure my Honourable friend that the number .. s fnirly considcrable. 

Dr. B. Pattabhi Sitaramayy&: Is the Honourable Minister aware that many 
of the abllucted women are with high military officials and thE' soldiery in some 
~f the Stut.es? Will efforts be made to recover them? 

The Honourable Sh.ri :It. C. Neogy: That kind of gtl,tement has been made 
with reference to the situatton that prevails on both sides of tl:w border. 

JOINT DEFENCE PACT BETWEEN INDIA AND PAKJ&TAN 

1034.' ·Shri Braleahwar Praead: (a) Will the Honourable the Prime Mims-
ter he pleased to state whether the attention of Government has been ciraw" to 
,the news published in the Free' Pre88 Journal dated the 12th March, 1948, 
regarding Mr. Jinnah's offer for a Joint Defence Pact betvieen. illdla' and 
Pakistan? 

(bl Have the Government of India been approached either officially or non· 
officially by the Government of Pakistan for the conclusion of a Joint J)nf,'ncf' 
Pact? 

The Honourable Pandit Jawaharlal Nehru: (a) Yes. 

(b) GovenuJ1€'nt have received no such offer either ofiieially or otherwise. 
The Question of joint defence. however; is important, from the p in~ Qj view 
of both India und Pakistan and Government. will gladlY eonsider thls when 
the time is rip .. for it. 

IMMOVABLE PROPER'l'lES LEFT BY AC~  IN SIND 

1036. ·lIr.R. K. Sielbva: (a) Will the Honourable Minister of Relief and 
l1(·ltahilitation be pleased to state whether a Custodian of Propf!rties has been 
IIppointed by the Sind Government to look after the properties of Sind refugees? 

(b) What is the' total, vallW of immoveable properties left by evacuees in 
~n  . 

The Honourable Shri K. C. Neogy: (a) No. The Government of Sind have 
passed an Aet known as the Sind Economic Rehab'litation Aot, 1948, under 
which they can take possession or control of any property abandoned by 
Evacuees and' use it for the purpose of rehabilitating refugees. The Act makes 
no provision for the management of the property in the absence of the -evacuee 
and for protecting his rights and interests in the ploperty eud maintaming an 
account of the income and expenditure in regard to it. Representations have 
been made to the Pakiskn authorities t<> appoint !l Custodian of Evacuee 
Property in &'nd on the same lines-as in East anel West Punjab. 

(b) Until r<>gistration of claims of evacuees from Sind is completed no 
esti.D;!ate is, possible. Negotiations for an Inter-Dominion Property Settle-
,ment, which will include S.nd. are in progress. If, as is expected, a s(>ttlement 
'·is reached all daims will be registered and Bcrutiniz!:ll for vnluatiOl! . 

. JIr .•• E. Sidhva: Was this subjeot disoussed at the last iDterview thsj the 
Honourable Minister had w.:th the Pakistan Ministry? If 80, ,-with what result-? 
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The Honourable Shri K. O. Neogy: This specific question was not discussed 
by me while I was at Lahore, because it formed ~e of the specific poin.til for 
discussion b"tWf en the officers of the two Doml1llous who were constituted 
into a spec..al ('ommittee. That committee has gone iIJto this, as also verI 
many other important questions relating to this bubject, Rnd their repor:f; is 
under consideration. I mayo add that· an inter-Dominion Confer~nce of the 
. M;inisters is likely to be held. to finalise the s(lheme w. thin a few weeks. 

CoAL AND MANG4NESE MINES WORKJNG IN CENTRA.L PFOVU1CES 

1036. ·Dr. P. S; DeshmUkh: (a) Will the Honourable Minister of Works, 
Mines and Power be pleased to state how many coal and manganese mines are 
working in the Central Provinces and where they are located? 

(b) What was their monthly out-put in the years 1938, 1945 and 1947? 

'ei What are the llames of the firms which are working them? 

(d) When will each of these leases and contracts terminate? 

;e) What is the number of labourers employed in each mine? 

(f) Is there any proposal for opening new mines? ~ 

Shri Satyanarayan Sinha: Three statemeiltst are pla(led on the table of the-
House. Statement I gives the information in respect of parts (a), (e) and (e), 
of the question, Statement II in respect of part (b) and Statement III in 
respect of part (d). . 

(f) No del1nite information regard..ng the opening of new mines is available. 
but it is understood that the Government of C. P. and Berar propose to opell 
Borne new mines in the recently discovered (loal-field bt Kamptee. 'l'he mat. 
primarily concemr the Provincial Government of C. P. and Bernr. 

Dr. P. S. Deshmukh: Is the Honourable Mini,ter aware d any proposals 
with regard tu exploiting the m:neral resources of the Bastar State? 

Shri Satyanarayan Sinha: I shall require notice 3£ that. 

Shri Deshbandhu Gupv.: Is it it fact ~ at due to transport difficulties the 
accumulations of coal is increasing and the output is going down e""\,ery day? 

Shri Satyanarayan Sinha: That may be so. 

Seth Govinddas: Then what steps are Government going to tuke about the 
transport of coal from the C. P.? 

Shri Satyanarayan Sinha: Thllt is a ql!cstion for the TransPOrt Minister, 

INDIAN CHA.MBER OF COMMERCE, NISBET ROAD, LAHORE AND OTHEES PFOM 

PuNJAB RECOGNISED BY GoVERNMENT 

1037. ·Giani GurmUkh ~  Xusatar: (a) Will the Honourable Minister of 
Commerce be pleased to state the number: and names of Chambers of CC'JllmAfCII 
recognised bv the G·overnment of India from the Punjab? 

(b) Was the Iridian Chamber of Commerce (Desi Beopar MandaI), Nisb~fi 
HOlld. Lnhore. recognised by the Government of n ia~ 

(c) If the reply to part (b) above be in the affirmative, were any requests 
re el e~ bv the Ministry of Commerce intimatIng the change of address of the 
sald Chamber, how manv letters were re(leived in this connection and what is the· 
action taken bv GoverruiJ.ent on these requests" 

(d) If the reply to part (b) above be in the negative, what are the ciJ:cllm-
l ~ances under which the recognition was withdrawn? . 

(e) Were other Chambers. if any, in other provinoes removed from the ii9t. 
of 'recognised Chambers, and usa, what are their names" , 

tNot printed in the. da.y'. Deoote. A copy has been placed in the Library ~f th .. , 
1I-.-lII4. 01 D. 
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The Honourable Mr. O. H. Bhabha: (a) Two associations have been recog-
.nised from Eastern Punjab. They are (1) The Simla Trade Associa.tion, 8.imla., 
and (2) _ The Punjab Federation of Industries, A.m1'I.tS8l'. 

(b), (d) and (e). The Chamber was recognised bdore Jlurtition, but this 
recognition was withdrllwn after partition on the 'gl'ound that Lahore bad been 
included ill the "Dominion of Pakistan. I may add for the Honourable Member's 
informatfon that 'recognition' was automatically withdrawn from [,ll Chr_mbers 
and Associat.iolls which had their headquurters in the Dominion of l'akistan. 
In pursuance of 1rlJ.is decision, the following Chambers cf Commerce belonging 
-.to Eastem Bengal were also removed from our list after Partition, viz.: 

(i) The Chittagong Chamber of Commerce, Chittagong, (ii) The Muslim 
Cbmber of Commerce, Chittagong, and (iii) The Narayanganj 
Chamber of Commerce, Narayanganj, Dacca. 

(c) Six refeBnces for xe·recognition of the Chamber \\ere received by ~e 

Ml:nistry and referred to the Chief Commissioner, DeJhi, und the Government 
of the East PU:1jab for report as is the practice in such (·uses. A rderence to 
the latter Govemment was necessitated because the Chamber originally pro-
posed to have iff! headquarters in Delhi and subsequently expressed its int~mtion 
-of setting it up in Ambala. The reply of the East l'unjab Government is s~ 
aWIli:ted. 

The request made is not of a routine nature as it is not known what interests 
:IIhe Chamber represents in its present form. I would add for the Honourable 
Member's information that in all cases where recognition is sought from Gov-
ernment, the Provincial Governments are asked to report UpOu the statuB, 
-importance fmc!. the representative character of the bowes. It is only after a 
favourahle reply has been received that recognition is granted in such caseB. 
The Government of the East Punjab r may add in this cl)Jmection has been 
asked to e p~ it.e its reply. 

Prot. :Ii. G. Ranga: What are the priviJeges that are accorded to BUch 
Chambers as are recognised by the Commerce Ministry of o ernmpn~  

The B.onouriLble Mr. O. H. Bhabba: RecogDI:tion simply meanB the supply 
()f official Gazettes and other commercial and relevant information which may 
be useful to thepe bodies . 

• 
IMPORT OF LUXURY CARS FROM BRITAIN 

1038. *Shri Kishori Mohan Tripathi: (a) Will tbe Honourable Minister of 
Commerce be pleased to state whether any orders have been -placed in Britain 
for tbp import of luxury cars into India? 

fb) If so, for how man .. Y Ruch cars have orders been placed? 

(e) \\That will be the pric~ of the cars in Indian currency? 

The HOllOurable Mr. O. H. Bhabha: (a) No licenees nre Leing issued during 
-January·June 1fJ48 for import of motor cars whose c.i f. value ~ cee s Rs. 5,000 
per unit, if imported in component parts for assembly in Ind.:a and Re. _ 6,250 
if imported assembled. It follows therefore that no orders can be placed for 
moto!; cars costing above these price limits. 

(b) Does not ~ e. 

~ ,(cr.The inten1al sale prices of the cars are fixed by the distributors and • 
. icontrol is exer<ised now -by the Central Government. 
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DISPJlRSAL OJ!' REFUGlIlES IN KUB.UKSHETRA CAMP TO OTHER PlmJlAllBNT 

HABITATIONS. 

1039. "Shri S. V. Krishnamurthy Rao: (III) Will the Honourable Minister of 
Relief and ltehabilitation be pleased to state whether it is a fact that there are 
nea.rly 1,75,000 refugees in -the Kurukshetra Camp and that all of them are-
living in tents? 

(ll) Is it a fact that most of them are without work? 

(r.) Is it a fact that thefts and other anti-social offences ~e on the increase 
there " 
(d) Is it a fact that the Camp will be under water in the rainy season 1 

(e) 1£ so, what arrangements do Government propose to make to' disperse 
the refugees in the Kurukshetra Camp to other permanent habitations? 

The Honourable Shri K. O. Neogy: (a) Yes. 

(b) Yes. 'rhe Camp can provide work for only a few thousands, among the 
Rf'fugees. 
(c) No. 

(d) Most of the area is low-lying and is liable to llooding. 

(e) It is mt possible to proviae permanent habitat,jon ~or large ~ l1ber of 
refugees in ,1 Bhort time. Removal of refugees to other relief campa 18 aetLvely 
under considoration. ' 

Prof. N. G. Ranga: Are we to understand that no effort is being made to 
provide .constructive and productive work more and more to these refugees in 
this paiticulnr camp in order that the burden on the State itself could be 
minimised? 

The Honourable Shri K. O. Neo ~ Every effort is being made in that 
direotion. If I might make a suggestion to my Honourable friend, he oould 
perhaps take a trip down to Kurulrshetra, and I am sure he would be perfectly 
satisfied with the arrangemEnts, limited as they are at the moment, that have 
been made for the training of these people ,:n various gainful occupt'tions. 

Shri S. V. Krishnamurthy Rao: Is it not a fact, Su, that Ilearly 50 per cenfi. 
of the refugees in the Kurukshetra Camp are agriculturiHts? 

The Honourable Shri K. O. Neogy: I should not lilre-to say that, but there 
is a good proportion of agriculturists among them. 

Shri S. '\T. Krishnamurthy Rao: What arrangements EJe bEing 'Lade to re-
settle them on land? 

The Honourable Shri K. O. Neogy: Most of them life IlOrmally entitled to 
rehabilitation in the East Punjab province and also the East Pt:njab States? 

Seth Govlnddas: Is it not a fact, Sir, that there are vast tracts of barren 
land round about Kurukshetra and are Government thinking of hringing this 
land,under ~ t ation' 

The Honourable Shri K. O. Neogy: I should nol like to say that there BrO 
vast tracts of land in Or round about Kurukshetra it3elf, but the fact remains 
that there is a large acreage of what is called cultuwble waste land in the 
Kamal district of which Kurukshetra is a part. 

Shri Deshbandhu Gupta: Is it not a faot, Sir, that a large percentage of the 
refugees who beJonit' to the Frontier Province &l[Il not allotted any and by ~ e 
East Punjab Government? 

The HOIIOurabie Sbz:I K. O. Neogy: I do not think that there is a very large 
proportion of the Frontier people constituting the population d ,the (.i>mp; bUll 
there is certainly a good number of refugees who belong to the Frontier and 
other noil-Punjub areas .. As a matter of facti. under the revised policy of the 
UovemlDeIlt of East PunJab, people from Baluchistan, Sind and N.-W.F.P. 
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would be entitled to be reh&bilitated on land in East PUIljaband the Be.st 
PUIljab f:)tates, provided they or their ancestors had migrated from any of the 
districts of the Punjab to those areas. Therefore, it is not quite correct to say 
that these people are not entitled to rehabilitation b<l1)€.fits in East PUIljab. 

Shri S. V. Krishna.murthy Rao: May J know, Sir, who is .responsible for 
the security arrangements .n the Kurukshetra camp--the Central Governme.nt 
or the Bast l)unjab GOvernment? -

The Honourable Shri K. O. :Heagy: Well, Kurulishetra is a -part of the 
-district of IbrnaL So far as Police measure.s are cOIlc"rnad, certainly it is the 
responsibility of the East Punjab Goverlllllent. But in addition to the Police, 
We ha \'C a smu II force of the Army. 

, Shri S. V. Krishnamurthy Ra.o: Is it a fact that there "re l'ot more than 
-one hw:dred army men in the Camp? 

The Honoura.ble Shrl K. O. NeOgy: Well,· it may be ~ . 

Shrl S. V. Krishnamurthy Rao: Do Government thihk that it is sdficien. 
tor a camp of 1.70,000 persons. 

The Honourable Shrl K. O. Neagy: It is· not the usual prootice to hRV4'I 
a large sectio).! d the Army to guard a camp. The al:tual sncurity rreasures 
depend upon the strength of the police. 

DELAY IN GoVlllB.NMBNT PRINTING WORK DUE TO CONGESTION OF WORK IN 

GoVERNMENT PRESS. 

10!Kl. *BhrI. S. V. Kr1sImamurthy Rao: (a) Will {he Honourable .,Minister 
of Works. Mines and Power be pleased to state whether it is a, fact that there is 
heavy congestion of work in the Ooven,ment l'resB clllleillg delas and errors In 
Government printing work? 

(b) Are Government aware that there is what is known as the "Weber 
Printing Offset"  with two printing machines" ith co.,mlete eqtripment and w:th 
u capacitJ of printing 16,000 (lOpies an hour lying idle in the A mi i~trati e 

tntplligence room of the Commerce Deps.rtment? 

((\1 Te ;f n.ot II fart that the nrint.inrz in this machine if< ilone by lithr. typing 
and obvift,," 61; errors in printing? 

(ii) Do (1overnlllellt llropose to utilise this machine for Government print-
ing work? .  . 

Shrt Sa.tyanarayan sfnha: (a) Yes. 
(b) Yes. The machinery for the Press was purchased lAst year bulitbe 

Press could not start working for want of suitable accommodation. Accomm~ 

dation is now being allottea for its installation. I 

(c) The originals are photographed .. In actual printing r.o errors can occur. 
but if thrre Rfl'. any errors in msnuscJ\pt, they ure reproduced. 

(d) Yes_ 

.SURVEY RESEARCH lNSTtTUTE AND T1rn MANAGER. 

tMl. ·Shri S. V. Kfishnamul'thy Rao: Will t.he Honourahle- ini~ter cf 
\ ot ~. Min". Rnd Power be pleased to' state' 
In) when the Survev Rp.!'earch Institui tl was stRrted: • 

'h\ q-hnt itq pn" hil1· i~' • 

(c) the different branches in which it is carrying on a.esear~  Work; 

(d) when the present President of the Research Inatitntet,ook eharge 

(e) what his salary is: and 
if\ hf>IY mnn, rr spnr~  nllPers hR,P h.el'n Dl1hlished and on what suhi€cts: (j' 

h,f0l'e he took charge of his present office;· and (ii) after he took charge.? 
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8m $atYlliMlrayan Sinha: The question should have boen addressed to ~ 8 
. Honourable lVlini;;ter for Agriculture who has agreed to answer it on the day' 
,allotted to his Ministry. 

RBSTRICTINO OF APPLlOATIONS FOR LOANS TO REFUGlillIIS BlIGIBTlIIRlIf) III 

'DELlIl BEFOI<E NOVEMBER. 1947. 

1042. ·Silri t.akshminarayan Sahu: Will the Honourable Minister of lteiid 
auuHelwbljltatlOll be pleased to state the intention of the Government jI' /"s· 
trictiug the appj,cations lor loans to the refugees who have been re.nst,erea iii 
Delh; bejore the 30th November H147? 

'The Ronoura,ble 8hri K. C. Neogy: The scope vi the Doans sch"me for-
rehabilitation is ~ot confined to Delli.. But the capacity of pelhi t? nj)sorb 
refugees into its economy is limited. The Standing .Advisory Comnuttee of 
this House lHne a,uvised the Ministry that DElli. cannot absorb more than 
2~ lakhs or l'Ellugees and that only those who registered by. th!l 10th December. 
1947, should be digible for rehabilitation LoansID Delhi. 1hi8 does not imply 
that Government undertakes to rehabilitate the entire r,umber regLstered in ~  

Delhi Province before that date, The exceptigp to this dead line has been 
made in the caSe of refugees from Sind, N.-W.F.P., BaluchiHtan alJd Bahawal-
pur as evaeuatiL>ll from these areas started late and iu some cases still conti-
nuing, III 1 heir case the correspond.nl' date is the 29th February, 1948. 

8hri Deshbandhu Gupta: Is it not a fact that regiotration (f refugees some-
times takes weeks, Will Government take that f'lct into consideration and if 
they are satisfied t,hat in . actual fact people had corne on or ,before the due 
<late in Delhi, entitle them to the benefit of the loans? 

The Honourable Shr; «. C. Heogy: That, I am afraid, is a different issue.. 
We are C0!lCer"ed with l'(Ople who have registered ttiemoehes before 11 8peci-
no,] date tb.at 1 have mentioned. Now, with regard to the first-dat€, namely, 
the l()th eJ)""ember IlJ47, 1 have a statement shuwing that apprc:ximately 
2,69,UOO and odd persons had been registered by thnt date and, as I have 
already stated. nccording to the opinion of the AdVIsory CQ11lmittee of this 
House attached to my Ministry. the maximum capacity of Delhi to absdrb' 
refugees is f1bouttwo and a half lakhs. . 

Shri es ~an  Gupta: Has any representation been received by tbe 
Honourable MInister from· refugee1l who had come to Delhi before that date 
cand had applied ror registration, but ,,'ere not reg;steredY 

'l'he Honuunl:ile Shri'It. C. Neogy: Is the Honourable Member refelTing to 
registraton of claims? 

Shri Deshtandhu Gupta: I am referring to registration of rp.fugees. 

The Honourable 8hxi E. 0.' Neogy: Registration of lefngees which waa 
undertaken by the students of the Tata lnstitute of Social Sciences was' golie 
thro".gh, ~s far HE I am aware, with commendable ul(pedition, ,'nd if any such 
casp, Whl£h the HOl1ourabl.e Member has nHmtioned' h,we occurred I do not 
thin]: that tll",i \\'0::1::1 l'epresent the general position.· , 

b!PLEM'EN'1'ATI0N OF RESOLUTION ON INDUSTRIAL TRVCE. 

1043. *Shri C. SubTamaniam: (n) Will the Hononrllbl" lIfiniBtAr of Lahom 
1H' pleased t<> statf) whether all the labour organisations in the country havp, 
accpnted the Resolution on Industrial Truce passed in the Industries Conferencp 
held in DeceMber H147'1 'I! 

(b) If 80, what steps have been taken to implement the terms af the Reso-
lution? 

'l'heBonourable Shri lagjivan .Ram: (a) So far the ~ ia.n National Trade 
Union C f r \ ~ has accepted the resolntion. The Socialist party "as also 
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accepted it. The matter is stili under correspondence with Qj;her ail-India 
organisations. I may add that the Industrial l'ruco l'o..solution is iucluded in 
ilie agenda of the Indiu.n Labour Conference which opens in New Delhi on 
~e 19th April 1948 and which will be attended by representatives of all-ludLa. 
organisations of workers as well as employers. Their reactions '0 this resolu-
tion will no d01lbt be made fully known to Government at the Conference. 

(b) Goverument hope shortly to make an announcement in r~ ar  to the 
implementation of the Indnstrial Truce resolution. 

8hri C. Subramania.m: Are individual trade unions cOllBulted, or only the 
all-India organiHatiollS are consulted, in the matter? 

The Honourable 8hri Jagjiva.n Ram: In all these watters the all-India 
,orgu.nisations are consulted and not individual unions. 

8hrl O. 8ubramaliiam: In a case where the all-India or anis~.tion is a 
communist body eontrolled unwilling to co-operll.te has the ono r~ble Minister 
baken any steps to consult individual trade unions '! 

The Honourable 8hri JagjivaJi. Ram: Those trade llniollS which do 'lot agree 
with the policy of the All-India 'frade Urrion Congres'l ~ e flee to disaffiliate 
themselves ",nd join other organisations. 

Shri Deshbandhu pta~ Has the attention of the Honourable the Labour 
Minister beeu drawn to the remarks made by the PL-e.idellt cf the Federation 
of Indian Chambers of Commerce and Industry toe other day in which he 
stated that tbiH resolution has not so far been observe.! 1-y the trade unions 
and that since then' there have been many strikes" • 

The Honourable 8hri Jagjivan Ram: I have reud that statement in the 
Press, but I do not agree with that view_ 

Prof. N. G. Ranga: Is it not a fact, Sir, that Borne trade wlions which 
agtee with TI'I1('e Resolution and have aceepted it are not able to give effect 
to it, because they have to approach Government only through the all-India 
organisations which are not prepared to accept the terms of the Truce 
Resolution? 

The Honourable 8hri Jagjivan Ram: As I have mfj.de it clear, if BUY union 
feels that it is not ina position to agree with the policy ~.n  pr"gramme of any 
All-India. organization, it is free to get itself disaffiliated and fllnction alone or 
join any other All-India organization. 

8hrimati Renuka Ray: Would the Honourable the Minister kindlv inform 
the Howse 'lS to what response the industrialists have given in rpgard t~ kt'tping 
to the .resolution of industrial truce? And will %e Honourable MiPister alro 
say if he is satisfied ~at the in striali~ts' re pons~ is satisfactory?' 

The Honourable '8hri Jagjivan Ram: I am afraid it is tbo early to express 
any opinion on that matter. 

Prof. N. G. Ranga: Have Government got any illfonnation ag to anv !rort 
of. effort being r~a e by any set of these employers t,) set lJP those work· com-
mlttees and vartous other ma('hinery suggested by i;hi6 truce r.esolution? 

The ~ono rable Shri lagji"lJ Ram: In !rome of the co~cems work com-
mittees have boon set up and efforts are being made by Government themselves 
to Bet up the n(,l'essary machinery for getting the establishment of these work 
. ('()Dlmittees exp"dited. 
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STOPPAGE GF WORK IN VARIOUS INDUSTRIES AFTER PASSING OF RESOLUTIOli 

ON INDUSTRIAL TRUCE 

1044. *Shri C. Subramaniam: ~ (a) Will the Honourable Minister of Labour 
be pleased to Rtate the nun,ber of industrial disputes in the various industries, 
resulting in stoppage of work since t;le passlpg of the Resolution on 'II'rlustrial 
Truce in December 19477 -

(1)) What is the total number of workers iuvolved in each class )f industr.Y 
and the total number of man da.ys lost? 

(c) Were any enquiries made regarding the causes which ied to the st pp~ e 
of work? 

(d) If R9, what were the results of the ~n lli · " '  

'!'he Honourable Shri Jagjivan . .Ra.m: (a) and (b). I lay on t,he tnble a state-
ment containing information for the period 20th to t-he 31st December 1947 
ana for the m'J'lth of January 1948. Information r'lr ilte succeeding ILonths 
is not yet available. 

(c) and (d). So far as the undertakings in the entra~ sphere, TJiz., Cent~a1 

Government's (,wn undertakings, Federal Railways, major ports, mines and 
coalfields, are ooncerned, inquiries 'and conciliation pl'oer'cdings Wf're beld in 
most of the c".f'es. A large number of them were sdtled amicably. I'rwis8 
Information rE,jating to industrial disputes in undertakings in the Provincial 
sphere is not available. Almost all Provincial Goveruments have the-ir own 
independent il,dustrial relations machinery whose primnry function is to' enquire 
into industrial disputes and to do all that is practicalJIE' for rrompt sdtlemen' 
by conciliation. 

Indu8trial di8F'Ute8 duri't'g Decrmber 1947 wh:ch 81.arted on O'r t,ftdlhe 
2()th D".CpmiJer. 1947 . 

No. of No <>f I No of Industries 
disputes workers man6daYII 

involved i 1<'Ift. 

~ 
-~ 

Cotton . 3 2,213 2,471 

;Jute 3 22,000 lU,Oot 

Dooks and Port. 1 6,520 39.12& 

Engin .... ring • , . . *Ii 1,203 2.0911 

Plantation . . . *1 ... • -. 
• 'lnieipalities ; 1 2,000 16,000 

ellaneona 7 1.976 2,716 

.. 
Total •• 21 35,912 206.-11'1 

-N. B.-ll disputes 'Were in progre ••• 

·P&rtionlars about the workers involved and Dl!'u·daya lost in ODe dispute are ngt 
known. 

~Partic ar8 abOut workers inv?!ved and the man-days lost in 2 disputes are nat-~ .  
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Injustrial di8pute8 duri.ng January 1948 

Industry No. of 
dtsputes 

No. of 
workers 
involved 

No. of 
ma.ndays 
lost 

--~--------------.--.-------------------

Cotton 

Jute 

Others. 

Engineering 

TeIl'lea. 

Food, Drink and Tobacco, 

toal 

Railways 

Other •. 

Docks and Pons 

PlantatioM . 

Municipalties 

Miscellaneous 

TrGfI6pori. 

; 

Total 

40 

6 

15 

7 

Ii 

2 

4 

4 

38 

53,068 

34,471 

779 

6,249 

2,790 

6,234 

742 

61 

'1,568 

1,787 

379 

8,'31 

------------
128 I 122,55 

118,311 

60,200 

8,712 

4,633 

92,IS67 

186 

183 

177,586 

14,004 

1,477 

79,252 

653,518 

Shri C, SUbtamaniam: Will the Central Government. call for the enquIrIes 
made by the Pro inci~l Governments regarding the working nf the industrial 
truce to find out whether the truce have the effects contemplated originally by 
the Honourable Minister? 

The Honourable Shri Jagjivan Ram: We periodically hold ccnferences with 
the Provincial Labour Minister8, and in the first week of May ~ are going 
W have a conference of the Provincial Labour Ministers bnd there we will 
.discuss these rna tters .. 

Shri C. Subramanjam: Is there any improvement in the industrial rela-
,tions between labour and employers after the truce? 

The Honourable Shri Jai!ivau. Ram: I will not say that it has dfteriorated. 
Shri Harihar :Ra.th Shastri: Has the Government any knowledge that tW( 

-of the main causes of these strikes are: firstly the refusal of the employers t( 
!implement the awards given from time to time in industrial courts or adjudica· 
tors: and secondly the introduction of chang,,!! in working conditions advel'llelJ 
Jlffecting the interests of labour? 

The Honourable Shr! JagjiVIm Bam: I will not say that these 8t'C the onlJ 
FO causes. Tht\re are other causes as well. 
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Sbn C. SubramaDia.m: Are the Government aware that there is m indus· 
trial dispute in the town of COimbatore and that i~p te is being prolonged 
{or the last two months and more because labour has refused to accept an 
award given by an arbitrator? 

The ~ble Shri .Jagjivan :&am: That report I have scen in the press. 
But that is tbe Provincial Government's responsibdity lind not of the Central 
Government. 

Prof. B. G. Banga: What does the Central Government do lIhen a w.bour 
dispute like that is prolonged for  a long period of two, three to four months 
affecting the totO 1 overall production? 

The HonoUlable Shri .Jagjivan :Bam: Get into j;( uch with the Prc.vincial 
Governments Im,l request them to expedite a settlement. 

Prof. B. G. Ranga: Is not it possible for the Central Government to try 
and supplement t,he efforts of the local Government' in "o-operation with the 
latter and thus bring about a settlement of such i:isputes much earlier tl!n 
~ the cas,e at present? 

The Honourable Shri .JagjivlIL :Bam: As ~  friend is nware. in yew of 
'Provincial autoDilmy, we can only do that' at the request Qf the Provincial 
Government concerned. 

Several Honourable )[embers: rose-

lIr. Speaker: I tb:nk we ought to go to the next question. We are arguing 
the point now. 

HABDSHIPS TOEM}'LOY1!1lIlS OF OBBTAIN MINISTRIBS IN SBOUBING ALI.Q7MDT 

OF GoVBBNMDT QUABTBBS IN DELHI 

1045. ·Shri Damodar Swamp Seth: Will the Honourable Minister of Works, 
}\.fines and Power please state; ,,; 

(a) whether it is a fact tha,t the seniority for purpose of lI.lhmnent 'of Gov. 
ernment quart-ers to Government employees is reckoned from the date of their 
:lOntinuous posting to Delhi and Simla in case of Delhi quarters;.and 

(b) whether Government are aware that these orders oause hardship to the 
employees of the Ministries pooled for purpose of allotment, where transfers to 
and from Delhi are made, as and whan necessary. in the interest of publio 
, service? 

Shri Sayanara)'IIL 8JDb&: (a) Yes. 

(b) o er ln~nt are awe:re that a~ tment rules do inyolve ar s i~ in 
certain Clloses and the questlon of reVlwon of these rules IS lmuer conSIdera-
tion. But no revision of allotment rules can remove the pOiISibillty cf hardship 
in individual caSAs, so long as the accommodation BVlli!able is utterly inade-
quate to the demaIlll for accommodation in Delhi. • 

TssUK OF LICUOBS FOB IMPoRT OF ELBCTBlCAL GooDS FOB 1947-48 

1M6. ·Shri SaUl an~a Bamanta: Will the Honourable Minister Gf Com-
merce be pleased to state: . 
(a) the number of licences IlrBnted during ~e period fnI?n 1st JanuarJ. 1941 

:.0 29th February 1948 for the Import of electrical goods which are not manufac. 
tured in India.; 
(b) the names ~f firms holding !icen!>es at present; 
(c) the names ,of finns which were importing those goods in pre-war time 

but have been refused licence; and 

(d) the causes for luch refusal? 
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The" :Honourable Mr. O. :H. Bhabha: (a) 5129 licences were g'ranted during 
the year 1947. For the current January-June 1948 period 350 licences have 
been granted fer electrical goods which are licens~  freely. J!'or th" other 
category of tht'sCl goods applications are under examiuation and no lieences 
have yet beec. issued. 
(b) and (c). The time and labour involved in ~ e cnnea.tiOn of this :nforma-

tion is hardly commensurate with the results whICh are likely to be achieved. 

(d) Does not arise. 
Prof. N. G. Ra.nga: Is it a fact that licenees are issued to a number of 

people within the same family? 
The ono ra~le Mr. O. :H. Bhabha: That is not correct. But if mv Hon-

ourable 'friend will bring specific instances to my TI.:.twe I Rhall (;Jlquire into 
them and taka necessary action. 

"SCHOOL FOR PRE-CADET TRAlNING FOR JOINING lNDJAN A~1 l  MAl }E 

1047. *.Shri V. O. Ke3&va &80: Will the Honourable Minister of COl!!rnerce 
~~~to~  . 
(a) whe,her it is proposed to establish a school to give pre-cadet traini"g to 

t8n i ~es desirous of enteriilg the Indian Mercantile Marine; and 

(b) if tho answer to part (a) above be in the affirmative, where tho proposed 
sc1(,,,1 will l.e located lind when it will start functioning? 

The :Honourable Mr. O. H. Bhabha: (a) Suoh a proposul is under ccnsidera-
tion. 
, (b) An Expert Committee is examining this matter and Government wfll 
take a decision after considering the Committee's r"cornmendations, 

INDIAN BUILDING INDUSTRY AND EXPORT OF ROSE-WOOD AND Son,,, COD 

1MS. -Shrl V. O. XeBava Rao: (a) Will the Honourable Minister of COD',-
meree be pleased to state the quantity of rose-wood and soft-wood for which 
export permits were granted in the last financial year ana the countries to 
which they were exported? 
(b) Are Government award that the Indian building industry is suffering 

owing to such unrestricted exports? 

(c) Is there any committee to advise Government on theBe questions? 
(d) If not, do Government propose'to consider the appointment of an ad-

visory body to ell:8mino 'the whole question of expOJ;t of such. commodities? 
The Honourabie Mr. O. B. Bha1llLa: The question should 'have been addreB's-

ad to the HOT,ourable inis~er of Industry and Supply. H. has "'IlCeCrdingly 
been transferre Ii to his list. 

QUALIFICATIONS roB AND . POSTS OF FACTORY !NS!'EC'roRS 

10.9. -Slut V. O. X88&va ]lao: Will the Honourable Minister of Labvur be 
pleased to state: 

(a) the qualifications prescribed for the post of Faotory Inspector; 

(b) the number of persons in employment undet. this category; and 
(c) whether it is a fact that personnel having high engineering qualifications 

are working as Factory Inspectors a.nd if BO, whether Goyemment propose to 
-consider the question of ielill1iling such officers for other work requiring technica r 
efficiency and knowledge? 

The Hcmourable Shri .Tagjivan Ram: (a) Under the I'itctories Act, 1934, 
the power to appoint Inspectors rests wit.h Provincial Governments and-
necessary qualitications required for the post are prescribed by them. 
(hLSo far as information is available, there are 93 Faotory n~pectors includ-

ing Chief Inspectors of Factories, employed under the Provincial Governments. 
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, (C) ,Many of the Inspectors possess engineering qualifications but these are 
IllOlcessary for tlJe proper administration of j;he Factories Ant, particularly the 
provisions re l~illil to safety, In any case, this is a matter lor the Provincial 
Governments to consider. 

Shrimati Daksh.ayani Velayudhan: May I know whether, there are any, 
factory Inspectresses ~ 

The Honourable SlUt .Tagjivan B.sm: 'I'here is,none, and I do not think \here 
is any necessity for them? ' ; 

Shrimati DaltShayani Vel&yudhan: In view of the fact that ,there are large 
nwnbers of ,Yomen working in fact\lries, how can the Government ~a  that it 
is not necessary?' • 

Mr. Speaker: The Honourable Member should not argue. 

CONTROL OF RENTS FOR Bl'ILDlNC;;S IN DELHI PROVINOE 

, 1050. ·Slui V. C. Resa" .. .Kao: (a) Will the Honourabii:, Minister of Works, 
MilleR a.nd i'o,ver be pl~as"tl to state whether rents for buildings in the Province 
of Delhi is controlled, and if 80, what are the steps being taken to enfore ... this 
control? . 

(b) Are-Governmentservauta allowed to, sub-let their premises and if so, 
on what basis is the rent of the' sub-let 'porhon fixed? • 
(c) Have there bePD auy prosecutions for charging exorbi!;ant rents during 

the last financial year? ' 

Shri Satyanarayan Sinha: (a) Yes; the rente for buildings in the Province 
of Delhi are coutrolled under the Delhi and Aim"t'Merwarlr Rent Centrol 
Act, 1947 Ac~ 1\0. XIX of 1947), section 13.of whicl, provides adequate penalty 
for the infringpmmt of different pro isions~ of the sali Act. 

(b) HovenJment servants are allowed to Bub-let their premises with the 
approval of the Estate Officer, They are at present being u:-tively encouraged 
to share accommodation with other Government servant. or with refugees on 
a~prop~tionat3 ~ are"of the rent. 

~ (c) Statistics of prosecutions undel Section 13 of the Delhi End Ajmer-
Merwara Rent Control Act (Act No. XIX of 1947) [,re not c,vailable. This 
A()t does;wt apply to any premises belonging to G9vernmcnt or taken on lease 
or requisltioncd by G()vernment. Upauthorised sub-letting of (lovernment 
accommodation i~ suitably dealt with by Executive action. 

Prof. 11. G. Banga: In view of the fact that some of these Government' 
ser ~1  ts are taking a an~a e of this permission to BUb-let a,nd a~ the ~ same 
time evict tHoRe people who have been taken in as sub-tenants"'mE>rely because 
they do not agree to pay much higher rentlr than have been paid till now, 
will Government consider the advisability of taking suital'lle steps to protect 
the interests or the BUb-tenants? 

~ ri .Satyan.uayan 1 ~  I think if the HOIlQurabie Member brings' a 
speCific l stane~ to the notice of ,the Department IIction will be taken after 
the proper enquiI7 

Shri DeshbaD.dhu Gupta: Is not it a fact that there have been no prosecu-
tions at all? '  -

" 
, Shri Satyanarayan Sinha: I am nof; in a position fr. answer that. ~o statis-
tics are availaWe and I tannot say whether any pro~ec tion ot all llas been 
launched. so ffJr. 

Shri e~ban  Gupta: Will the Honourable Minister make enquiries and 
lay II statement O!t-tbe table of the HoUse? 

~ri Satyanarayan Sblha.: Cemnly we can make (>Jlquiries in the matter.', 
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NOll"-lllUSLIM ~ ABDUCTED IN BAHAWALPUR STATE 

1061. *Shri lasplt Boy Kapoor: Will the Honourable Minister of Relief 
and Rehabilitation be pleased to state: 

(a) the t:6timated number of non-Muslim women abducted in Bahawalpur 
State; 

(b) how many of such wotD.en have been .recovered so fe.r~ and 

(c) whether any oJ:ganisation has been set up in the State or any specific 
steps have been takea for thE> recovery of such women '/ 

The Honourable Shri ]t. C. JTeogy: (a) N9 reliable figures lU"e available. 
(b) About 200 s~c  women have been recovered so far. 
(c) The Liaison organization for the evacuatioll of non-Muslims from 

,Bahawalpur IH\B !l section working for the recovery of the abducted lIoll-Muslim 
women in the state. Miss Amtus' Salam is in special charge of it. 

AC~'A N OF NON-MUSLIMS LEFT IN A A A P~'lt STATE 

1052. ·Shri Jaspat Boy ltapoor: Will \he Honourable Minister of .Relief 
and Rehabilitation be pleased to state: 

(8) the number of non-Muslims still awaiting evacuation from Bahaw!llpur 
State; . 

(b) by what time t.hey ar., expected to be evacuated; 

«(OJ \\'hetber it 1s a fact that the Nawab of Bahawalpur had proinised to pro-
vide facilities to those who wanted to migrat.e to India, and, if 80, what facili-
ties have been provided therefor; , 

(d) whether it is a 'fact that on "Or about the 7th March 1948, the Govern-
ment of India had arranged for carriages and wagons for their evacuation, but 
the .. Bahawalpur Railway authorities charged from the evacuees heavy fare, 
excess luggage fare, engine and coal charges, adn various other charges; 

(e) if so, whether Government have taken up or propose to take up this. 
mat.ter with tbe Nawab ot Bahawalplll'. 
(f) whether Government are aware that the evacuees were not allowed t;() 

bring with them their necessary articles, and that the Railway Polire searched 
their luggage and removed their ornaments and other valuables; . 

, (g) if 80, whether Government have taken up ·or propose to take up with 
the Nawab ot Bahawalpur the question of the restoration of these articles to 
their ownere.; and . 

(h) what steps' Government propose to take to pl'elVent such treatment being 
meted out to the evacuees in future? 

'1'he "Honourable Shri ]t. o. :Reagy: (a) Accurate figures are Lot available 
but tloe brat estimate is about 60,000 excluding converted and abductea 
persons. 

(b) By the end of April, 1948. 

(c) Yes. A programme for laying refugee specials has been agreed to and 
four trains ha'lie actually run. 

(d) and (e). An Indian Raiiway rake was already available in Bahawalpllr 
and was used. ..complaints of Lrregular charging of fares have been l'€ceived, 
and our Liaison officer in Bahawalpur has been instructed to take up the 
matter with the appropriate authorities. 

(f) Reports have been reeeived that certain restrictions ha..:ye been i1rIosed 
.by ~ Be.hawalpur authorities ~n the matter of evacuees bringing out their 
Pertonal eff... . 
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(g) and (h). The matter is at present being investigated and on the result 
of the investigations ne~ssar  action will be taken. 

Slui DeshbandhU.Gupta: May Lknow whether it is not a fact that there is 
no regular camp for these 60,.000 and odd refugees who are awaiting evacua-
tion from Bahawalpur and that there are no proper arrangements to look after 
them? -

The Honourable Slui X. C. Neogy: These refugees are expected to be 
brought to t.he Kurukshetra Camp, where there is special accommodation 
reserved for them. 

Slui Deshbandhu Gupta: My Honourable friend has not understood my 
quest.ion. :'II.'" question is whether at present there is any camp in Bahawal-
pur where these refugees are being looked after and whether the BahawaJpur 
authorities have ma ~ any arrangements to look after them. 

The Honourable Slui X. C. Neogy: As far as I recollect no regular camp 
exists,. Hnd some of these people perhnp,; liw: ill their )Jrivate residences. I 
have not received any complaint as reganls the non-existence of eamps which 
may h,we led to any inconvenience; .but I shall look into the matMr. 

Shri Deshbandhu Gupta: Is it not a fact that when Dr. Sushila Nayar 
an~ :'Ifiss Amtus Salam went there, representations were made t<l them that 
these people were not at all being looked after so much so that they were not 
getting rations even at their own cost? 

The Honourable Shri X. C. Neogy: I have not received any such represen-
tations so..,iar, but I feel sure that our Liaison Officer is in touch with the 
refugees fWtire and is doing all that is necessary and possible iJI>. the rna tter ~ 

Shri :Qeshbandhu Gupta: Will the lIonoprable Minister make enquiries into 
the matter? .. 

The Honourable Slui X. C. Neogy: Oh. yes. 

Shri B. Das: Did the Honourable Minister receive any ~tatement frOll! the 
International Red Cross Officer (Mr. Cross) Who also visited Bahawalpur? 

The Honourable 8hrt X. C. Jl'eogy: He is really our Liaison Officer there. 
STATEMENT BY SHRI SNElIA KUMAR CnAXMA re jlITUATION PREVAILING IN 

CHITTAGONG HILL TRACTS 

+ 1053. *Shri Arun Chandta Guha: Will the HO!lourable the Prime Minister 
be pleased to otate: 

(a) whether the attention of Government. has been dra.wn to the statement 
issued by Shri Sneha Kumar Chakma, Ge.nera.! e~retar  of the Chittagong 
Hill Tracts People's ABsociation regarding the general situation prevailing in 
that area ag published in the Amnta Bazar Patrika dated the 11th March. 
~  . . 

(b) whether it is a fact that the Chakma and the Mong Chiefs and the leaders 
of the people have intimated t<l the Government concerned that the Radcliffe 
CO!Ilmission had no jurisdiction over this area; 

(c) whether it is a fact that the. people have set up an Emergency Com· 
mittee and tha.t the Chakma and' ihe Mong Chiefs have formed their own 
Councils by way of setting up their own Government; 

(d) wheth'er it is a fact that there is a general round up of leaders of the 
people and that a sort -of reign of terror is now going on there; and 

(e) whether-GOVErnment have considered the question of the Chllkma RnA 
Mong Cqiefs' cla.im to be trea.ted 88 ruling chiefs? if' 

tAnswer to this question laid on the table, the quelltioner being absent. 
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The Bcmourable PIIDdh Jawaharl&l !fellnl: (a) ~irl emment hate seen ~ 
press repurt in questIon. 
(b) An intimation to this effect was received OJ the 9.over!lII1ent at the 

time o[ the Radcliffe Award. 
(c) and (d). Government have no official information about the situatio.. 

m the Chittago!16 Hill Tracts. 
(e) No. ·rhe question does not arise in this_oonfcxt or in the preleni 

circumstances .. 

HARASSMENT OF HINDU lA1MIGRANTS FROM EASTERN PAKISTAN AT KHULNA 

STATION 

tl054. ·Shri Arun C ~a Guha: Will the Honourable Minister of Relief 
and Hehabilitation be pleased to state: 
(a) whether the attention of Government has been drawn to the statement 

issued by the Secertary, Ben!!al Provimlial Congress Committee as published 
in the AmTlta Bazar Patrika dated the 11th March, 1948. regarding the situa-
tion in the Khulna Station: 

\ 

(b) whether Govelllment are aware of the 
passenger coming from Baris!}l, Faridpuretc., 
indignities,; 

fact that almost every Hindu 
is subjected to harassment and 

(c) whether it is a fact that the migrating Hindus are not allowed to bring 
with them even their articles of daily use such as trunks, clothes, sewing' 
machines, radios; ornaments etc.; and 

(d) if so, whether Governl.!lent have taken up the case with th" Government 
of Pakistan:' 
The BODourable Shri It. O. !flOg: (a) Yea. 

(bl and (t'). Yes, a number of cases have corne to the notice of Government. 

(d) It is h<lJ)eJ to hold discussions w:th Pakistan GoverJ.lment on th'se 'and 
allied matters at an early date. Meanwhile these'in'jidellts have been bro.ught 
to. the noticp ."r the Pakistlln Dominion Government. 

CoNDITIONS AND QUALJFTOATJolfs FOR CoNTRACTORS OF C. P. W. D. 
1055. ·Shri RamJl!alayan Singh: Will ti!e Honourable Minister of Works; 

Mines and I'ower be pleased to state: 

(a) the conditions and qualifications prescribed for being enrolled as con-
tractorR III thE.' CentraJ Public Works Department; ,and 

(b) the authority makes the enrolment? I 

Shri· Satyanarayan ~l a a  and (b). The Chief Hngmel'i USEd to enlist 
oontractom after takbg into consideration the financial status, experience and 
capacity to exeeute work. The registration of contractors under Classes I-A and 
loB i. mw the responsibility of the Central Works Advisory Board, which was 
constituted ,w Government under Resolution No. A1:(.·U7(3), dated the 15th 
Mav 1947" of which a copy is placed on the table. It is now' proposed to for-
mulate detailed rul,," regfll'ding enli<tmE'nt of contraetors in the Central Public 
Works DE.'partu,ent under various categories: 

I-A. lor "'it~ont  limit of cost., ") Enrol"'e1t bv the Central Workl.. 
I-B. WorK ,;ostmg npto Rs. 15 lakhs. ~. l' B  d 
n. Work <'osting npto Re. 5 lakhs. J-' VIlO:'V oar. -

TIL Work (l,")t;t.inl!". Ul)to REI. 1 lakb,. "\ Enrol-n.cnt ltv the Chief Engin'3er 
IV. Work ('oshng ~ to Rs. 50.0011. f ....' 
V. Work costing upto Rs. 10,000 E:'t"Oi'1.cnt by the Su?erinte;'1.di.1.g 

. En3ineer.  . 

,'the draft l'lles are stiD Imder e.xamination . 
. ' 
t Answer to tl!.is: queotion laid on the ta.ble, the queAiooer being abient. 



STARRED QUESTIONS AND ANSWERS 2737 

J}EP ARTMENT OF WORKS, MINES AND POWER 

RESOLUTION 

N.w Delhi, the 15th May 1947 

:Vo. Ag .. 117(3).-The Government of India ha"e decided to constitute a Cmtrnl Work' 
Advisory Board. This Board will act as an Advisory Body to the Central Pubhc ~ ' 
Department in regard to ·the registration of contItt!>rs of Clssa I·A and I-B categoflea 
and award of contracts for. worko. 
2. Composit1On 01 the BoaTd.-The Board when con~tit te  ",ill consist of a. C ~rma.n 

and two members. The Chief Engineer, Central P.W.D., will be the Chairman w.th a 
,iew to ensuring that. the ref?Oltllllendat ious made h,v the Board are tec nica~l  featnb]e. 
Of th .... two Members, one will be an officer of the Works, Mines and Power Dep&rtment, 
.... d the other an officer of the Finance Department to watch the financial interests of the 
Government of India.. '  . 

The Board· will have the anthority to· co-opt ~s members, non-official experts or ,..re 
sentatives of the administrative Departments of the Government of India, when so l'eq-mred, 
for advice OB Buch matters as the execution of speci&lised projects, e.g., aviation or s~ 

fa"tory works, bridges. etc. 

The ministeria.l work of thp Board will he tarried on hy thE' staff of ~~o r s  ;\"lmes and 
l'owp.r Department. 

3. Functions of the BoaTd.-I. The Board will be charged witM,the responsibility of 
selecting persons or firms for the purpose of registration .. 8 Class I·A ane:! Class I-B con 
tractors in the Central Public Works Department. The Board will als:> undertake ~ clr 

other responsibilities in the matter elf Central Works as the Central· Government may 
entrust to it f rom time to time. -

II. In discharging: the above responsihility, ~t will be. ~.e function of the Board-

Ii) to call upon the Central P.W.D. to invite applications for registration as 0.00 
tractors, 

(ii) to examine periodically the list of approved contractora;with a view to recom-
mending the weeding out of contractors guilty of J:Iliilpractices or otherwise 
WlBuitable, 

(iii) to reconunend to the Government of India any procedure that it may consider 
desirable for ensuring-competitive tenders for works. 

(iv) to recommend the splitting up of big projects into component parts for tho 
_ pnrpose of .obtaining economic rates for' execution of projects, 

{v) tc. recommend the execution of works otherwise than OT! the basis of tenders, 
in cases where tendered rates are hIgh or where the or~ are of highly 
specialiaed nature, '" 

(vi) to reconunend the form on which tenders shdnld be called for, i.e., whether 
tenden fDr a I1&rticular job should be called for on percentage rate, item rate 
or lump snm basis, and 

(vii) to advise the Government of lndia in regard to any other matter that maY' be 
referred to it in connection with the awa.rd of works to contractors and their 
re istra~ion in the approved list of contractor8. 

ORDER.-OP..DERJI1D that the Resolutl(Jn j.e published in t.he CfJ?r.ffp of lll.-lia for !!eneral 
informatiolj. 

D. L. MAZUMDAR, Seey. 

Prof. N. G. Ranga: Who selected the personnel of this Advisory Board! 
ShriSatyanal1&yan Sinha: The Dovemment.-

Prof. N. G. Ranga: Out of the various wheels of the Government, ,,·hi,·; •. 
[!art,icular wheel was !:.esponsihle? Was it the Chief Engineer? 

5hri Satyanarayan SiDha: I want notl:ce. 

Shri .Ramnarayan Singh: Is the Honourable Minister awure that fiJr the 
~ istration of a new man as contractor 3 great amount of money is demand,',l 
)y the staff? 

Kr. SpeAker: Ot:d,er. or ~r. 
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DATE-OF ARRIVAL OF NON-MuSLIM PRISONERS FROM PAKISTAN 

t1056. *LaJi. Achint Ram: Will the Honourable Minister of Relief and Re-
habilitation be pleased to state when-the non-Muslim prisoners will be reaching 
the Indian Uniori from Western Pakistan? 

. The Honourable ~ X. C. :Heogy: No precise date has' been fixed as yet 
~or. the l' c a~l e of prisoners. The .,rocess will be spread over a period which 
It IS hoped WIlJ be very short. The exchange is expected to start next month. 

DEVELOPMENT BOARD AND SCHEMES FOR ~ l A N OF REFUGEES 

1051. *Giani Gurmukh. Singh Jlusafar: Will the Honourable MinisteJ: 6t 

Relief and Hehabilitation be pleased to state: 

(,i) whether the . ~ abi it tion and Development Board has drawn up any 
schemes for the iehab;litation of tile reJugees; 

(b) if so, what the c eme~ are and when they are likely to be put into-
operation by the nonr,); awl . 

(c) how many Branches of the Rehabilitation and Development Board hove 
so far been opened.in the Provinces and States? 

The Honourable Shri X. 0'. :Heagy: (a) Yes. 
(b) The BCiard has drawn up a scheme for the constnwtion in Delhi of tel1l-

porary structures to house about 6,000 families. The houses are expected to 
be reany within 6 months of receipt of b\lilding materials. The BOQrd is also 
pursuing the 'FJestion of setting up three townships around Delhi mid step~ 9"C 
being taken to acquire the land. . 

The Board is also examining development schemes already drawn up by pr". 
vinces lind is preparing other schemes for promoting rehabilitation. Vari'llls 
house building and industrial schemes have been submitted to the Board by 
societies and individuals and these ar .. bE>ing examined from the technical and 
financial aspect>. The Board is further cons:dering the development of cottage 
and s}TlalL scale industries and, where possible, their integration to major indus-
tries. 

(el None so f~r. 'fhi queftion of appointment of li li~on officers is ur,der 
consideration. West Bengal and East Punjab Governments have been invited 
to set up provincial boards of rehabilihtion and development to work in C()lIl1: 
boration with the Board at the Centre. 

Shri Deahba:ndhu Gupta: May I know whether it is a fact that Go,ernment 
have· now issued orders to the Delhi lr: T'rovement Trust not t<> lease out allY 
more plots of land and that the other plots of land which had been leased out 
so fa~ be also, used for the building of (,ottnges for refugees? 

The Honourable Shri. X. C). :Heogy: Yes, that is so. 
Shri B. Das: How much' of the worl< of the Ministrv. -of 'Relief and P."habi-

litation has been taken over bv the Rehahilitntion and Development. Boar.-l and 
mov I know if the ono rnbl~ Minister haA considered the retrenchment of the 
department gradually? 

The HonGurable Shri X. C. :Heagy: I am afraid my on~ rable friend is' 
under a misapprehension as regards the "haracter of the work that i~ h) 'be done 
by this Boord. The Board is concerned with the practical plonnmg and ex· 
e~ tion of' projects: and the setting up of this Board does not necessarily tA~f' 
away irom t.he volume of work of the Ministr:v. As a mattiJr of fact there IS 
so much new work that is beinu thrown upon the Ministry. tbat it is diffbult to 
cope with that increasing vol;me of work with the existing staff. 

t An ....... r to this qu .. tion laid on the table, the questioner being -.beent. 
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Shri B. Das: CRn the Honourable Minister forecast when his Ministry will 

cease to work? 

The Honoarable Shri X. O. Neogy: T am hoping that that day would C('me 
very soon-l b'lt I do not know when. __ 
Shri De'4h.bandhu Gupta.: -Have o ~rnment considered the desirabilit.y of 

asking all prlvate owners of developed lands to build for refugees at contn1Jea 
prices? 
The fIonourable Shri X. C. Neogy: Ye" some such proposal is also being 

actively considered. 
Shri Dellhbandhu GUpta: Have Government considered the desirabi!ity of 

asking private companies, bouse building and co-operative societies also tQ help 
the Government in tbis building progmm!'!le bI:'r' allotting some areas to'them uLd 
,giving them fac~lities regarding building materials? 

The Honourable Shri K. C. Neogy: Some such proposal is also under C,)I1-
sideration. 

ShIi Upendra. Natb Barman: I-.a view of ,the fact that 1here Me many refu-
gees who have come from tbe North \Vest Frontier districts, is the Government 
aware that they are extremely anxious to be removed as early as los~lblc to It 
cooler place? 

The Hononrable Shri K. C. Neogy: 1 have received sHch suggestions, but 
I should like to tell my Honourable friend that requests have come from the 
refugees. of the p!l.rticular districts that be has mentioned that they should be 
rehabilitated in Delhi., which is not always a very cool place. 

ATTACHED AND SUBORDINATE OFFICES t'NDER RELIFF AND RERABILnATlON 
MINISTR'I: . 

1058. ·Giani Gunnukh Singh Kusafar: Will the Honourable Minister of 
Relief and Rehabilitation be pleasetl to state: 

(a} the ;ames of the atta;,hed and ~ bor inate offices under the Ministry 
and where they are located; and •  . 

(b) the total number of staff. Gazettea and Non-Gazetted, employed iD 
these organisations? 

'l'he Honourable Shri K. C. Neagy: ~  and (b), A statement giving tbp. re-
quired information is laid on the table. 

, 
Nam.e .• of the Attached and Subordinate Office8 under the Mini8try of. .• 
Relief an1 Rehabilita,tion and the details of the Gazetted and Non-
Gazetted stu" emplo ~  in them 

Ot'ftbe. Gazetted Officers 
Non·Gazette f 
Staff 

-------------------'----------------------
I. Director General, Evacuation, New Delhi Ii 22 

2. Custodian of Evacuees' Property; New Delhi 31 342 

,. Registrar of Claims, New Delhi 8 47 

4. Information Bureau, New Delhi 3 44 

II. RAh .. bilit"tion and Development Board, New 15 94 
Delhi.' 
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Office. Gazotted om""rS 

6. Fact Finding Office, New Delhi 

'7. Missing Persons Enquiry and Search Service., 
New Delhi. 

·8. Registration of Refugee., New Delhi 

9. Ad\'isory Committee, New Delhi 

10. Special Employment Bureau, New Delhi 

,II. Director, Harijan Sectioll, New Ddlhi t"" 

12. Director, \Vomen's Section, New Delhi. 

13. Custodian of Evacuees, Property, Ajmer 

14. Director, Evacuation, Rajkot 

'115. Director, Eva.cU&tion ,Bomba.y 

16. D,,-ector, Evacuation' Rajpu(aDS 

17. Director,. ac~atio ..  Central Provinces 

2 

2 

2 
(I Hony.) 
3 

1 
(1 Hony.) 

5 (Hony.) 

8 

8 

'Non.Gazetted 
Staff 

28 

38 

, 24 

14 

18 

14 

13 

3 

53 

47 

28 

18. Facts Finding Office ,Bombay Information ha3 been called for 
and will be laid on the table. 

(b) WRIT'J:EN ANSWERS 

ORDERS TO N lA~  OFFICIALS, LoNDON, TO SEVER CONNECTIONS WITH 

HIND'U CoMl\lVNAL ORGANISATIONS . 

1059. ·Dr. P. S. DeahmUkh: (a) Will the Htmourable thePrifne 4 n a~ 
be pleased to.state whether it is a fact that the High Commissioner for ~ 
in' London ordered all the India House officials to sever all connections imme-
diately with Hindu communal organizations? 

(b) Has the attention ,of Government been drawn to a news-item publis)Jed 
in "the Free Pte,l Journal, Bombay dated Lond()n the 1st March 1948 to this 
effect? 

(l) Is it a fact that this order has not been made applicable to officials 
joining non·Hindu communal bodies? 

The Honoura.ble Pandit J'awaharlal Nehru: (a) No Sir. No such order was 
issued by the High Commissioner. 

(b) Yes, but the report is incorrect. 

( c) Does not arise. 

EXHIBITION BRANCH OF MINISTRY OF COMMER CE 

1060. ·Dr. P. S. Deshmukh: (a) Will the Honourable Minister of Commerce 
be pleased. to state whether the Ministry of Commerce maintains a special 
branch called the "Exhibiti()n" branch? 

(b) What is the montllly expenditure incurred on the Exhibition branch ot 
the Commerce Ministry? 

The Honourable Mr. C. H. Bhabha: (a) Yes, Sir. 

(b) About Rupees four, thousand and five hundred. 
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PARTICIPATION BY COMMERCB MINISTRY INTO MIl AN FAIR, ITALY 

1061. *Dr. P. S. ea m l l~ (a) Will the Honourable Minister of Com-
merce be pleased to state when the Ministry of Commerce came to know of 
,the Milan Fair to be held in ~iilan (Italy) £tom 12th to 27th April 1948? 
(b) On what date was t ~ decision to participate in this Fair taken? 
(c) On what date were circulars issued from Delhi containing propoRBls fio. 

eollect outstanding. specinrens? ",' . 

(di What was tbe la&t date by which exhibits were to be received by Messrs. 
Thomas Cook and Sons Limited. Bombay? . 
(e) What were the considerations upon which Messrs. Thomas Cook an·! 

Sons wer!) chosen by the Miuistry? , . 
The Honourable Mr. C. B. Bhabha: (a) The invitation from the ItaFa!l 

Consulate, Bombav to the Government of India for participation in the Milan 
Fair. was received 'in this Ministry in the beginning of November, 1947. 

(b) The final decision to participate in this Fllir was reached on the 30th 
December. 1947. 

(c) Circulars to firms, ehambers of Commerce and Associations etc .• were 
issued on the ~3r  .Januflry. 1948. 

(d) The last date for reileiving exhibits was the 20th February, 1948. In 
view of further suitsble sailings for Italian ports being available later, the 
date was extended to the 14th March, 1948. 

'("J Messrs. Thos. Cook:s is an old established firm of forwarding and 
shipping agents. They have acted in ~ is capacity for thl'; Ministry on the 
last four e ibition~ on which the Government of IndIo. participated in 
exhibitions Ilbroad nnd have done so to the entire satisfaction of'tbis Ministry_ 

C A ~ I,Cuss II AND NON-GAZETTED APIOINUIENTS IN CEN'I'J<AL 
WATBR.POWER,IRRIG ATION AND NAVIGATION COMMISSION 

1062. *Dr. P. S. Deshmukh: (a) Will' the Honourable Minister of Works, 
Mines and Power be pleased to lay on table of the House a statement .contain-
ing the following particulars' 

(i) the number of class I. class II and non. ~ ette  posts in the Central 
Water-power, Irrigation and Navigation Commission in 1940 and 1945 .and ali 
present; and 

(ti) the names of holders of class I, class II and non·gazetted posts in the 
Uentral Water.power, Irrigation and Navigation Co=ission with their dates 
of first appointment, salaries drawn by each in the years 1940 and 1945 and at 
present? 

(b) How many of the above officers were recruited through the Fetleral 
Public Service Commission? . 

Shri Sa\yaDarayan Sinha: (a) (il Central Water-power, Irrigation a:ld NaVi-
gation Commission was not in existence in the year 1940 and was set lip only 
in April, 1945. . 

No. of posl8 8f/nctionetl 

r~~-~~ On 31·12-45· 9 ... 7  - 50 

Today' .3 29 133 

~-----------------------------------~ 

eta ... ! 

• 
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(ii) and (iii). Two statementst-one in resp~ct of Class I and Class II Offi-
cers and the other for the non-gazetted staff-showing the required information 
at't' laid on the table of the House. • 

(b) Out of '49 Class I and II Officers Sf· far appointed 17 have been recruil-ed 
tbrough the Federal Public Service Commission.- The remaining 32 have Lew 
recruited from the following sources: 

(i) I.S.E. and I.F.S. Officers cn deputation fr ~ Provinces. 14 

(ii) Class I and'II Officers on deputation from Provinces and' 
Government of India. 8 

(iii) Officers recruited on contract basis 4, 

(iv) Recruited direct on purely temporary basis pending selec-
tion by' P.P.S.C. .6 

BURMA GOVBRNMENT'S BAN ON SALE OF IMMOVABLE PXOl'ERTY BY NON-

BURMESE 

1063. -Kaster Nand Lal: (a) Will the Honourable the Prime Minister be 
pleased to state whether it i~ a fact that the Government of Burma have 
placed a ban on non-Burmese selling their immovable proper~  

(b) If so, have the Government of India protested against this .ban so far as 
it affected Indian nationals? If not, why not? 

The Honourable Pandlt Jawaharlal :Nehru: (a) The Honourable Member is 
presumably referring to the Transfer of Immovable Property (Restriction) Act. 
1947. as amended by the Notification issued in the Burma Gazette Extraordi-
nary of January 20, 1948. This Act, prohibits transfer of immovable property 
or lease of immovable Ptoperty for 'lny term exceeding one year in favour of 
a foreigner, or any. person on his behalf by way of sale, gift, mortgage or other-
wise. 

(b) Our Ambassador has made suitable representations to the Govemn,cnt 
of Burma in respect of this legislation. 

UNSTARRED QUESTION AND ANSWER 

MIGRATION FROM INDIA TO PAKISTAN AND vice versll AND EVACUEES PROl'ERTY 

7. Shri Blswanath Das: Will the Honourable Minister of Relief and Reha· 
bilitation be pleased to lay on the table of the House a statement showing ·the 
,following particulars: 

(i) the estimated n\lIllber of persons who had left Pakistan East and West 
including the States; each separately, from August 1947 and who were evacuat-
ed. into India and also are in the process of evacuation giving figures for each 
I16parately; 

(ii) the number of pemons who have left India, including Indian States for 
Pakistan during the same petiod; 

(iii) the estimated acreage of land and other agricultural holdings vacated 
by persons in case of parts (i) and (ii) above giving sepamte figures for eMh; and 

(iv) the number of buildings and huts vacated in each of 'the cases of parts 
(i) and (ii) sepamtely? . • 

The ~no rab e Shri :Ii: 0_ Neogy: (i) The number of non-Muslims evacua-
ted from Western Pakistan to India is about 48 lakhs, and from Pakistan States 
(Bahawalpur) is about 89,000. The number of non-Muslims e ac ~  from 
Eastern Pakistan to India was estimated about a fortnight ago by the Wesi 
Bengal Goorernment to be 4'Oout 10' lakha. 

p 

tNot printed ill the day's Debate. A copy haa been. pIa<led ill the Lib...,. of til. 
~.-l . of D. 
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(ii) The number of 'Muslims who have migrated from Indian 
States to Pakistan is about. 55 lakhs. 

Provinces and 

\ 
(iii) and (iv), The'info.rmation co.lleeted so. fnr is laid an the table. Info.rma-

tion from the remaining provinces has been called far and will be laid an the 
t,.ble in due course. 

Statement 

(a) D.tail, 01 land, "0"'.', ete., lelt by non-M ... ll.... in Paki,ttm.-It baa been poaaible 
to collect only rough estimates for Sind. Non·Muslims there own 3D per cent, agricultural 
land of which half is being abandoned. More may be abandoned later on. 75 per oent. 
. of buildings. huts and other immovable propert? are being abandoned in the illterior, 

r' ~ a small propo.tion of immovable"property i. being abandoned in Karachi. 

(b) Dctaih 01 ag,i...zMal latul, AD ...... cU., left by MUI/i .... in 1ndia OJ' rAigratiOfl 
to Pdia .. 

Nama of Provinces 

Assam. 

Weet Bengal, 

Central Provinces. 

East Punjab • 

Ajmer-Lrwar .. 

Nabha 8tato • 

Bharatpur 8tate . 

..rind State 

Alwar8tate 

Kapurthala • 

Are .. of 
Agricultural 
land left 

A  G 
6553-36 

.,01,439 Acres 

(Cultivated area 
31.48,667 Acre •• ) 

7,000 Acre. 

No. of houses and huts left 

687 

1,19,3119 

111,386 

76 

962 

I 
\. 
\ 

Building. 

Hou .. s 

Shops 

1 

I 
I 

Registered I 
factories. 

Unregiste red J 
faotories. 

7,600 hoO:,.. 

BUild in g. 
Statistics ror 
viUag eo are 
not available 

(These figures include undetermin..q DlPDber of houses and 
a"".'888 or lAnd left by hluslim8 on migration to neigbbouring 
8tate8.) 

/;3,046 Acres 

1,17,000 Acres 

36,060 Acre" 

',19,000 Acres 

, 

(Onlllvated area 
2,82,000 Acres.) 

1,94,000 Acres 

"13,603 Buildings. 

(Out ofthi. n.mber ~ 8 Buildings are 
completely dilapidated) 

(About 1,690 Buildmg..) 

(About 1',000 huts.) 

6,784 Housea. 

5,000 Houses. 

211,QOO Huts. 
(Mostly damagad.) 

4,4112 Houses" and hut. (in 
mUnicipal towns in the 
state). 
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SHOlt'i' N.OTICE QUESTIONS AJ'..l> ANSWERS 

DISTURBANCES END liII1'OSITJON OF CURFEW IN Ku:aUK8HETRA REF{;GEE CAM!' 

Shri Deshbandbu'-Gupta: Wiil the Honourable Minister d Belief and 
R"habilitation be plemed to state whether the attent:on of Government 
bas been. drawn to a news item published in the Hindu8tan Time8 dated the 
13th Marcb 1948, saying that 24 hour curfew bas been imposed in Kuruksbe-
tr:. and that police and military opened fire on refugees?' If so, what Rre the 
true facts? . 

The Bonourab]p Shri K. C. Neogy: A press pote is;lUed by Government is 
placed on the table. The matter is now Bub judice. 

PRESS INFORMATION BUREAU 

GQVlI:RNMENT OJ' INDIA 

PRESS NOTE 

KUTuk.hetra Camp ll1eidellt 

The lollowing account of the incident in Kuruksh'lltra on Monday, March B, 1948, haP 
been received by the Ministry of Relief and Rehabilitation: 

It is reported that ,80,me refugees put up provisiou shops at a site not intended for t ~ 

pJlrpose. On their refuri.! to remove the shops, the Supervisor on duty is alleged to have 
kicked their baskets and used abusive language. Tbis incident'led to an altercation between 
the Supervisor and the refugees and a large crowd collected on the spot at about 4 P.M. 
The Town Commandant apprehending trouble called in the Military who fir!!.d a few sl o~ 

in the air with a ,view to disperse tbe crowd which had, in the meantime, assumed l' 
menacing attitude. At some distance from the scene of occnrrence a police officer on 
duty also fired a shot in seli,defence wounding two persons. 

With a. view to prevent the trouble from spreading to other parts of the Ca.mp, 24 hour 
curfew was imposed in Town No. 4 of the C&IIlp. Both the persons who had received 
min?r lunshot. ~o ." s we"!,, admitted into the hospital. The constable who had al8() 
rece,ve some lDJU.... on his head at the hand. of the refng_ haa abo been admitted 
Into the hospital. 

The situation is now well under control and the injured persons are progresaing ""til-
factorily. They are expected to be discharged from tbe h"'pital in a few day •. 

The services of the Snpervisor and the Town Commandant have been terminated. 

M'.mtTy 0/ lUlu/ /lAd Relabil'tatiMo. 
New Del"" Mard, 18, 1948 

Shrl Deshband!!u Gupta: May I know if there had been any casualties, if so, 
and the number of casWlities due to the firing? 

The Honourable Shri X. O. Neogy: Casualties in the St'nse of injury, yes; 

Shrl Deshbandhu Gupta: May I know the number of such casua1ities'l 

The Honourable Shri K. O. Jreogy: All these facts, lire set out in the Press 
Communique ~c  was wjdely p blis ~ . Three received injuries Bnd they 
ba ve all beeu discharged from the hospItal. ' 

I 

STATEMENT ISSUBD BY THE RULBR'O]r;KALAT re ACCBSSION OF KALAT STATE TO 
llmIA 

Pandit Ba.lkrishna Sharma: (a) Will the Honourahle the Prime Minister be 
pleased to state whetbE'r tbe attention of the Government has been drawn t() 
tbe statement issued by the Ruler of Kalat which appeared in Hindustlln 
TimeR dated 'the 29th  March 1948, in regard to the accession of Kalat State t() 
India? I 

(b) If s.o, ,,-iH ,(, be pleased to make a statement on thE' ~l1b ect  

2744 
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The Honourable Pandit Jawa.ha.rlal :Nehru: I am glad 10 have this  opportu-
nity of clearinJ ujJ " misapprehension that, has unfortunately arisen. I ~rea~ 
regrt>t that owing to ~n error in reporting the All India Uadio unn(,unced OD 
th., night of-f.he 2'ith March that His Higimcss the Khan of Kalat haJ ap· 
proached the io ernmel1~ of India about' two months ago through hiq agent. 
to seek penni,Rion to accede to India but the Governmellt of lnlia did nO$ 
ag' Cl'. This <tutellL8nt is incorrect. No mention has been ma,ie at any tim. 
Ilitnc by the i 'prt ~entati es of the Huler of Kalal or by tl1J3 !tovernmwt of 
1llflia to the accessiou of Kalat State to India. III view of. the geog"aphical 
position of Ihe. I\p.iat State, the question rlid not arise a~ HII. 

•  I might also ~  that certain reports which have appeared in the foreign 
pr!=ss about political roegctiations between the Government of India and Kala. 
St!tte are also completely without foundation. The "tatement that any sum_ 
·of rponey has loeen I,aid to Kalat State on behalf of the Uovernmt,ntalJd illa! 
the Government hove sought ait bases in Kalat are also wholly wi l.ilOut foun • 
.nation. 

The fact. tJr<. as follows: In August last, soon ,J.fter the deeJo.ratioll 'of 
independence in Iwlia, the GOVf'nllnent of Kalat drew l],P atte'1iion of the 
Government of InlLu, to " press communique in which it was said that the 
Government of Pakistan had recognised Kalat as an independent sovereign 
State, in treatv reJatlcns with the British Government, with a stHtus different 
frnn flat. of the hrlian States. Tiley invikd the .Government of India to 
mdke a similm' declaration. Some time later a request \\(IS mode on behalf 
·of the Kalat t:>tutt, for permission to establish a trade ugency of the Staie i,.. 
Delhi. No fom.,sl ~"rl  was sent to either of these re e~ls. Informall:l'_ t ~ 

representative of th" RaJnt State was informed that these requests rould not 
'be considered thel!. Ko fll; ther communication of any kind has p t~se  !:Jet-
ween the Governmellt of India and the GovernmEllt of Kalat ' 

Pandit B&lkrishna Sharma: 1 8e~ 

Mr. Speaker: T a' n afraid, accordillg to the ugllal practIce we have been fol· 
towmg, the Honourable Member's request was for making a statement. 'l'hat 
-statement has been made. 
Pandit Balkrishana Sharma: I wanted to ask the source of the error which 

erept into the A.I.R. .  . 
lIr. Speaker: That may be done on some other occasion. 
lIr. :Naz:ruddin Ahmad: May J submit that the statement was made in an· 

swer to a question; and it is permissible, if you so rule, to ask supplementary 
questions on thDt. The \lssis of the statement isa question, 
Mr. Speaker: It has been consistently followed in this House that whenever 

there is a request for a statement, there -is a long and elaborate statement on 
which there would be no further questions. Questions, if at all they are deemed 
necessary, ma.y be framed on what has been stated in the statement, {.nd they 
may be dea.lt with later on. 

REPORTED DECISJ!)N re'A MASS HUNGER STRIKE BY CENTRAL .GoVERNMENT 

EMPLOYEES IN CALCUTTA 

S1Ir.I T. T. XrishDamachar1! (a) Will the Honourable Minister of Home Af· 
fairs be pleased to state whether the attention of 'Government has been drawn 
to the report which r1'centlv appeared in the Press of a oecigion t.y Central 
Government employees in Calcutta to launch a mass hunger· strike on the 2nd 
April, 1948. 
(t.) If so, whnt adion do the Government of India ptopo~e to take in the 

matter? 
'!'he Honourable Pandit lawaharlal We1lm: May I answer this question, Sir. 

(,n behalf of 'my oolleague? 
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Government have heard with regret that active preparations ar
e being mad .. 

10. start a strike of the employees of the Central Govenim.ent 
in the Calcutta. 

?flices. From the ."eports that a ~ reac ~  Government. the proposed strike 

Ia not a normal strike. but has certam speCial and very undesi
rable features. It 

h8$ ~en stated that ~ e strike will take the form of staying in the offices, coup-

led with a hunger. strike. Further, incitements to violence hav
e reen made and 

the organisers. Ilvidently think in terms of achieving their obj
ective by violent-

methods. It:1S clear that those who are organising the strike ate move
d by 

~ other t~an purely ec~n~mic ~oti es of ~etterin  the. condition" the employees. 

There IS a strong political objective which has nothmg to do wi
th the economic 

~ct  although many o£ those who may be induced to coope'·ste wi
th th., or-

gamsers ~f ~e strike may be moved by economic considerations. T
he pro-

p~se  strl ~ IS thu.s a challenge to Government on the political plane and it
 

raises a vanety of Issues of considerable importance . 

. Though the proposed strike is for the present confined to· 
Calcutta, it is 

eVidently a part of a larger movement, essentially political an
d violent, which 

is taking shape in ~ome purts of India. It is in this context th
at I ~ "o l  like 

the House to consider this matter, as this affects the dlfmocratic 
structure of 

ollr Government alit! our public life. There can be no ,1emo
cratic iunctioning 

U v!olent means are ado{lted to attack Government ·and to enforce 
tbe..-iIl of 

a small mino.rity on the great majority. Because of t,htl importance '"II! this 

matter in its various aspects, I am venturing to make a somew
hat lengthy state-

ment in reply to the Short Notice Question. 

Government are naturally anxious to do everything in their p
ower to help 

their employees. Government have .also a duty to the people 
generally of this 

count,ry.With the bellt will in the world they cannot change th
e face of 'India 

overnight an~ produce suitable employment for every man an
d woman in the 

country. That indeed is the objective which any governmen
t must aim at. 

But in order to reuch it fo" all the people living in this va
st country, Vflst 

schemes have to be undertaken. There is no other way of do
ing it. 

The proposed strike in Calcutta, which has been fixed for the 2
nd April, was 

to have commenced on the 17th March, but it was postponed. The strik
e is 

being called by an organisation, which is described as the Fede
ration of CentraT 

Government F,mployees' Unions. I should like to make. it clear that this is s 

Calcutta organisation and has nothing to do with another org
anisation, which 

has a similar name and whose members held a conference rece
ntly in Delhi. I 

undprstand from certs.in office-bearers of this Delhi QrganiRatio
u, who met me 

a few days ago, that they dissociate themselves from, and disapprove of, 
the 

activities of the Calcutta organisation. 

A few weeks ago a representation was received from the Calcu
tta organisa.-

won by the Filt'lIlC,P Minister. This contained a plea lor substanti:II increase, 

in the pay-scales of Central Government employees. As the H
ouse is aware, 

tbe whole ,sulrjPct of pa:v-scales and service conditions 
was considered 

very recently by tbe Central Pay Commission, an independent non-ofti-

cia} body, ~ ic  examined a large number of witnesses, obtained evidence from
 

recognised as well as uurecognised associations, and (,l'nslI!
ted elqlerts who 

could speak with authority about labour conditions. The Co
mmission recom-

mended substantial increases in the pay-scales of almost all class
es' of emplo ~es. 

o ~mment have Rcc«!pt.ed ~  are implementing .these r ommen e.tlon~ 

which in the ~ lal'l ate are estlmated to coot over thirty I'rores of rupees pel 

n~l1 l ~. The" ~~rf'. therefore not prepared to reopen a subjec$ recently de
cided 

after very cBreful consideration and make changes involving· a 
radical departure· 

. 'from' tbe' ~eneral structure of pay-scales envisa.ged in .the ~o
mmission 's report. 

When this position ·was made cleaT to the Federaf,lon, It found anot
her rea.-

Bon for launching a strike. About this time it ,had become ne
cessa.:ry to ca.rry 
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ClUt certain discharges of surpIu;,' pHsonnel in the Military Accounts Depart.. 
lllen~ as well as in the Disposals Organisation of the Minhtry of Industry and 
Supply. The }'ederaiion has seized upon these discharges ali I.he (ll'casion for 
resorting to dir,;ct fll'tion involving all government employees in Calcutta and not 
merely those of offi~es affected by retrenchment,. 
The mair. demands of the Federation, as now put forward, relate to'retrench-

ment and are couched in the following terms: (1) There should be no retrench-
ment without provision for suitable alternative jobs and continuity lind security 
of service should bl': assured; (2) Those who have Clompleted ,ene ) ear's sf'rvice 
should be confirmpd with effect from the date on which they complet{',d one 
,ear's s"rvice. Government, have cerefutlv considered these demallds alia \lOme 
to the conclusion that they cannot possibly· be, IIqcepted. The second World War 
led to a very great increase in the Army and in many establishments connected 
with the work of the Army. As is well-known, our Army had a war-time peak 
of 21; million persons. This vast army led to the rapid growth of ~ lurge numbel 
of temporary offices connected with the anny. Thus the "Milit-al'Y Accounts 
...l)epartment expanded during war-time from a peace-time strength of Ilbout 
3,600 to over 20,000. At the conclusion of the 'war demobilisation began and 
during the last two years nearly two million soldiers have been demobilised. 
'fbat was i~e itable and as a consequence retrenchment had to take place in 
various other epartment~ which had grown with the Army and were now no 
longer required or could not be kept up at war-time strength. 
Similar considerations apply to other temporary 'establis men~8 recruited for 

special purposes connected with the war, and also to a ce "~aib. eli-tent for the ad· 
ministration of ('ollh':>ls, which have ceased to be neceS'la;·y. It IS cbvious that 
posts which ~ e cU'l<ed to be necessary in the public int"llest cannot continue to 
I", filled merely ill orticr to provide employment for temporary govemment :;er-
vants. If it is the uusiness of Government to keep these posts f.Jlcd. whether 
they ara wantati or not: then the Government should not demob:lise the war-
time a:'my, and inde,·d should provide governmental emplo.vme'nt to ali the un-
employed in the country. 
Nor is it possible to guarantee that a sufficient number of posts, particularly 

permanent posts, shall always be available under o ernme~ for providing 
alternative emplovment to the large numbers of temporaryci3mployees recruited 
for these special purposes. Again, appointment on a permanent basis cannot be 
made without reference to the basic minimum qualifications required. Many 
of the employees who were recruited urgently for temporary purposes do not 
possess such qualifications. • 
Government, however, fully realise the hardship involved in retrenchment, 

!\nd further eonsidered it their duty to do everything in toLeir power to mitigat'l 
such hardships and to find alternative employment, wherever available.. They 
have proceeded very slowly with retrenchment and have in fact kept on many 
employees, although they were surplus" in order to lessen these hardships. 
Di6charged temporary employees have been made eligible for gratuity. The 
position of those who did pot get'any benefit in the form of gratuity will be fur-
ther considere1. Temporary service is reoognised in many caseq a war ser 
vice. The names of such employeeS! are registered at the Employment Ex-
changes, therehy enabling their cases to be brought to the notice of intending 
employers, whether government or private; for consideration. Facilities ha"Ve 
also been provided by relaxation of age limits to temporary employees to sit for 
examinati!)ll and qualify, themselves for. permanent absorption in government 
emp,oyment, wber8v!'r this is possible. These termf compm'e favuurably with 
thoBe on which considerable numbers of surplus personnel have already been 
discharged. 
Government are. howfl"Ver, anxious to bring' about conditions in whic"h e:y""ry 

one who is willing to work is enabled to find some employment, private or pub-
lic, suited to his or her capacity and qualifications. The various developma 
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~'~ emes  which are undertaken by the Centra! and Provincial Governme
nts. 

"'111, as they ,lcvdop, l,Tf'uduilll;V b;'illg ,,;'out s,ICh conditioils. 
'fhi. necessarily 

tulles tim,' . 

. , o~ernm.ent £Ire also. exploring temporary methods of employ
ment. A 

t,ommlttee IS now checking up the categories of stores in vari
ous depots with 

& view to collect together enough general· purpose tools to ste
it the manufac-

ture ·of fome of the common users' stores. Government would 
aid and encou-

rage the formation of cooperatives of artisllns mId the like, amon
g those who are' 

ro be retrenched, for this purpose. Another possible avenue of temporary em-

ployment may be the preparation of electoral rolls on the basis of
 ndult franchise 

lor the general elections under the new Constitution. This will 
be a bi" under-

taking, involving a vast populll'tion of adults who will be entitle
d to v'ote, The 

·responsibility for the preparation of these electoral rolls will b
e largely that of 

the Provincial Governments, and Government propose to rec
ommend to the 

Provincial Governments to utilise, as far as possible, government emplo
yees who 

who have been.r"tr.~nc e  lam mentioning two possible methods of tempo'·ary 

"mr !nyme,Jt. Other methods will no doubt suggest themselves to the ono~ 

able Mpmbers and we shall welcome their suggestions. 

I need hardly remind tbe House of the events which have shaken
 t.his oountrv 

during the.lsst seven months a,nd more. These  tragic events have led to t ~ 

complete impovi!rishment of millions of our countrymen, in a
ddition to great 

physical sulfering and mental anJrUish. Theile people have not
 only lost their 

employment or profession, but have lost almost every single 
thing that they 

possessed. It is the duty of Government and the Country as 
a whole to suo-

('our them and rehHbilitatl them. This isa colossal prohlcm 
for anv Goyern, 

ment. Those who undoubtedly suffer because of retrenchment should 
remem-

ber the fate of these vast numbers of our countrymen whom 
a cruel destiny 

has hit so hard. The resources of the Government are being 
utilised to the 

utmost to give relief to these people, but these rerources have certain obvi
ous 

limits. nna if too great and unbearable a burden is cast upon th
em, then the 

whole structure of our economy might be shattered, resulting
 in little or no 

relief and far wester unemployment. . 

In these cil't'umstances, while Government will continue to do their
 best to 

assist their temporary employees, they cannot accept the positio
n that retrench-

ment should be postponed indefinitely until employment can b
e guaranteed to 

everybody, nor CQn we agree to confirm all those who may have
 complet-ed one 

year's service. • 

The House is aWare not only of the vast problems and difficultie
s which this 

country has to face in its  internal economy, but 11.190 of the grave i
nternationrJ. 

situation which laces the world. Again we stand on the edge ofoa presipice and 

no man knows what the future may hold. It would almost 
appear that the 

organised elforts, that are being made to sh,.tte! the c01!ntry's econ
~m . are 

deliberately m"~nt. tC' be related to t.hese larger Issues. I'or .:1.
-11\> Indian today 

to attempt to brenk down the ·productive and admipistrative appar
atus of the 

country is the height of irresponsibility and unpatriotio b~ a io~. o ernm~. 

h(l'l'e rf'neR"edly 1:.\11<[" annE-al to th" "ronl" to eoonern.te to""r·h
er to lIil;! to .he 

wealth of the Country and to avoid strikes and conflicts at this time.
 of tJ:ial for 

an of us. They are glad to Dote that such appeals have· not been m
 'Y,un and 

that the greatmsjority of the people of this co n~. . and more spe~lall  the 

Wl)l"1ring classes on whom lies so mueh the responslbllit~ for p
rodl:l,ct1?TI' have .. 

resnonded to them. But. there are certain Jm>ups who thmk an
d aot dllferently 

and who fO!' reasons of their own, appear ~ be' bent on ereatin!!: tr
ouh1e. That 

tMllble. ~ll do harm to the oountry as a whole, but it will injure mod t
he iIl-. 

.. tenna of labour. .  . . 
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..!f every Indian has a duty in these critical times, much more so is that duty 
mcumJ>ent on employees of Government, who by virtue of their position muat 
be true lIIll'Tants of the public and must always keep the publio good before 
them. It is deplorable in the extreme that public servants should indulge in 
ihreata of direct a<ltion, which may be direeted against fiovermnent. but which 
must inevitably do injury 1;0 the public. That iss gross dereliction of dut, 
and Governnu.:-nt rnust taii:c ::l very ~·'er o s view of ROY C lll \.~ (.f ael o~l calcula-

ted to chaPengu 1 ~' f l 1 bon~' of c1pmocTfllie ~ t" n Pllt.. "it- loe ~tt' public 
work, and cause a breakdown of discipline among the public per ~es..-l must 
t ~refore make it clear that any public servant, wlto., in the circiimrtancea 
which I have described to this House, joins I¥ly strike or other form of direot! 
actio,l. will h .. cOllsldereti fiS guilty of dereli<1tion of duty .md stlriou5 mlscondnct 
~ntailin  dismissal from service. Instructions to this' eftect are being is8ued 
to all heads of offices in Calcutta. I trust that Government employees of all 
ranks will rCilhsl.: tt1{"ir ob.ii ~ttl' n  nlld \'.:ill ReI· an '~ nnp '"  of disc:pliue aJln eon~ 
duct and devotion to duty, and desist from participation in any shape or form 
in the threatened. strike. Rights and obligations go together. It is from r..n 
obligation dulv discharged that rights fiow. Where there is no obligation there 
oan be no right. 

8hri B. Da.s:i wallt to put a supplementary qUI,;,tkIJ. Is it pl·rrr.issible? 

Mr. Speaker: 1'1;, chamcter of this particular G :estion differs from. the 

It Nooll' 
char",eter of the previous question· which contained request for 
"Lli,y,('i't. .[ "honld be inclined to treat fbi" ns r.~ er hr which, 

h'dlllie':l1ty '-- ' '1 i.~ ·Upp:Plllelltnries ~n'lm b0 put b!lt i \\Ttllld :lOt liKe to 
peJ'Tnit supplc-mc·ntaries in vip.w of the situation and th" c1esirabilit,' of not 
ent"l' n~ :nto fudll{'r dis(;H1'.::;:ionR. 

EXODUS OF HrNDUS FBOM EAST BENGAL 

!Pa:p.dit Thakur D&s Bhargava: (a) Will the Honourable Minister of Relief 
and RehabilitHtiul! ·be please.d to state what steps Govermnent have tsken or 
propos:, to rake to ;top t.he haphaia.rd exodus of in ~ from East Bengal? 

(bi lis" .wy correspondence pHssed between the Governments of India and 
Pakistall in r ~ar  ~. this exodu.? 

~  Do Go\'emmenl propose to take 8tep~ to org,inise r,f:acdul exchange of 
population between \Vest Bengal and East Bengal? . 

(d) What 81<:p.,; arc Government talcing to protect, conserve,and brinl; into 
India th( propIoHies of East Bengal Hindu evacuees? 

(el What. is the value of properties left behind in a~t Bengal by the Hindu 
Evacuees, who. according to the estimates. numbe!" at least. ene million? 

The Honoura.ble Shri K. C. Weogy: (a) It ·is hoped to ol ~isc ssions ""ith 
Pakistsll Government on these and allied matters at an early date. 

(bl e~. 

(cj No 
(d) It is ~ pecte  that this question will also be dis<ltls8c,I at the fortheoming 

i~clls \i n8. • 

(e) No estir"!ates are available. --- ----
GOVERNOR GENERAL'S ASSENT TO BILLS 

Secretary of the Assembly: Sir, I lay on the tahle a statement sh()wing 
th .. Bills "'hich were passed by the :pominion T..egislature (()()nstituent As-
tiiembh· of India-Legislative) during the Autumn Session, 1947. and wkich 
have been assented to by His cellenc~ the Governor General. 

+ A " .s~ pl' "t{l "this 'ltleFt-inn laTd on the-/able, the questioner being ~ent. 
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;1) The Indian PatenlB and Designs (Extension of Time) Amendment Act, 11147. 

(2) The 'Foreigners (Amendment) Act, 1947 

(3) The Preas (Special Powers) Act, 1947. 

(4) The Foreign Exchange Regulation (Amenument) Act, 1947. 

(5) The Indian Merchant Shipping (Amendment) Act, 1947. 

'6) The Indian Finance ppl"""en~  Act, 1947. 
(7) The utited Nations (Secnrity Council) Act, 1947. " 

(8) The Income.tax· and Business Profits Tax (Amendment) Act, 1947. 

(9) ~ In4ian Tra5\e Unions IAmenument) Act, 1947. 

(10) The United Nations ifrivileges and Immunities) Act, 1947. 

(11) The Extr ... Provincial Jurisdicti.on Act, 1947. 

(12) The Indian N ursingCouncil Act, 1947. 

(13) The Delhi Premises (Requisition and Eviction) Act, 1947. 

(14) The Delhi and Ajmer-Merwara Rent Control (Amendment) Act, 1947. 

(15) The Indian Cotton Cess (Amendment) Act, 1947. 

\16) The Ajmer-Merwara (ExIBnsion of Laws) Act, 1947.· 

(17) The SaJaries of Ministers Act, 1947. 

(18) The Federal Court (Enlargement of Jurisdiction) Act, 1948. 

(19) The Repealing Bnd Amending Act, 1948. 

(ID) The Arm~  Forces (Special Powers) Act, 1948. 

(21) The Armed Forces mer~c  Duties) Act, 1948. 

(22) The Indian Tariff (Second Amendment) Act, 1948. 

INDIAN FIlifANCE BILL 

JIr. Speaker: The House will now proceed wf.th the. further oonl"ideration 
of the Bill to give effect to the finimcia1 proposals of 'he Central uovl'rnmcnt 
for the year ung)nning on the first day of April, 1948, as rE'porte,1 by the Selee' 
Committee. 4' 

The question is: 

"That claaae 2 stand part of the Bill." 
The motion was adopted. 

'Clause 2 Wll'8 added to t.he Bill . . ~ 
Clause 3 W"d added to the Bill. 

Kr. Jlohd. 'l'ahir (Bihar: Muslim): Before moving my amendments, Sir, 
I beg to submi:, t·hat nearly all the amEndments which I have tabled Gre of the 
same nature. 'i'herefore. with your permission I would like to mAke a single 
speech by mt,ving one amendment so that the purpose may he ~er e  and I 
need not rriuk.).,ther speeches on other amendment·s. 

Mr. Spe&ker: He may move all the amendments Et ODe hme. 

Mr. ,Jlohd. Tahif: All right, Sir. I do not propose to move an.endmenta 
Nos. 1 and 1\ but will move amendments Nos, 2 and 4. 

'l'he Honourable Shri R. K. Sha.nmukham Chetty (Minister for Finance): 
Sir, on a point of order. These two amendments se(k to raise the );;ve1 of 
duty as it has been proposed in the Finance Bill. alld it is not in order for 
private members to move amendment,q which will result in an ,nhancement 
of taxation. '. 

Kr. Speaker: Except perhaps with the consent of the Go.,.emor·G!'nerai. 
Has Ule Honourable Member obtained that consent:' 

(2750) 
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Mr. Ilohd. ,Tahir: No, Sir. 
Mr. Speaker: Then, the amendments fail. If the Honourable :Member wan. 

to say anything on the clause, he may address himself H'W. 
Mr. Mohd. Tahir: Sir, I want to allY a few words on clause 4. In ot e~ 

claUSES we find that the taxes have been raised on those articles which are 
generally usea by the poor people, but I find that i? claUSe 4 the taxes proposed 
to be enhanced, for instance on cars, are very little. I also find that there 
is one standard tax· and thw a preferential tax 'lS th(lntioned in ('olumn 6 of 
.the '[ndian Tariff Act. I must say thai r:n realising the taxes, after the 15th 
of August 1\)47 since India has become independent. there is no reason that 
we should mak'.) any difference in the realisation of taxes in the case of IVlY 
-country. Whether it is a CGuntry like the United KingdoDl or one of its 
Dom..nion, or the U.S.A. or Russia or auy other country. we ~ o l  realise 
taxes in a unifurm manner and I'ao not think there is any r'"Rson that· we 
should show :111" sort of sympathy to one country ~n  not s};ow t·hllt SYlllP\lthy 
to another COlll1try. Therefore. Sir. I submit that tbe preference that has been 
given in claus'.) 4 with regard to column 5 of the Indian Tariff J'.(lt, is not at all 
desirable a~  not fair and just. 
'!'he BOIIlourable Shri R. K. Shanmukham Ohetty: I have only to irform 

the Honourable Member that this preferential rate in favour of the United 
Kingdom has huen retained not becaUBe we wanted to show any particular 
favour. We nre bound under the Indo-British Trade ilgnipment to give thil 
preference and until that Trade Agreement is changpd we have no o{;tion in 
this matter, and it is in pursuance of the fu)filment of the undertaking con-
tained ._n that <l!!reement that this difference has been f.·etained. 

. ShrI][. An~t asa anam Ayyangar (Madras: General): 1\lIoy I ask the 
Honourable Minister as to when the Trade Agreement was <ntered into and 
how long it is going to be in force? Is the Governwent reconsidering the 
positioll as to whether tha.t Agreement ought to be contfuued or notice of ter-
mination will he given, and if so when? With reference t.o the context of th .. 
Finance Bill it is no good going inti> the matter,iurther. but ina~m c  as the 
matter has been raised and the Honourable Minister made a atatemenj; that II 
is an obligation I wQ.uld like to have elucidation on that point. 

'!'he BOIIlOurable Shri R. K. Shanmukham Chetty: It is 1ea11y. a Il!atter on 
which my Honourable Colleague the Minister for Commerce will be ' n:ore 
~ompetent to speak. I do not remember exactly the date on whicJ. this Indo-
British Trade Agreement came into operation but I think my Honournble 
friend has beP'll sufficiently long in the Central Legislaturc to have recollection.' 
about the genegia of this Agreement. It is now cf\rtainly a mutter for conai-
deratio:l whether the time has now come for us to reconsider our trade l'elntion-
ship with the United Kingdom. I have no doubt that matter will be taken 
up for considdrEiJion in due course. 

lIIlr. Speaker: The question is: 
·"Tha.t cla.uae 4 ota.nd pm of the Bill."li 

The motion was adopted. 

Clanse 4 was added to the Bill. 

liihri M. Ananthasayanam Ayyangar: Sir, Clause 5 proVldes for 0. sur-
cl.arge, an additional duty. on the customs duty that is already imposed_ 
sum equal to one-half of such amount in the caSe of goods and a Rum equal to 
i>ne-fifth in the case of other goods. I have been repeatedly urgillg that with 
a view to increasing the output of various cons ~er goods in this ('ountry and 
to enable capital goods to come into this country, some preference Or exell1p-
tron from duty ought to be made in favour of capital goods. Repeated applica-
tIons and representations have been made to the Honourable the Finance 
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Minister, but no indication has been given in the l"inance 13il! regarding any 
preference, Already there is a .bhortage of doilars lIDa we lire not ge.ting =j' 
large volume 01 capItal goods, If this preferenc~ is given, it -would be an in-
ducement to the trade. This may have been done in the Act, but it has not 
been done 80 far. I would therefore ask the Honourable the Finance Minister 
whether he would by administrative action, if it is possible, even Wday, withirr 
the limits that are permiSllibll;! in the law, take steps to encourage the inflow 
of ca.pitsl goods and give Bome exemption in favour of capital goods by wat of 
exemption from customs duty. 

i'he Honol1l'ablp. Shri It. X. Shanmukham Chetty: Bir, my Honourable-
friend knows that personaliy I have got a great deal of sympathy with the 
point of view that he has urged that the mac,hinery imported, i.e. the capital 
goods, should be -exempted from any import duty. As a matter of fact. in my 
Dapacity as the President of the Tariff Board I invariably made such recom-
.mendation to Government in practically everyone of the cases which came up 
fot examination by the Tariff Board. But from the point of view of the general 
revenue position of the Government, the matter requires more cnreiu! investi-
gatioll. There is, however, one factor 'which ought-to be remembered ill the 
consideration' of this question of the abolition of the import duty 011 capital 
goodk Under (Jur income-tax we have given a special additional depreciation 
allowance amounting to 20 per cent in the case 0.1 machinery newly imported. 
Now, this more than offset.s the 10 per cent that they pay on machinery As 
a matter of fact, therefore, the importers of capital goods do not Buffer today. 
If we ar~ to abolish the 10 per cent import duty on machinery. theu We have 
to tnke iut,o consideration seriously the question whether t.he exemption re-
/lurding the specinl depreciation should be continued, and if that is taken away, 
then in fact the position of the importers and -the industrialists will be even 
wors('. Therefore, these are all matters which require very detailed exaIllina-
tion and the,se are constantlvin my mind and I may assure the HOl1oural,le 
Me::rlber that I shall certainly e a~ine this question' lind see what CRn he dnne 
at the eat;liest possible timE'. . 

Mr. Speaker: ThE' question is: 
"That mUle 6 at&nd part of the Bill." 
l'he motion was adopted, 

Clsl.\se 5 was ndded to the Bill. 

XUi Syed Xarimuddln (C. p, and 'Berar: Muslim): The two a.men men~ .. 
items 8 and 9 to clause 6 which I want to move. are in s<lpport of the Re,,,l,,· 
tion which has been passe,d by the Oilseeds Committee, of which I am a 
member. It hlls been the view of the Oilseeds Committee that there is a ,ery 
great scope for expansion of oilseeds and vegetable oils in the world mr.rket.. ~s 
there is a shortage of fat and oil, and in the opinion of the Committee for the 
expansion of this trade the taxation on oi\j!eeds and vegetable oils ought ,to be 
decreased. If the Honourable Minister is willing to accept mv amendments, 
I shall fnnunlly move them. .' 

The HonouraNe S:Ilri R. K. Sltamnukham Chetty: Sir. [ am afr;1irl-·1 can-
not accept my Honourable friE\nd's amendments today. There is a great 8.cal 
of demand for oilseed. auel 'lil in the international markets of the world and we 
arc in 9 peouliarly strong position regaTding the supply of oil seeds ~n  "i' 
Hononrable members know of the almost, fanlastic prices we pay for-the imjw,'-
tntioll of our foodstuffs. We ere at the mercy of th('se foorlgrowing countries. 
III the conditions prevailing in the world markets todav which are really the 
s?lIers' markets, I do not see why we should not take ~ ll.tlta e of any' post. 
:".·tinn 4ih&t we hllve got to get better prices for our products or to make some 
_revenue out of our capacity to exporf these essential goods. So lon,g as the 
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~ellers' market -continues in the matter of oilseeds and oil, I am satisfied on 
an exam;n8tion of international prices that these dutit's can be safely bornt' by 
1Jhese commodities that are exported and that these duties will be paid by the 
importing countries, So long as that position continues. I think we are per· 
fectly justified in imposing the'se export duties, The moment "'e find that Wl' 
have lost this positiop of advantage, certainly in our OWl! iuterest-i:1 t,],e in· 
terest of our export trade and in the interest of our growers-we will, eit11el' r~
tIuce the duty or remove the duty and in actually devising the ratf'~ of duty 
applicable to oilseeds ~n  oiL I have taken care t-o see that as fflr as possible 
encouragement is given for the crushing of the oil,eeds in the country itReJf, 
lIO that we might create the oil crushing in 1i~tr  :md also get the benefit of 
the oil cakes for various purposes, The oute' has the.refnr(' been so !ldi-uat.!''' 
that fOl' an exporter, it will be worth whilA to crush the !'iIR!'eds and export the 
oil, Tn fact, it is with a view to emp asis~ this pal'ticulnr ""pect of the prob-
lem that the Select Committ",e reduced the export duty on oiiP!'eds fr0m 
Rs, 200 as was proposed in the original Bill to Rs, 100 ner ton, T hnve no 
ioubt that in view of thesf> considerations III, o"onrabl~ friend ,,'ollH not like 
to move his amendment", '  • 

, . 
'Xalli Syed JtariD:u1ddiJi: Yes, Sir, I do not move them, 

Shri M. Ananthasayanam AyyaDgll: Sir, may I say a few words on tb~ 
matter' The whole matt"r was considered in the Select Committee as the 
Finance Minister has .• tated and I would like to give certain figure.s to COIl-
Tince my Honourable friend Rnd the persons who produce groundnut' 8S also, 

the oil producer that the duty will not, stand in the way of our articles ("'Th' 
manding the market in the outside world, . -
Bir. be or~ the war in 1930 India was contributillg to the ",orId market 00 

per cent of the total consumption in the world of groundnutseeds a l~ ground: 
nut oiL After tlli.l war, no doubt the output has gone down, Ongmally, It. 
was 15 lakhs tons, It has now gone clown, The main producers of ground nut 
in the world, barring IUf1h which is t.he foremost, nrc the United Rtstes which 
produces about 10 pel' ,cent, West Afri<;tl, Nigeria, Sen,)gal and Argentine 
",hich produces only linseed and doe" not produce groundnut oil or ground nut 
seeds, Now, all the output of Senegal goes t-o France, The output in West 
Africa and Nigeria is consumed by the p, K. Thus the entire cmi.tinent of 
Europe has to. depend on the produce !rom Iudia, That is a market in whick 
I am sure in the veal'S to come wheti nnder the MlU'Shall Plan the ol~ of' 
Europe s,holtld be'rehabiliiated, there will b .. r~ater Rnd re~ter demand both 
for oar groundnuts Rnrl !!I'oundnut oiL ~ 

!-Tow, as re ar ~ the price ... in our country gTol1ndnut s~e  is qelling at 
Rs, 660 per ton and grounonut oil at Rs, "400 pe~ ton, In the outside m~rl'et 
groundnut seeds are selling at Rs, 800 to 895 per ton, Therefore, if a duty at 
Rs, 80 is impo.~e  on .ee f~  the price of,, ton of gl"olU,dllllt ~ 't'i\s will e,,1Tl" to 
Rs, 740. leaving still ft margin of Rs, 100 or so per tOll, 

As regards' oil, the p""e of oil outside India is ahout Its, 2,000 nel' ton Itn<l 
in India it is Rs, 1,4()f' :md there is a mnrgin of Rs, 000 as a matter of fact, 
Under a mistake in (",\eulation in the Select Committee we thought that the 
Rs, 2qD which was w:'l'inaJ\y impoRerl on the .gt'ound·nnt. oil wftS ton m ~  and 
there would be a' h,dency 'to export .seeds as RQ'ainst oiL T finil l>"'rin!!' the 
figures of the ruling prices of /!1'Oundnut .. oil in the world I do not think !hat 
the ori/tinal proposal itself would haYe been wrong', A~ bm  t.b" mistake is 
not to the adva!Jtage of tht, Government, but to the advnDta!!'e of the industry, 
If amendments have been moved. they are in th" direction of the ohjed of the 
mover of, the, RDlenrln;ent., , He wants to reduce it from Rs. 80 to 40 in the 
case of oll·seeds and hkewlse from Rs, 200 to 80 nnd so on, We hnve reduced 



~7 . OONSTlTUBNT A811&11BLY OJ' INDIA (Lll!USJ.ATIVB) [8OTn MABen 1948 

[Boo M. Ananthasayanam Ayyangarl _ 
it from Rs. 200 to 160 in so far as oil is concerned; there is an encouragement 
to produce and to send oil and they will make a lot of profit. As against seeds, 
there is also another encouragement. It is better to send the oil by reason of 
bulk supply. If you have only tanks, it is more easy to take. oil to various 
foreign co n~rie . All these matters were considered including t ~ r li~  

prices in the world and I hope for at least two years to come the prICes will 
I'ule. Thereafter, it is time enough for us to readjust ourselves. The same 
thing does not bear the consideration that prevail in the case of gronnd-nut 
I1nd ground-nut oil, and linseed and linseed oil to some extent do not seem to 
weigh with  eastor seeds. 

In the Finance Bill there is no discrimination between one kind of oil and 
another kind of oil. Oil· seeds of all varieties are taxpd with an  export duty of 
Re. 80 per ton and ve/!etable oils. whatever their nature might be, ground-nut 
oil, linseed oil, castor oils for these the export duty is uniformly Rs. !liO per 
top. If my information is correct we are exporting about 8,000 tons of captor 
oil per year. 'I'hat is a commodity which is wa,nted largely for lubricating and 
other purposes. We must be able :to encolll'llge the export of castor oil .. far 
118 possible. .' So far as ground-nut oil is eoncerned, we do not know when the present 
tendency of the United Kingdom to grow larger quantities of ground-nut seedl! 
in South Africa may mature. They have started already a corporation and are 
putting Ii large number of acres under cultivation of ground-nut. 'Ve may not 
be able 1;<) stand world competition. Therefore that source of income is likely 
io 8hrink. 
As regards castor, our position in the world seems to be better, though we 

have not started with as much export as we have been. able to do in the case 
-of ground-nut. Therefore, it appears from the world conditions and the practi-
cal mOllopoly that we have for castor seed in the world, barring Argentina, 
that is II. commodity which it'is worth while pursuing. We are.' hard up for 
TariOllS kinds of hard/currencies. Therefore, Sir, the Finance Minister must 
keep constnntly in touch with the Commerce Ministry to find out what pam-
ilular commodities that we produce (I mean raw products) and which ilre in 
-surpJus in this  country may be usefully exported, so that we may earn hard 
currency. Had I known this difference, I would a~e laid it before the 
Honourable the Finance Minister and would have impressed upon him. I am 
sure he wilI be watching this from time to ~ime and as early as possible, at any 
TOte. not Inter than the next 'vear and if hit should think of continuin'" the ex-
port duties in other kind. of o'il. he may not continue the export dutv ~n castor 
-oil "ml cRstor seeds.' . 

I am in favour of the retention of the clause as it is and it does not call for 
any amendments either with .respectllto ground-nut or ground-nut oil lind so 
far "~ these are concernerl, thev ma.y be allowed to stand for a year. 
:Mr. Speaker: The qUe!!tlon is: 
'''I'hat clans. 6 stand na.t of the Bill." 
The motion was adopted. 
Clause 6 was added to the Bill. 
:Mr. Mohd. 'I'ahlr: To t.his clause, Sir. there are t re~ nmen<iment!l. i.e., 

Nos. 2 and 3 of List No.8 and No. '7 in List No.2. 

The Honourable Shrt It. X. Shanmukham Chetty: So far as amendment 
No. 7 iR concerned. that raises the dut;y: again. I suppose it is out of order. 

Kr. Speaker: The same rule will apply. The Honourable Member Jmo,.. 
that he is raisin'" the duties bv his amendment, whiah he cannot do: So that 
1!Oes oil being out of order. ~ then item~ Nos. 2 Rni! 8 of list No.3, rAmBin. 
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1Ir. Kohd. '1'ah1r: Sir, I beg to move: 
(1) "That in part (b) (ii) of BUb·clau"" (1) of clall.le 7 of the Bill,-

(i) after the figuree and _brackets '1(3)' the letter, brackets and i~ 'tal (ii)' be. 
inserted ; 

(ii) the words 'at both place. where they occur' b. omitted; and 

(iii) the words beginning with the words 'alid for' to the end, be omitted," 

(2), "That in part (b) (iii) of subo-clause (1) of cla.use 70f I,h. Bill, in the propoeed 
8ub·item II(2} in item No.9, in t e~ 'irst Schedule to t ~ Central EICiseo and Salt Act, 
.1944,-

(i) for the entry in the third cclumn aga.inllt part (i), the entry 'Twenty l'Opeee .... d 
eight annas' be substituted; 

Iii) fol' the entry in the third column aga.inst part (ii), the entry 'Fifteen rupee.' 
be substituted; 

{iii) for the entry in the third column aga]nst part (iii), the entry 'Ten rupees' be 
substituted; and 

(iv) the parts (iv) to (viii) be omitted," 

Now, Sir, in moving these amendments, I submit that the oniy principle 
that I have followed is that those articles which are mainly used by the poor 
people and which are already under taxation shoul. not be taxed further. 
This is the first principle and the second is that the articles which are generally 
used by the higher class of people, they can carry on at increased rates of taxa· 
tion and there should be no objection, Thirdly, Sir, orie man should not be 
taxed for the same article more than once, no matter whether that article 
chnnges its shape or form at different times and at different stages. In sub-
mittin~ this, I will remind the House that during t,he general discllssion on the 
Finance Bill, objection was raised against the p>elposed taxation on coffee and 
tea, 

These article.s are generally used by handsome people, i,e., those who are 
handsome in, health and wealth, beauty and what not. As soon as that voice 
was raised here the Finance Minister reduced the taxation, But up till now 
no voice has been raised regarding biri which is used by the poorest class of 
people in the country, and the Finance Minister has raised the tax on hiri and 
honko. tobacco by as much as 33 per cent. But the  tax was not raised in the 
case of cigars and cheroots which are used by wealthy people, I "ave notice of 
an amendment on this but it unfortunately could not be moved. I submit that 
if the tax on cigars and cheroots which are used by rich people Is not to be 
raised, there is no reason to increase the tax on biTi and hooka tobacco which 
are used by the poor people who really are the backbone of Government, These 
things are consumed by the cultivaton; and factory worker" amI labourers and 
I do not see why they should be taxed further. -

Then take the tobacco growers. When they grow tobacco they gladly pay 
a tax-on it; but when they go and. purchase cigarettes, which is the s~me 

thing in a, different form, thei are taxed again. I see no justifieo.tion in taxing 
a person twic( (or the -saIllf article. Therefore I have suggested that the low 
class of cigarettes which are used by the poorer classes, the tobacco groWeI'l! 
and the labourers should not be taxed; I hllve no objection to the tax on the 
higher class cigarettes which are Rs. 35 or Rs. 40 per thousand. So I submit 
that the.case of poor class people ",ho Use binR !tnd cheap ci arette~ and 
hooka tobacco should be favourably considered and Finance Minister 1rill be 
pleased not to make any further taxation on these article"_ 

JIr. Speaker: Amendments moved: 
II) "T}tat in part (b) (ii) of subo-cla...., (1) of elause 7 of the BiJI,-

• Ii} after the figure. and bracket,-'I(3)' tb. letter, bracket. and figures 'fa) Iii)' be 
"inserted; • 

Hi) I·he words 'at botb places whe.... they occur' h. omitted; and 
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(iiij the word. beginnin,g .. ith ',he wordo 'and for' to the en'd, be omitted." 

(21 "Tho.t ill pall ;1.) (i;i) 0; s '~c'am " (1) of clause 7 of the Bill! in the propooed 
..... item 11(2) in item No. It, in the ~ rot Schedule to \·be Central EXCl8eB and al~ Act, 
11144,-

(il for the entry in the third col~ againat p~rt (i), tbo enLry 'Twenty rupeea and 
ei ~ P ..... • be lubatituted; 

(iiI for the entry in the t.hird co111mn against part (ii), tbe entry 'Fifteen f9peee' 
be ioubtitituted; .... 

(iiil for the entry in the third .;olumn against part (iii), the entry 'Ten rupee.' ba 
aubstituted; and 

(iv) t.he parts (iv) to (viii) he omitted." 

JIr, • .N.. K. Sidhva (C. P. and Berar: General): Sir, this clause relatea to 
th" levy of [UI excise duty on tobacco, tea.. matches llJld coffee. With regard 
to the duty 011 toblicco 1 entirely agree with the proposals of the Select Com-
mittee. I also agree about t ~ other two items, although I have appended a 
diss,mhing. l o~e 011 tho8e items. Regarding matches I feel that the Honourable 
Uiniste" should have been more liberal towards the poorer class of people for 
",hom tht.l)' an' a great ne!ilSsity .. Ten yellrs ago we used to get a box of 
matches for one pice, ;ill\d r can remember a tim" when we used to gc,t a dozen 
for an anutt. I do not want the Finance Mini,t.er to give a dozen for an anna, 
buG in. giving relief I stbmit that the poorer classes have been forgotten. He 
has taken care. to remove the loophole about 60's and 76's which waR mis-
ohievous. 9.nd the manufacturers took advantll'l'e of that &rrangement. Thill' 
arr.ngemellc was mivi:- by the previous Government. 

1'(, thitt extent I certainly agree with his vi('ws. At the s~me time there is 
no relief in that matter. Matches should a ~ been brought down to on(> pice. 
r could h[n'l' mentioned many other articles relating to the poor man, but ag 
they are not gel'lllane to the present Dill I have aot mentioned them. 

There is au item which we opposed and it relates to tyres for push-bicycles. 
To a very large ext.ent the lower middle-class of peop1e aniY th" clerical staff 
use the lJicycle partieularJy in urban arpas. In' rural areas the vi1]"ger uses it 
a8 .. cbett{l transport. and communication. . 

In IlJ46 we import.e# cycles to the cost of R8. 1,99,00,000. From this yon 
can understand what is the, number of cycles used in this country by all classes. 
of people. I would have expected the Honourable Minister to give some re-
lief by reducing the import duty on cycles but he has 011 the contrary brought. 
in 1\ proposal for an increased duty on tyres. It may be argued that tyres are 
ebling'ed once -in six  rrionths or once in a year, I do not agree With that 
beellllse in my earlier d lIys I h&ve used cycles myself., and I know th"t they 
Olin wellr out ill' three months and sometimes tyres can 'go on for fOllr or. five 
months. This increaser! duty hits all the low middle-class people who have a 
small ineome. It ,WOUld a ~ been betWr if he in cr~se  the dl,lty on tea ins-
~ . of on push·cycles. I could have even unitPrst'OOd it if he incrensed the 
iuty on motor-c cle~ and motor CIU'II. But he was not good enollgh to give 
1lIly reli-.f on the ground that the amount involved was very smitH. though he 
was pleased to agree to the reduction of duty on tea and coffe~. Well as ::: 
at311d for the reduction of dutieR I welcome' ewm this. I know that tea. is 
~enerall ' (lonsumed in urban areas and by very !'ew l'eople in the rurnl part·" 
of Ute "ountl"V. But if the question of revenue waR pnr(lmount. th" Honour-
able Minister should have given' greater preference t{) thp nprsons whose· npf'a 
WM grMter than that e1f1SS of people who could hnv," afforded to pny two annas 
mol'f' per pnund on t. '~. , • 

VOl! c!'.n verY well see from mv dissenting note that T fin not .har" ~be 

views of those Who belif've that te'a is lised bv everv man lind if tea. is l1spd bv-
eVflry'ffllllg"t'lr. thl"n it iR not a, e~tion (>f tPR' Rlom: but th" 1;(>n which i. n(>t i~ 
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any way palatable unless we use milk and sugar. If you therefote add n,ilk 
.&nd sugar to tea it becomes prphibitive as .tar at; its cost is concemed for a 
poor man. City people take tea t\\ic<' A Jhy, could you expect a villager to 
take it even once a day, leave aside caliUlg It twice a uay ( If they did their 
standard of living would be considered to be much higher I 1 know \hat tea 
and coffee is used in South India but HOt'in the U. 1'., Bihar and Orissa, the 
C. P., the Punjab, 'I have no knowledge of Bengal and Assam. In Bombay 
it is used but that also not in all villages. Originally the f'inance Minister's 
proposals were to bring in a revenue of .Es. ~ crores but the Honourable 
Millister ha,s brought down that revenue to Re. 1 crore. My colliention that 
those who advocated a reduction in the duty on tea and coffee should have 
been good enough to have taken up the cause 61 the pOOr class of peeple liS 

well. Many of my friends . are  champions of the peasants and the small mal' 
and I would have thought well of them if they had offered the increased duty 
Oil· tyres for push-cycles and advocated l'eduction ~n matches. On the contrary, 
they were not prepared to go that length but they were prepared to re ~.e the 
duty on tea and coffee. Who is affected by this small increase. It is the 
lower middle class of people. Men like Ranga and myself are really affected. 
Surely he could afford to pay two annas a pound more I I know that one 
poulHl of ten can make 5OO···cups of tea. 500 cups of tea in a family of five, 
twice a day, will mean a pound of tea: And if we must need consume two 
pounds of tea, cannot we pay the four annas. But the· Honourable Minisk·r 
was very kind enough, very liberal and generous enough, to forego the whole 
amount but somehow due to some one's credit, one crore has been Baved. 
I do not want to take credit for myself hut I do Bay that if the Finance Minister 
baJ remained firm than he did, we could have given him one crore more. When 
w,· want to give him more money, he does not want it,. That is the condition 
under which. this Bill is presented to the Rouse.. I really feel, Sir, thai 
r<::lief to the poor man for matches and tyrcs should have heen given. 

I wish that the Honourable Minister could do something at this junct.ure. 
But I know his limitations and ! know mine. He has of course greater limita-
tions than I have, ,and I also know that he cnn go to any length. even at the 
last stage. Even at 5 o'clock he can change any proposals if he 80' desires. 
But if anything is not possible this year, I would request him not. to. wait till 
1949: be must consider this matter of relief toO poor people and bring ill n propo-
sal for reduction during the intermediate period. He has been stnting 
tbat Central Government cannot give r"lief to masses, it is 'the province 
which is Tesponsible. Technically tbis may be correct under the .present Act. 
But when the question for giving relief did come .before this hOllse he was not 
prepared to do so. In my previous speech I stated that smne relief 8ho11ld be 
given or some amount be set aside for the villages, the local bodies and notified 
·areaand sanitary eommittees, because the provinces take away a large share 
of the tax and do not give anything to the local hodies who without adequate 
funds cannot do anythinw for the bett-ennent of the people under their juris-
i~tion. The Honourable Minister sbtf'd that we should not expect anything 
for ameliorating the condition of the villagers from this Government. He ~ai  

that we must go to the provinces if we want to improve their cop.dit,ions. He 
is right to the extent so far the present Act is concerned. But m.,. submission 
is_that he has missed the opportunity fOT !riving relief to the poor class of 
people. Under thesE' circilmstances how can I say that. he stanils for the pOOr<!s1 
of t.he poor? When an instance came he was not ready to accede to the most 
insignificant item of a few thousanils of rupees on the exemption of fhl) duty 
on t.vres. It is aT'l1JE'iI that the reiluction of dutv on coffee an;] t'.?<1 "<\8 a pRY-
"h"lnmcal effp,t't. But mac I say fhnt it wouJiI have hail a greater psvchologi-
cal effect ob the poor man wh() lIses matches lind ryclel'!. 
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[Mr. R. K. Sidhva.) .  .  . '. ... 
~'rom thiI> pomt 01 Vlew 1 do feel that I must l'aI88 my vorce In this matwr. 

We were advocating and we have been advocatiug and yesterday during the 
dilioUSliIO'1 1 did not hear any HOllourable Member who spoke for the intere&l 
of the oapitalist; everyone spoke for the betterment of the poor people, the 
peasant and the labourer. It is not that there are no capitalists in this House. 
They are on my right and on my left but they have no courage to bring 
forward their case here, becau.se their case is very weak. 1 was however very 
glad that such a kind 01 atmosphere prevailed in the House and many stand 
for advocating the cause of the pOOr people. But I am sorry when the matter 
really came to brass .tacks I find that they were not prepared to give relief to 
that class of people, whereas they were prepared to see that the duty on tea 
alld cofiee is relaxed, becau.se they felt it would have a psychological effeet ... 
Shri Jl. AllanUlasay&ll&m. Ayyaugar: llow many cyclists are there in 

India? 
Mr. ]l.. X. Sldhv&: R8. 1 crore and 00 lakhs worth of cycles were imported 

according to the statistics in the library in the ~ar 1946 and my friend can see 
from this tbat there are lakhs of cyclists. I am sure that the number of 
people who use cycles are much more than the lumber of people who take 
teo. or ooffee. 
Sir, I shall not be irrelevant  by mentioning other items but I will stick to 

the points which are germane to the present Bill. I have mentioned these 
few points and if the Honourable Minister is not able to do anything, will he 
let us know as to what his conception is of supporting the man for whom he 
feels that it is necessary that we must provide all kinds of facilities and con-
uessions ........ . 
An Honourabls Jlembe1: Wait till next year. 
Mr. ]l.. X. Sidhva: I will not wait till then. He must tell us something in 

between. If some oversight has been made in this Bill he can rectify it. 'file 
psyhological effect would be proved if he brings at any intermediate stage 
something really tangible. If he does it not only his prestige will be raised bu. 
through him the prestige of the whole House and the country will be raised. 
Barring my dissenting note I wholeheartedly support the Bill. I would have 
gone much farther in giving money to the Minister than he wanted. He has 
brought in this session the Estate Duties Bill. I have not studied it but 
when it comes before the House I will study it. In England there are Death 
J)uties and Estate Duties; what is th", difference between ................ . 
Kr. Speaker: That diSCl1ssion would he irrelevant at this stage. 
Kr. ]l.. X. Sidhva: Well, Sir, then with these wordsI suport the Bill and 

I hope the Honourable Minister will not forget the points I have submitted for 
his consideration. 
Thl! ABlembly then adjourned fOT Lunch till Half Past Two of the Clock. 

The A .. embly then. adjourned for Lunc1t tIll Half Past Two of thl! Glock. 
Mr. Speaker (The HO'nouTable Mr. G. V. Ma'Valankar) in the Chair. 

Dr. P. S. Deshmukh (C. I'. and Berar: General): Mr. Speaker; Sir, the 
Holl9urable the Finance Minister is undoubtedly lucky in having in this House 
people w:ho complain against his generosity. My Honourable friend Mr, Sidhv8 
seems to b~ an opponent of tea and coffee drinkers and he grudges very much 
the conce.SSlOn whICh the generous-hearted Finance Minister is pleased to give 
them. The second point which my Honourable friend Mr. Sidhva harped 
upon. tirelessly was bicycle tyres. I fully awee with him that this is a tax 

i~~ is not calculated ~ brin~ in very much revenue while it does place an 
addItIOnal burden ou agrIculturIsts and the labouring popUlation cif the COUD-
tr:'l. The point that struck me most was, o ~ er . the fact that the poor 
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lIIllokelli have been absolutely -left in the lurch and there is not only no sym-
pathiser for them in this House but everybody seems to be antagonistic to' 
him. In the case of the smokers I would have been quite happy had the 
whole class of smGkers been chastised, That however is not the case, My 
Honourable friend the Finance Minister has cho.en only the cigarette smokers, 

'!'he Honourable Shri :It. :K. Shamnukham Ohetty: No, Cigarettes, cigars, 
everything, 

Dr. P. S. Deshmukh: I am glad that there is no caste system 80 far 81 
iimokers are concerned. In any case 1 do-not know on what considerations 
the rise in the  tax is based7 While speaking about bicycle tyres my friend 
Mr, Sidhva waxed eloquent both on psychological and bicyclogical co,psidera-
tiona. I do not know whether in increasing the taxation on: smoking-the 
eigarettes and the ci ars~m  Honourable friend is trying to bring about 
lIocial refoi'm or wants that there sholild be a sort of . prohibition introduced ill 
India so far ss smoking is concerned. Because from the point of view of 
getting additional revenue I fear very much 'tl'Iiat this will ,be a case of 
diminishing returns. If we compare, for instance, the present price of a 1lin 
of cigarettes which is already very high, almost a medilllQ. priced cigarette' 
like Gold Flake will be costing us, with the sales tax, Rs. 3-3-6, which comes 
to more than one anna per cigardte. I have already met lot of people who 
have decided not to smoke cigarettes any more, I am certain, looking-to the 
oondition of our people, that cigarette-smoking will diminish a very great, deaL 
I do not regret tbis fact nor do I of course want that cigarette-smoking should 
be encouraged, At the same time it very often happens that the diminition 
of one vice leads to another. I hope a similar experience does not come liP on 
118 so far as decrease in cigarette-smoking is concerned. :'IIy friend from the 
South (Prof. Ranga) suggests that they will probably take to snllff-taking. 
Probably it pleases my friends from the South that. there should be more per-
ions who would be taking to snuff becau.se they are a large-scale tobacco grow-
ers and they probably expect larger custom for their tobacco by en-
couraging snllffing, I have mainly one point in view: namely, t ~ abolition 
or at least redllction in the taxation on cyele tyres as well as-if -it is possible 
for the Honourahle Minister to consi er~le.sser tax on cigarettes. It is not 
very much of a luxury and the ver.V high-class cigllrettes are generally smakerl 
only by the very rich. But since all cigarettes anrl cigars an' going to be tax-
ed I would plead whether it would not be possible for the Ronn"rahle Minister 
to reduee the tax. 

Shrl Upendra Nath Bannan (West Bengal: General): Mr. Speaker, Sir, 
I rise to speak generally on clause 7 and particularly on sub-clauses (f) and 
(g), namely the raising of the tax by 50 per ~t  according to the Report of 
the Select Committee. on coffefl and tea, Ttrel'e seems to be in the minds of 
a few Honourable Members of this House a notion-and some of the membeH 
have already observed in this House that way-that tea is not used by the 
poorer seotion of the people. I like to tell t ~ House 'that that is not t ~ case. 
I come from a Province, namely West Bengal, the northern part of whicb 
grows tea, I have Borne knowledge abollt the Province of Assam too. So far 
as I know. these are the two Provinces that mainly grow tea. I have got inti-
mate knowledge about the agriclilturists and the labour population there and 
I can S!lV in this House that it is the poorer section of the amcultnrists and 
the labourers that use te~not occagionallv but lise it ao their nailv nrink. 
Thesf\ people before they gp to their fielns. 'and the labourers before the:v go to 
thA factory,drink tea in sufficient Quantitv-not a cup or two iust M the 
townspeople do as my HonouJ'able friend Mr. Ridhva said, or the handsome 
people M another Honourable Member, Mr, Tahir, has observed in this Honse. 
In _ct they take fried rice 01' fried paddy along with te~. and that iR ~ eir 
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breakfast and sometimes their lun<.:h aLso. If thIS Rouse proceeds WIth IDe 
nowon that it is the middle class people or the handsome .people that are going 
to I.J" taxed by this nse ill the excise on tea, 1 have the duty to disabuse their. 
mmus on LhIS point. Anot.her member, Mr. Krishnamoorthy Rao from Mysore 
spoke yesterday on behalf of the coffee users. He has certailliy ple!lded not for 
the big people or the handsome pecple but. ior the pc.orer ilecwon of the pubijc 
ill that part of the <.:ountry. . 

H is a fact that these people have very little extra income. In foot they 
somehow t',ke out their existence day to day from what little they grow or earn, 
and u littie burden over their already taxed income is certainly heavy in those 
(londitio(IS. Had it been the case that only the wellcto-do people use these 
~e era es  certainly we would have urged this House not t() reduce the  tax as 
has been proposed by the Beiect Committee, but the fact is quite otherwise. 
My next submission' to this House and to the Honourable Minister is that, 

as 1 know all the members of this Hou,se will agree, the Cabinet at such a cri-
ti\if,ll time has to proceed very ··()'autiously. There are unforeseen embarrass-
ments which are taxing them to the utmost capacity and money is needed for 
the purpose of running the administration and also for the other ameliorative 
mcn,sures that the Government have just undertaken. But yet, Sir, these 
;finH-llcial proposals do really indicate which way our state is proceeding. . To 
my mind Government ought to take such measure.s which indicat.e clearly that 
the;, really stand for the poor and tha't they are not really taxing each and 
everyman whether he is rieh or poor. The main policy should be laid down 
here and how, and it should he applied as far as practicable under the existing 
tlircumstances. \Va have principally two lOOurces of income-first from cus-
toms duty on import and export; and secondly our excise income, which is 
practically taxlltion of our own people. My submission ill that we should try 
our utmost to tax our export to its maximum limit. Then as regards import, 
we sllonld also raise the taxes as much as possible, keeping other circums-
tances in view beca.use that is a tax which again falls upon our own people.· 
After htlving exhausted those two sources, if we again need money, then we 
shall <.:ertainlv have to take recourse to excise tax, but there should be some 
clear cut distinctions in the application of the excise tax method. My submis-
'siol1" is that first of all we shOUld. tax those articles which are not really re-
~ ire  for OUT existence or for the improvement of our mind or body-I mean 
liquor, wines, etc. Thev should be' taxed to ,the utmost limit, and made al· 
most prohibitive for a p'ers"lll to ,,"se them. Of course the labour population, 
at least in my part of the country, use simple liquors. but this also ought to be 
prohibited as much a.s possihle. In my humble suhmission, tea-drinking is not 
comparable to that. These people who live -in a cold climate do require some 
sort, of stimulant. Tea certainly substitutes liquor to a great extent. Having 
exhausted our resources there, then we should tax the [uxury goods which are 
not necessarily used by ordinary people and which are used mainly by people 
who c.an afford to pay"for them. But we ~ o l  do our utmost not to tax poor-
mltn'S consumer goods. In my opiniGn this coffee and tea comes within the 
last. cat,eg-ory as I have enumerated. My second submission is that. ~s the 
Government is embarra.ssed and they alwllYs say t ~t at quch 1\ time the;v 
have not as yet launched upon any definite new policy, we should be content 
with thA taxes that these two commodities are already paying to the public 
exchequer. II we do not. raise this tax further and drop our proposal, at least 
we shollld show to the country that really We RTe wedded to a policy not to 
tax those ,commodities wbich are uqed bv the poorer section of our bre.hren, 
and when the time will c.ome, we shRll cflrtainlv exempt them altogether: but 
'Vben we go o~ taxing hoth the rich man's articles and the {lOOT man's com-
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modities, then certainly we do not-show any indication ~ atsoe er .that we e:re 
really concerned about the welfare of the poor. That IS my humble submIs-
sion. As regards tea, so far as my knowledge goes-;-the ono~able the 
Finance Minister certainly knows it--there. are about ~  gardens ill Assam-
and in West Bengal which are run by sterl:ng comparues. .In fact they pro~ 

duce tea which is at least double the quantIty that our IndIan growers grow. 
Now,' so far as my knowledge goes, these comJ;anies are absolutely free from 
any sort of taxation whatsoever under the Indi .. n Incometax Act. If that 
source can be tapped after we have attained independence, then the loss of a 
paltry sum of Rs. 80 lakhs or Rs. 90 lakhs o~ the excis.e income is nothing 
comparable to the huge loss that the country IS und.ergomg, and. at th.e bume 
time the Indian companies are being put to great dIsadvantage 111 theIr COn,I-
petition with the ster:ing companies. There. ~re innumerable o~ er sources for 
the Centre to explore for the purpose of raIsmg revenue. TheIr resources are 
practically unlimited. Having such unlimited resources, I think that it is not 
fit for us to tax the poor man's commodities more and more. My humble sub-
mission to the Honourable Minister is that if he can drop this proposal of 
raising the excise" income on tea and coffee th&.t would give H clear indic'ltion to 
the country at large and to the poorer section of our natim! that we stand for 
them. That> is my bumble submission. 

Kr. Speaker: I think before the Honourable the Finance Minister replies, 
we should take up the' remaining amendment which also deals with the same 
subject, so that there may be a general reply. There is the amendment by 
Mr. Krishnam]lrthy Rao, if he proposes to move it, about the deletion of part 
(f) of sub·clause (1). 

Shri S. V. Xrishnamurthy Rao (Mysore State): It is not likely to be ac-
cepted; so I am not moving it. 

The Honourable Shri R. K. ShAnmDkham Ohetty: Sir, I regret I cannot 
accept the amendments mov.ed by my Honourable friend Mr. Tahir. The duty 
on unmanufactured tobacco used for bin8 is now nine annas and the proposal 
is to increase it to twelve annas. The duty on unmanufactured tobacco lIsea 
for hookah, etc., is now three annas and the proposal is to increase it to four 
anna5. By his two amendments, my Honourable friend seeks to omit these in-
creases -in these duties. The increase is necessary as a con.sequence of till' 
heavy excise duty that we have proposed on cigarettes. Honourable Members 
must remember that tobacco is used for a variety of purposes and  any excise 
duty on -tobacco has to be very carefully tho\lgbt out so that n proper bn Lm('" 
may be maintained between the various cate orie~ according to USe so that 
there might not be a diversion or evasion of the taxes. 

Tobacco excise is likely to remain one of t!le most important sources of the 
Central r./lvenues and we must do everything in our power to levy the tax at 
the maximum rate possible so that the law of diminishing returns do<"s not 
begin to operate. I am not very much satisfied with the pattern of the excise 
duty on tobacco which we have got on OUr Statute ·Book. Take for example 
the duty to be psid on unmanufactured tobacco used m the m>tnufacture :Ji 
cigarett-es. I'he duty varies according t-o the kind ot cigarette for the manu. 
facture of which the tobacco goes and the levy of the duty is dependent upon 
the content of the foreign tobacco in the manufacture of cizarettes. We cml-
not be sure whether tbl!; differential duty that we have imp~e  iR not really 
being abused by the U8el'11. It is possible, and I thick it is very likelv, that ~ 
number of manufact?ret;' ~i t take from the bond t-obacco bv'paying a lower 
rate of duty and USIng It In the manufacture of cigarette which must renlh 
mean a higher duty on that tobacco. Even in tbe case of the difference i~ 
duty between .the. bi1'i tobacco and the hookah tobacco, there is already a great 
deal of abuse that bas been brought to my notice. ' 
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If my proposals are accepted, the dut;y un the imi tobacco will be twelve 

arUla!; per pound and that on hookah tobacco four annas per pound. I am told 
that a great many people buy the tobacco by paying only Iour anuas by declar-
ing that it is intended for hookah, and then sell it to people who manufacture 
biris; there is therefore considerable lo~ of ~e en e already. In iact, Ii our 
duty on tobacco is levied on a scientific basis, the .yIeld must be very much 
greater than what it is today. This is one of the points that I have taken up 
tor detailed and expert examination. My own idea is that we must devise our 
excise on tobacco in such a manner that there would be a fairly low and a 
fairly uniform rate of duty on all classes of unmanufactured tobacco, and 
lleavy excises on the manufactured article, so that there may be no loophole in 
the matter of revenue. I wanted to introduce that system in this very Budget 
but on an examination I found that the whole question was so complicated 
that it required very careful and expert investigation before we proceeded 
further. My intention is to have !such an investigation lllane during the 
course of the coming year so that at least for the next Budget ·we might ration-
alize OUr excise duty on tobacClo. 

After all, when you come to consider the incidence of thisactiitional duty 
on the smokers of biri and the users. of the hookah, you will find that the addi-
tional burden is almost negligibie. I am told. that a ttooKah smoker will con-
sume about 24 Ibs. of manufactured tobacco in a year. Now, to get 24 Ibs. of 
manufactured tobaccD for hookah, you require 12 Ibs. of unmanufactured 
tobacco . :rhe additional burden that I am imposing upon him is twelve ann:s 
per year or one anna per month. I am sure hookah smokers-will not grumble 
this extra burden. Take again the incidence on bins. On a packet of 25 
.biris, the additional duty is 9/10ths of a pie. Take it roundly as one pie, and 
",-ven if a person smokes one packet of bins a day the burdeq, upon him will be 
less than two annas per month. I think that also is a burden which capnot 
he cansidered to be too great. For tbese reasons, I am afraid I cannot accept 
;the amendments of my Honourable friend. 

When I was listening to my Honourable" friend Mr. Sidhva, I·almost felt 
tlshamed that I have lost a splendid opportunity of translating my sympathies 
for the ROor man into practice. He pleaded very eloquently for the removal of 
the additional duty on cycle tyres. ·Well, if only.he had given me at an earlier 
-sbge the statistical information that he gave to this House. namely that those 
who use cycle tyres are infinitely greater in number than those wbo use tea 
<>r coffee, I would surely have changed my mind. But now that he has given 
this gtatistical information, Sir. I will ponder over it and if these statistics 
.are correct I will certainly change my view. 

Mv Honourable friend Mr. Sidhva also spoke about the proposed. enhance-
ment' of the excise duty on match boxes. As I explained at an earlier stage, 
what I have done is onlv to restore the duty on match-boxell of 110 sticka to 
Rs. 2-8 per gross which 'it was originally. As it is today. there is an anomaly. 
The excise duty on match-boxes containing 40 sticks each is IW. 2 per gross, 
whereas the duty on match-boxes containing 50 sticks each is Rs. 1-12. The 
;nea of Sir Archibald Rowlands in perpetuating this 'lnomaly was bis hope 
thnt this attractive rate of duty on the 50's boxes will divert the manufacture 
of match-boxes tD 50's size to enable the m .. nufacturers to sell tbem at half an 
l>nn3 per box. Now. that hope has not materialised at all:  as a result of re-
duction of' duty from Rs. 2·8 to Rs. 1-12 the price of the 50's match-box has 
not I:(one down. the result beinl:( that the exchequer lost revenue. the consum-
er did not get the benefit but the manufacturer got an additional !!ain. 

With regard to these match-boxes again, m..y own view is that our whole 
scheme of excise duty is nol. based on rational grounds. The exciRe on match-
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~s again is another fruitful source of revenue in all modern Ste.tes &Ild we oan-
not afford to give it up. We m~st therefore rationalize the whole basis of that 
duty so that the exchequer gets the maximum possible duty and the consumer 
{lets the maximum possible advantage. Today there are four different cate-
orie~ of match-boxes made: match-boxes containing 40 sticks, match-boxes 
contaiuing 50 sticks, 60. and 80.. In fact, as 1 showed to some of my Honoura-
ble friendS the other duy, match-boxes containing 50. sticks are in size smaller 
thUll the match-boxes containing 40. sticks, 

'The match boxes that contain 50. and 60. are both of the same size. So an 
. ordinary purchaser who purchases a match box wIll not at all know 
3 P.M what exactly is the kind of match box that he is buying, with the re-

.suIt that the consumers are being cheated. My intention is to standardize the 
manufacture of match boxes either as boxes containing 50. or as boxes contain-
ing 60 matches. If it is possib:e, my intention is to standar,dIze the mat'cb 
boxe6 at 50. .,sticks and make them available at fialf an anna per box.' I pro-
pObe to insist on that standard. But if I find that it is not possible to get a 
mutch box of 50. sticks at half an anna, then my aim w!?f1ld be to standardize 
all match boxes at 60. sticks each aild make them available to the consumer at 
'9-, pies. This, again, is a matter which I am taking up for detailed exaIl)ina-
,tion during the course of the year and it is my intention that the Central 
Board of Revenue should be asked to give notice to all the manufacturers that 
-after a certain specified aate, only match-boxes of a standard size would be 
permitted to be sold in the market. ,That is a very much needed refonD. 

There is one other plan that I have got in my mind to 'give phe benefit of a 
~ ea  match box to the rural popu:ation without any difficulty. Some P9rtion 
at .east of the ultimate cost to the consumer of match boxes is iak!m away 
through co=issions to various middlemen. I do not iee why we should not 
minimise this. We have got in our Pol!'t Offices a wonderful mechanism and 
an orgRnisation which is spread throughout the country in almost every vil-
lage. Now, I want to examine tile possibility of using the Post Offices tor the 
i;ale ot match boxes. Just as the Post Offices sell quinine to tne common man, 
-even so it should be possible to make some arrangement with our post Offices 
i;0 that even in the rural areas match boxes are available easily, either to the 
,;mnll retailer in the vil'age or direct to the con~ mer at our specified priceB. 

Shri Mihir'Lal Ohattopadhyay (West Bengal: General): Are the Post 
Masters likely to get any commission? 

The Honourable Shri R. K. Shanmukham Chetty: The Postal Department 
wi11 get a commission, not l;he !'os!; Masliers. I am hoping :that that arrange-
ment wou'd enable the ordinary consumer to get match boxes at a reasonable 
rITte. 

r do not think, Sir, there is any other point that ariees out of this Clause 
and I am sorry I ca-nnot accept any of the amen m~nts. 

Mr .. Speaker: First I am putting the amendments 'to the House. 

The question is: 

"That in part (b)  (ii) of sub-clause (1) of clame 7 of the Bill,-

(i) after the figures and hrackets '1(3)' the letter, bracket.. and figures '(a) (ii)' be 
inserted ; 

.(ii) the words 'at both place. where they ,occnr' be omitted; and 

(iii) the words beginning with the word. 'and for' to the end, be omitted." 

'The motion was negatived. 
"][t.Sp&a.lter: I am putting the next amenament. 
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The question is: 
"Th .. t in part (b)(iii) of sub-clause (1) of cl .. use '7 of the Bill, iu the proposed-

.ub-item II (2) in item No.9, in the First Schedule to the Central Excises .. nd Salt Act, 
1944,-

(i) for the entry in the third column o.gainst part (i), the entry 'Twenty rupees and, 
eight annas' be substituted; 

(ii) for the eutry in the third column against part (ii), the entry 'J'ifteen rupees' 
be substitued; 

(iii) for the entry in the third colwnn against part (iii), the entry 'Ten rupees' ba 
substituted; and 

(iv) the parts (iv) to (viii) b. ".liLted." 

The motion was negatived. 

II[r. Speaker: The question is: 

• "That clause 7 stand part of the' Bill" 

'l'he motion W!\S adopted. 

Clause 7 was added to the Bill. 
Shri B. P. Jhunjhunwala (Bihar: General): I do not; want to moye the 

amendments on clause 8 whichttand in my name, but I would like to speak on 
the clause. 

lIIr. Speaker: That he can do after we dispose of all the amendments, 
What about Mr. Biswanath DIIi? 

SAri Biswanath Das (Orissa: General): I do not also propose 'Co move my 
amendments but would like to speak. 

Kr. Speaker: Now, there are no other amendments to this ,Clause. )(10. 
Jhunjhunwala may now speak. • 

Shri B. P. Jhunjhunwala: Sir, I had tabled amendments for the omission 
of sub:clauses (1),  (2), ~  and (10) of clause 8 of the .I!'inance Bill, now sub-
clauses (1), 2~  (8) and (9) of the Bill as it has emerged from the Select 
Committee. Sir, in regard to these sub-clauses I have to say that by making: 
the amendment as has been proposed by the Honourable the Finance Minister, 
we flre giving up the 'Valuable right which we have got against the shareholders 
'of the dollar and sterling companies. Under the present Act, we have got iha-
same right of realising the super-tax from the shareholders_of the dolhu' ".nd 
sterling companies in the same way as we have got against the shareholders. 
of Indian companies and against' the resident shareholders of the Indian 
companies. 'fhe minimum income which the sterling and dollar compames-
I mean the profit-get in .a year is about Rs. 50 crores. Out of this, we' '(6t 
5 annas income-ta:t and formerly we used to get 2 annas corporation tax ,'nd' 
now this has been increased to 3 annls rtt the rupee. In the case of IndinI'. 
companies, in certain circumstances this one anna additional corporatio~l bx' 
is tefurrdable but to dollar and sterling companies this one nnna is not refund-
able, though under the double taxation of income under Section 49 both half 
of th;s income-tax and this corporation tax is refundable to the sterling ""d-
dollar companies. Now, Sir; as I said before, we get Rs. 25 crores from these 
dollar nnd sterling companies by way of tax if, say, there is a profit of Rs. 5lY 
crores, Out of this 25 crores of rupees which w-e get as income-tax from ~ ese 

Mmpunies 12i crores is refunded. Now 25crores of rupees ,remains with the 
shareholders. W", could realise under the present law from, persons who%, 
income is more than 25,000 rupees and this rate of super-tax varies from 
4 ann as to lOi annas. Sir, if I take the average figure, I might take it that 
we can realise at 'least at the'rate of 6 Bnnas as super-tax from those sbare-
holders and out of 26 crores this will amount to about 9 crores of rupees and' 
if it is taken at maximum rate it would come to about 15i crores. If the-
present law of in~omect  is  amended a8 ha8 been p . po~e  by the Hono?l"able 
Qle Finance MinIster. we lose 9 crorE!il • I'IIf'"I md if.,taken at mllXlmUI& 
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rate 1.5i crores. ThiS I have taken on the basis that the whole profit of the 
dollar and sterling oompauies is 50 crQ1es of rupees. . But ~ is is only m! 
.guess work. I have heard that the income and the profit is much more. ,"low, 
Sir, it is a question before us as to why of all persons our cool-headed Finance 
Minister should go out of his way to give away 9 crores of rupees from our 
exchequer to the pockets of the foreigners. Sir, he has brought these amend· 
Dlents On fo~ presumptions as is clear from the answers which he gave ill the 
Ass8mbly. :First presumption is that the present law Ito it stands is absolutely 
ineitective. The second presumption is that it is impossible to bring ,-,uy 
amendment in the present existing law whereby we_could catcn hold of these 
tax·evaders. '1'he third is that even if we can get a complete list of th!'l ,h"re-
holders from the prin~ipal officer of the foreign company, in the words of the 
.finance :\linister "the recovery of super-tax from those shareholders who may 
hc living in the United Kingdom or tJie 'Cnited. States is an impossibilit.v" • 
.Fourthly, he says that he is bringing another amendment whereby he wants 
tv meet this deficit and without any difficulty. For tha.t he has proposed qne 
anna additional corporation tax which will not be refundable to the foreign 
companies and the other thing he has pro-posed in this amendment is that nnder 
the present law if the income of the foreign shareholder is not a taxable income, 
-that shareholder is entitled to a refund, which acoording to the amendment 
proposed by the Honourable the Finance Minister, he is not entitled to :,ny 
such refund. 

Now, Sir, We have to examine all these presumptions as U; whether these 
are based on facts or not. If these presumptions are all right, then thel'e is 
nothing much to be said against the amendmen1;j; ,,'hich bave been proposed 
and which are going to be incorporated in our Income-tax save and except that 
it will be giving a premium to big shareholders of the foreign companies ",h0se 
capital will How more freely in our, country than the capital of our nationals 
as the  tax which In(lians will have t,o pay under the present Ince,me-tax will 
be much more than the foreign big shareholders will have to pay. Of course, 
Sir, I ha Hi nothing to say if it is necessary for our country to bring in foreign 
eapital and if the needs .of our count.ry so require it if we wa.nt to give any 
ooncession to the foreign capitalists we should do it, but for that, I ',,'ould 
suggest, Sir, we can make special provision and a special arrangement witl:! 
tbem. But this valuable right which we have !,ot under the present Income-
tax Act and nnder the present law, which was introduced not by om Govern-' 
ment, 'but by the British Government, we should not give away without prDptlr 
,consideration. ' . 

J:tegarding the first presumption which the Honourable ~1inister said that iii 
is absolutely ineffective, Sir, when he gave this reply, I had not 'gone through 
the -Income-tax Act thoroughly, but after that, I rea'C! each and every section 
along with an Income-tax exp-ert and we came to the conclusion that it is net 
-only not ineffective; but it is fully effective. The only thing is that the 
Department, has not enforced the law properly. It may be said, Sir, the 
companies being foreign companies, who is the man whom we can catch ,llOld 
-of here in India? They after all have got their branch offices here. On page 8 
in definition clause 12, section 2 of j;he Income-tax Act it has been  defined: 

"Principal Officer uBed with reference to ... local ... uthority or a compa.ny or any oth .... 
public bod,-or any-association m .... n:. the Secretary, treasurer, manager or agent of .he 
authority, Company, body or association or any person connected with the authority, 
.company, body or assoCiation on whom the Income·tax Officer has served a. notice of hill 
mtention of treating him as  as ... Principr.l officer thereof." 

So, Sir; this is the man who is an officer in the Branch Office of every 
lIterling and dollar and oth!lr foreign companies and the noti~e for submi+oting 
Taturns is served on this officer by the Income-tax officer. Now, Sir. unde!' 
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clause 19 (a) the PrUicipal Officer is hound ~ Bubrclta return' Blld if he does 
not submit any return, then action can be taken against him under section p;L 
l:iir, I woutd reguesj; 17he Honourable the Finance in~ster to iuquire .whethel.' 
during ali these years any action against any Principal Officer was taken 1JII.der 
lIection 51 of LT.A. 

'l'hen the J:<'inSIlce ~ter says that even if, the lis~ of shareholders is given 
. it is an absolute impossibility to realise any money from them.. When he 
files a return we know how much ~8  is due from any of the shareholders. If 
they do no~ willingly give' the money a very simple amendment of our existing 
income-tax law or company law will be sufficient.to c lllpe~ jiliese people-to ,;ive 
us our dues; and that would be to this effect that no proceeds of the company. 
'WiU be aHowed to go out of India unless full income-tax is realised from them. 
I had a discussion with my Honourable friend Mr. Ayyangar and others;. I '1m 
not a lawyer and so I cannot say where this amendment. should come i!l 'J.J.t 
the amendment in the income-tax law or company law is nO.t imposswle and 
can be easily illtr~ ce  whereby we can catch these tax-e'\laders. 

The fourth point made by the Finance Minister is that we shall be able to 
make up this deficit by an imposition of additiollal Olle a.nna Corporation tax. 
Sir, I cannot understand it unless this one anna is increused to three or four 
annas. As if we realise at the rate of one anlla it comes to only about 
11 crores out or-which we have to return half. That of course is the general 
law as it stands. Another point is that we ~ not to give a refund to l.be 
small shareholders. I trie~to get the figure of what is refundable to these 
shareholders. But that is not available and I do not think we have to refund 
any substantial amount and' so it is not possible to know whether the 
presumption on which the Finance Minister is working is right or not. My 
request iio him as well as to the House is that we sh,ould not accept these 
amendments for the time being; we should have a~l the figures before us as 
to how we stand and then only we can accept. these amendments. I do J10t 
know the parliamentary procedure but I would like to suggest that we might 
postpone it, if possible. We should hav<3 all tile figures examined and if we· 
find that we are not losing thereby, I would have no objection save and except 
that th" foreign big shareholders will have a premium over the Indian capitalis~ 
who will be investing money here. But so br as income is concerned, .hel'e 
will not be much objection.' But if it is found that the income is lesB certainly 
these amendments should not be accepted. Further, Sir, once we have pa3sed 
these amendments there .will be tIIOChang-e in the Income·Tax Act and it will 
be very difficult for us to introduce andbrlng about this law again which had 
been introdutJed by the British Government. If we shall afterwards bring in 
such law it might be offending the foreigners with whom we should like t·o be 
more' and more friendly now than hefore. So I submit that before passing 
these amendments introduced by the Honourttble the Finance Ministej' t.Jle' 
House should think over the matter and h,n-e all the facts before it. If we 
cunnot do it in this session, we will have om constitution making sessio'] in 
May and we can have then a session of the legislature for  a .day. That will 
not inconvenience anyone, hut the change we are going to bring ab-:H1t in 
income-tax is very serious and it should not be passed without full facts and. 
figures before us. . 

• Shri Biswan&th Das: Sir, you have seen that I have·followed. the diSCUBSiOlJB. 
on the Finance Bill in this House, and being a member of the Select 'Jom-
mittel' I also had the privilege of discussing it, within the limited scope, of the 
Select Committee meeting. I have stated my objections clearly in the minute 
of dissent that I appended to the report of the SeleCt Committee; and I have 
e pl~e  how _ the mail train speed at which the Chairman was prepared to, 
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take us. As such, it was not possible f.or members to' place their views in a 
limited manner, let alone to the f ll~t extent. These being :the limitatiOlls, 
1 had necessarily thought that such an important question will be discussed or: 
the floor of the legislature. But even here joint wiSliom had to give way to 
individual decision. However that may be, I waut the House to realise the 
implications of the step that is being taken ill providing inducements for 
charities in a le a~e  manp.er. Serious as the implications are, 1 am afrai(l 
you are treading on very dangerous ground in au age where scientists and mel. 
of '"thought ami learning have sold themselves to politicians. We inherited n 
culture and belong to a country which spurned material benefits, of whatever 
worth they might be. Read the Mahabharata, the Srimatbhagabat or th" 
Puranas or any other sacred book, and you will not find an instauce of intellectJ 
01' intelligence or a' cultural institution being sold for a mess of pottage 
Acceptance of this principle gives the. go-by to all our traditions. While Wb 

Congressmen agitated and took to direct adion to free India aud made th" 
utmost sacrifices that human beings are capable of, Mahatma Gandhi' wanted. 
to build up a society on a higher and better and nobler plan. He has ¥oue 
but his teachings are there to guide us and they will continue to guide Ub for' 
generat.jons to come, not onlY.in this country but throughout the wo'rl·d. \Vha\, 
is it that we are doing in the name of that great man and in the nume of tbe 
freedom that this country secured from the unwilling hands of Britaiu? In this 
atomic age intelligence and intellect are running after politicians. This Bill 
leaves our institutions of science and culture to run after' the rich and [h,,· 
well-to·do. 

Dir, I thought that after the 15th of Aji;ust, at least, a better sta~e of 
things to come in and people would stop running ufter. the favours of the rich. 
I must here confess, and sadly confess, that the noble traditions that we have 
inherited are grveu a go-by by our own acts, collective as well as individual. 
It is from that point of view that I want to place my protest on record to :;crve 
as a pointer to the Honourable the Finance Minister either now or in his next 
budget or in the budget of the years to come and I wish him to continuo as 
our Finance Miuister for many years, but with a changed outlook. 

Dir, the ideal that he has placed hefore us will smash all notions of chRrity. 
Charity in this country has existed for the sake of charity alone; chari tv has 
• its own benefits; charity has its own consolation and happiness; peopie are 
charitable, simply because they want to be charitable, because it 
gives them pleasure, because the sense of charity sustains them_ 
To such people you offer inducements. Thereby you wipe oII the very 
sellse  of charity. Chal'ltably Ilunded people hu,e never thought of these· 
inducements. I do not know how m..!' respected friend, Dr. Vikram Dev Va':ma, 
the Maharaja of Jaipur and the Pro-Chancenor of the Andhra Universih' will 
think about this proposal; probably he will _ shudder at the idea that "he ;8 
being induced to make a donation of his next instuiment of (ene bkh of nllJee; 
a year. I, therefore, appeal to the Honourable the . Finance Minisber to r il~  
ill a calm and  dispassionate manl'er the impJi"atiou, of the steT' thrlt he is 
taking and t.hs impEcations of the step that the Cabinet is taking. Sir. T for 
myself would not have accepted the budget as it is; I 'do feel that it is capnLb 
of much improvement even within our present limitations. But I hwe 
accepted it and I will continue to accept it so long as he occupies the seat 'If 
the Honourahle the Finance Minister in our Cabinet. • 

Shri M. Ananthasayanam Ayyangar: Is it as a1). obligation to the Finance 
Minister. 

Shri Bilrwanat.h Das: It is not a personal obligation, it is an obligation to 
the country and loyalty to the party that makes me do so. For myself .r 
cannot find IIny distinction between the :Ministry and the party, one is the 
mouthpiece of the other. That heing the position, I would appeal t<> the 
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l"inance Minister to think t ic~ before.he decides upon this course. I would 
beg o.f him to consult his old mother wh.ether she would not shudder to think 
of inducements for making charity. Sir, charity flows from the heart. I wouJd 
ShUll any material inducements for charity and' particularly that charity which 
goes to support scientific, cultural -and technological instit ~iolls. 
8ir, the greatest misfortunate about, the whole affair is that h0reafter lhe 

'sense of anonymity will disappear absolutely. I well remember of my tather, 
uncle and grandfather, how they would not disdose even to their nearest !lnd 
dearest ones the charity the] were proposing to make. Charity is anonymous; 
eharitable persons remained unknown. Now my friend wants to put two 
limitations on this charity. The first is the inducement. He induces people 
to offer charity. Secondly he has prescribed the conditions for the pmposes br 
which donations are to be made. I woul'd ·plead an ~r e with him that it 
is not a desirablp measure and I would beg of him to consider hundred time-s 
before he makes up his mind finally. 
8ir, the alternative suggestion that I have placed before in~ in my resolution 

will suit his purpose admirably in securing the money required for finaoeing 
our cultural and scientific institutions lind at the same time wO'lld keep the 
donors anonymous. It would also enable money to flow into a separate fund. 
}lahatma Gandhi was the biggest beggar that a man ever came across. Duder 
my proposal the money would come into a pool from where it could be diverted 
into different charitable institutions. 
Shri Ramnarayau Singh (Bihar: General): You wa.nt Government to be a 

beggar? • 
Shri Biswanath Das: There is nothing wrong in it, provided that money is 

utilised for advancing culture and science. Of whom does it-beg? It be!1ll 
of its own people and the citizens who constitute the State. Therefore, there 
is no harm if Goyernment decides to beg. III these circumstances I "him. 
though I submit to the Honourable the Finance Minister's superior' wisdom, 
that there is force in the suggestions that I have pJaced in the shape of an 
umendment Bnd I would appeal to him to consider the samE'. 

I:>ir, let me state it here that some HOliourable Members stated thaot we 
have accepted the budget with full approval. It must be realised that the', 
Select Committee of this House has no power, under the existing law, k) bring 
new pl'ovisions not contained in the Finance Bill. Speaking for myself I could 
have suggested a n m~er of other items for taxation. In fact my constituents' 
from Orissa and Calcutta have indicated to me various other alternalive 
Sllggestions which wouJd ha.ve brought us enough money. But as I state U,,:.t 
we are placed under limitations accepting ,.those limitations and within those 
limitations we have to work. I therefore appeal to him to consider t ~ 
8uggestions that have emanated from various sections of the House in the liuht 
of the experience gained and the decisions that he and his colleagues ~~l  
reach. 

With these words, I appeal to him again to reconsider his position. 

• Shri Upendra Hath ,Barman: The. first speaker on this poillt mentioned that 
we cMl: have t re~ aunas Corporation tax on companies and also give a rebate 
on IndulIIl compames. I do not really :follow how the sterling companies 'can 
co~e under it. Apart froIn that, so far as I know, there are sterling companies 
~lc  do n~t .pay any income-tax .whatsoever. I hope that the Honourable the 
Fmance ~lr ster would correct . me if I am wrong. There are sterlin" tea 
cornpames mour part of the province who directly ship their pro ct~ to 
~n ~on. They do not sell their tea in any province in India and under the 
exlsting Income.·tax·Act,unless the income accrues, or is received within "inne 
province of Inil.ia it does not come within the purview of the Income-tax 'Act: 
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When my Honourable friend mentions t a~ ont of Rs. 50 crores of income 
made by the sterling and dollar companies, Rs. 2!i crorel> come to our cotlers. 
1 verily doubt whether he includes these tea companws who make theiI'ship-
ments' to London and do not sell any quantity of their produce in. n~i~. I 
would like to be informed on this point by the Honourable the Finance Mmlsi;er. 

Dr. B. Pattabhi Sitaramayya (Madras: General): I am just tempted to 
sa) a word after hearing Shri J:liswanath Das on charity. He has been trying 
to recall tlJe ancient ideals of eharity in which the left hand does not know 
what the right hand doeth. But recently those ideals have been changed 
altogether. .During the 150 years of British rule, charity has been the rudns 
of securing titles and now titles have· b .. en reduced to money value in our 
Government. Titles have been abolished by our Goverl}ment and therefore in 
'. their place, those who give charity must get something alld they get a rebate 
on income-tax. That is how J look at the problem in rupees, annas and pies. 
A most extraordinary ideat I cannot conceive how it has got ilito the braills 
of any financier that money given in charity should be exempt from taxaton, 

I and whether it is meant to imluce charity or to put a premium on charity, 
I cannot understand it. I would rather interpret it as an award for chal-:ty, 
Rnappreciation of charity, and not an indl.fcement to charity. 

Now, Sir, charity covers a multitude of sins. That is the old adage .md 
my real apprehension is that under the cover of this clause 11 lot of iniquit:' is 
likely to incubate, and one day we shall reflp the reward of our possibly good 
intentions but bad plans. I am afraid, Sir, that one day this charity might. 
crmalise itself along· party channels and might replenish party funds. Well, 
as a man who belongs to the party that has an overwhelming majority, 
perhaps I should have liked it. But a little bit of consc,ence still Temains ;n 
us, and even if honesty is the best policy, apart from Its being a virtue, we 
must visualise those (lays also wben a particular -party may not he in power. 
Then we shall rue the results of what we have done now. 

Altogether, this seems to be a new line of pJ"oce(lure, Ilot likely to bear 
good results. But apflrt from that, perhaps on this the last occasion on whieh 
it is open to any member to speak in regard to the budget--and we have been 
speaking so long and so often and at so many stages-I filld thnt we have I"l!"en 
trying to swim in a network of \ ater~.-in a. network of creepers spread "pon 
waters which have been left behind by the British people. This kind of 
budget formation appears to baffle all examin:,tion of principles on which it 
may be based. It is the growth of centuries in England, and whether we ~ all 

be wise in copying this method in framing our budgets is more than I can ildl. 

But I see ultimately that there is a Legislltture consisting "f 320 to ;130 
members or thereabouts, the quorum of which is 33. Yesterday I counte" a 
strength of 24. I wanted to rise to a "point of quonlm" .but I thought I should 
not embarass the speaker or the Finance Minister, or the budget. or the 
House or our reputation as a new Gove1;Ilment: amI therefore I wait-eel. ,,.,ld 
counted latel" and it rose to 33 with great difficulty. What is this LegislAhn'e? 
Is this the way in which we conduct our bus;nes!!' in which crores of l ll'~  

is being disposed of and not one-tenth o~ one-weith of the totl11 members is 
. present and there are 120 members drawing their allowances! (An Hono"llra!lle 
Me'mber: "We follow the House of Commons".) Therefore, whether you follow 
the' House of Commons or the House of Lords-better to follow tbe Honse of 
Lords because its quorum is only three: the House of. Commons has a quorum 
of 4O---let us follow some commonsense and good business principles and not 
do things in this perfunctory manner. The speeches when rellorted app~ar 
Bound and solemn ann serious, but when one sits here lind follows the pro-
ceedings. one is fiUed with an overwhelming sense of sorrow and reg-ret 'It tbe 
levffy with which we .transad our business. especiRlly in money matte,.,.. 
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After ali, the Government of a country relates to money: nothing else. 1 am 
rather particular in eX84ilting an account for the sb:teen anna;; in the rupee and 
the twel'{e pies in the anna, and have bejln se eiel~ criticised by my comrades 
and fellow-workers in the Congress for being meticulous to the point of being 
self-righteous 1 The point is this. 'fhis is all money and nothing else aud 
so 1 would like that better attention was given, that 'we should sit iJo,gether and 
evolve a new system of framing the budget. What' does the present system 
come to? In the last analysis it comes to the unbridled, unrestrained will and 
pleasure of a single member who happens to sit in the financial chair. I lll'lan 
no  disrespect to our respected Minister. I quite like him. I like. his sobriety. 
his reasonableness, the nonchalance with which he meets criticism ,and the 
very telling manner of his repartee and rejoinder, his light banter and persiflage, 
Jus occasional diatribe and vehement attack. All this is a matter of p'ersonal 
rllgard, But the way in which we are framing the budget appears ultimately 
to be the will and pleasure of one individual. What happens? Here we 'lave 
a legislature in which one party carries the higgest majority. RO unchallengeable 
and so comfortable th'at the members need not be present at the meetings. 
Secondly they conduct their traJilsactions by subjecting all questions to a party 
pre-examination but as budgets cannot be examined beforehand, they are left 
to the executive. When the executive does the job things-are talked ;,bout 
only after they have been duly framed. Once they have been framed the 
Finance Minister naturallv feels that his increase]; and decreases should not l'e 
materially iJiterfered with. We might cut off an anna here or raise an "1111a 
there but we have got to keep the framework of t.he budget. as it is. I wish 
some endeavour would be made to reorganise our budget. It is not for me 
just now to hazard a new scheme but I dare say t.hat the House woulrl address 
it,self to a more simplified and a more effective and more practical way of 
dealing with the budge'll. 

Shri. M. An&nthasayanam Ayyangar: Sir, with all respect to our friend 
Dr. Pattabhi I have to say that a departure has been made in the manner ill 
wbich the budget was' presented to the House und the Finance Bill has beea 
treated. It is true that two years ago "'hen Sir Archibald Rowlands was here 
for the first time in the annals of the Finance Bill in the Budget Session he 
accepted certain amendments on the floor of the House. Last year Me. Liaquat 
Ali Khan who presented the budget and the Finance Bill agreed to certain 
amendments. But this year you would see a notable departure IM1d it is a 
very wholesome departure, t,iz" that t·he "ntire House has been taken into 
confidence. The Honour.able Finance Minister himself came fon1'ard with 11 

reference of the Bill to the Select Committee. That is n lUlldm:u'k h the 
history of the Parliament and it is a yery useful landmark .............. : 

Shri Ramnarayan Singh: lt is not a revolution. 

Shri M. Ananthasayanam Ayyangar: We cannot sit and revolve nor revolve 
and sit. Revolving and sitting cannot 110' tohethcl'. After fill revolutions the 
}lot has to come down. A'ter all revolution is not fin end in itself. Ii ~s a 
purpose. • 

,I have not risen here to s~pport all the various proposals that have heen 
placet! by the Honourable the Finance Mini,t.er. As my Honour\lble friend 
Dr, Pattabhi Sitaramfiyya said crores ~l'e disposed of and the welfare of The 
whole country, rich and poor, young and old, industrialists and profession.us 
alike, their f9.te is hanging in the balance in the coming year. As the Finance 
Minister said, lflst year the budget of Mr. Liaquat Ali Khan practically 
destroyed our industries wittingly or unwittingly. Therefore it is open 'fa a 
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}'inance ~ii ister to destroy the' balance economy of any particuar country, In 
the light-of this I agree with the remarks which fell from the lips )f Dr. 
l:jitaramayya. A larger number of members must have been present here. On 
other occasions you mayor may not be present. It is unfortunate when on 
this Bill where We can speak lind address ourselves to all departments of th&· 
l:itate except on" solitary Minister, the Finance Minister, who cannot ~ en 

leave his seat, the other Ministers are not here. Naturally any per,."a is 
entitled to expect that the Ministers would be in their seats. We are 300 and 
odd millipns in the country who are represented by 300 members in this House. 
Out of them 16 Ministers are there and 16 and odd on this side Rnd between 
them they represent 300 million9! It is disgraceful. We cannot deliver the 
goods. Collective wisdom is the safeguard' of any democracy. Healthy 
criticism is necessary and it is open to any particular party to overthrow the 
l'arty in power. We have lost that safeguard. The Finance Minister is 
answerable not to the benches here but to the larger public that stand outside. 
r entirely agree with In. Sitaramayya that unfortunately we are not refllising 
the responsibility that has been thrown on our shoulders. All the same we have 
tried our best. Though the members present here are 125 according to the 
register, not more tban 30 or 40 are here. It is rather unfortunate but I would 
say that in spite of this sufficient thought and attention have been bestowed 
upon the financial proposals.. C 

[t is true that the :Finance Minister was obsessed with the idea that the 
financial proposals of the previous year destroyed the economic stability .Jf this 
country and so he might bave wanted-to swing the pendulum " little to the 
other side, I think all his proposals have been motivater! by that one e~ire. 

It cannot be denied that we must industrialise our country. For 150 years-
our British rulers wanted to keep us merely as hewers of wood and ra ~rs 

of water, mere nroducel's of the raw materials for their factories and also to 
provide the markets for their finished goods. We want to chauge over from 
this agricultural economy to an industria! economy. Some of the proposals aft., 
well eonceived. I do not challenge the bona fides ;vith which they have been 
con(Jeived. Here and theI3 he ''light have leant unduly to one side but it is 
up to us to differ from him, 1t is in that spirit that :r yiew the Finance Bill 
that has been placed before us. 

The Honourable Minister has sai,J' that ~ is will give fl fillip tJ th .. 
industry ................. . 

Shri B. Das (Orissa: General): A very e.ma.ll fillip. 

Shli. M. Ananthasayanam A)'yangar: Inasmuch as I have been provoked. 
by my capitalist friend without capital I shall tell him that whatever we might 
do. even if the Finance Minister had gone to the extent of giving not 1/10 or 
1/20 but cent, per cent, exemptioli from income-tax m~- friend on the other 
side would not be satisfied. That is the aWt,ude which I found in the Fed"ra· 
tion of Chambers of Commerce. -

'L'q.ese are all various inducements, During thE' period of the W,lI' th., 
E P. T, was imposer!. After the war the pusiness proSts tax was brought into 
existence in the place of the E. p, T, Even in the G. K. the E. p, T, wus 
reduced by 50 per cent, and in the next year it was allowed to disappear from 
th", statute book, Our friend Jfr, Liaquat Ali Khan brought into existence the 
business profits tax and made it a permanent feature. That destroyeJ the 
economic equillibrium. Industrialists somehow either took advantage of it or--
really they found it stood in their way. It is but right that we should 
encourage the industries and we should say that the business profit.; fa.x has 
been reduced from 16 to 10 per cent. aud they should go ahead. My fri.,nc1 
from the Chamber of Commerce will say that the business profits tax ought to 
be completely removed, . it ought DOt to be put on the statute book. it SllOlUd 
·not be imposed a.t a.ll, otherwise we are not going to produce. They c .nno~ 
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.g() on in' ~bis strain. It is their good luck that they have as Finance Minister 
one who wants to change the agricultura.l economy of· this country. A 
rt>evolution will' come in. My friend Mr. Ramnarayan Singh was a little 
premature when he wanted a revolution. The Honourable Ministerila.B 
. provided in various ways and forms p"rs asion~ to the industry to go on pnd 
pl'oduce more and more. If they relax their efforts or do not exert as much 
as. possible, surely a revolution will come in the form of their being displaced 
in the industrieo We are quite competent to take charge of the industries. 

LLv persons whom we have to serve are the mute publie-,the 
4 P. M. three hundred llnd odd millions. All of us are servants in some 
. capacity or the other, and each one is bound to serve for the Clause 

'of the three hundred and odd millions. 1£ it is a question of taxing .. 11 the 
three hundred and odd millions for the purpose of benefiting the rich man let 
us get rid of the rich man. There is no harm in that •. 

[At thi8 siage Mr. Speaker va!!ated the Chair which was then occupied by 
Bhrzmati Ammu Swaminadhan (one of the Panel of Ohairmen).] 

I shall show what other inducements have been given to them. They have 
earned and unearned income. Even before I go to that, so far as compunies 
. Me concerned, smaller companies have been given a kind of concession which 
hitherto they have not had. This concession unfortunately falls not upon the 
Centre but upon the Provinces. My Honourable friend the Finance Miuister 
was very liberal with another's money. Income-tax has to be shared between 
the Centre and the Provinces. Corporation tax cannot be divided under the 
~ istin  law; it belongs exclusively, to the Centre. \Vhen <l company pa~'s 

super-tax, you may call it super-tax but it is really the corporation tax. -The 
corporation tax over a company was hitherto two amia;;. ~ \  it. is three annaB 
1lith a rebate in favour of an Indian company. Income-tax itself is five <lnnas 
ill the rupee at the maximum rate which every company is bound to pay. In 
. .1:s budget proposals the FinsIlce Minister has divided the companies into small 
(lompanies and· big companies. A small company is one whose profit is 
Rs. 25,000 and below in a particular year; the other company is one which 
har. got something more. The bigg.er company is h pay the  tax at the 
rr'3ximum rate of five annas '-in the rupee. The smaller eompany is asked to 
pay at the rat,e of 21 annas, that is, 50 per cent. of the tax. He wants a 
number of small c.ompanies to come into being. During -the war the big cern-
pAnieA were developed. But today in the capital market money i; 'lot 
available. The Finance Minister knows that it is difficult even for treasury 
bills to sell and much has to be under-wirtten by the Reserve Bnnk. c\ud 
·tbis k;nd of inducement has been given. I do not agree that 
this inducement is necessarv if he takes over all the banks 
and ndionnlise them. They know :where the shoe pinches. Even before' the 
scorpion stings they raise a cry. Th,e mother will come ami kill the scorpion. 
But the industrialists are crying in advance. They are not stung at alL All 
the same he has said let them have the benefit. The smaller cOJDpanies are 
asked to pay 2t annas in the rupee instead of the five annas which aJl com-
ranies had hitherto to pay irrespective of the fact that they were big or 
small companies. And the five annas was to be shared between ·the Provinces 
and the Centre. Now t.he 2* annas is to be ~ are  between the Provinces :>nd 
. the Centre. I am ~ re the Finance Minister wit,h his .large experience of 
parliamentary work mrd in this House-I believe every seat may have its cwn 
anecdotes about the Honourable the Finance Minister-would have consulted 
·the Provinces and' induced them to give their consent. I do not take the side 
()f tne Provinces and quarrel on that subject. I am referring to this only to 
. show that. the Finance Minister has scraped sufficient money .even from the 
nation-building services, starving the Proyinces; and Throwing it; on the heads 



of the small 01:" big companies. Still our friends having a conference in ',he 
Imperial Hotel are not slltisfied. They perhaps want him io give them some· 
thing more. Is he to give it from his pocket? 

If my Honourable friend Mr. B. Das wants something more, another 
inducement has been given. The companies have been .divided into small aud 
big companies. Who are all the small companies? Is there any chance of 
their increasing production? They are the many small companies-mush.r(jom 
companies-that have come into existellce who will come and ask for ,;xl'ort 
quotas and who will put my Honourable friend Mr. Bhabha into trouble. 
There has been so much talk of corruption and bribery in respect of export; 
quotas as if my Honourable friend Mr. Bhabha himself looks into t ~ ten 
thousand applications that come to his Department. A man starts a company 
with a capital of Rs. 10,000 and asks for a permit for the export-of jute ·.nd 
never in all his life would he have seen j!.lte or hemp. My Honourable friend 
~·ants to encourage small companies and for that 21 aunas in the  tax '.as 
been reduced. That is his intention. But I would like to say that he should 
safeguard the interests of the country and gee to it thaj; these companies stllrt 
new industries and provide us with tho;;e commodities of which we are in short. 
supply. Then I do not gruuge it. 

There is one other concession that he has giwen. That is iu regam to 
charity. So far as charity is concerned we have not given remissio·t 
retrospectively. It is only an inducement for charity hereafter, that is, (,1} 
and after 1st April 1948. If somebody start·s an enterprise for charitab!,j 
purposes it will be given remission. The small company never dreamt of 1his. 
kind of remission. All the same he has given it. But there is no goal 
promising something in adyance; he mayor may not be there next year. So 
he has now conferred another boon: he has reduced the  tax on the smaller 
companies. But my friemi Mr. B. Das wants more. For living he must z.ive 
a concession; for charity he must give some concessioin; for his industry he 
must give some concession; and for his younger brother he must show anothm' 
concession! 'l'he Honourable the Finance Minister provided another concession 
in his :Finance Bill. Do you know, ~fa am  what it was? It was exempt.ion 
for even taxes paid on buildings in municipalities. This is one other source 
of drawing off money for the purpose of buildings. He does not understuud. 
III his anxiety to help them in a righteous cause so that they may put lip 
plant and machinery and pr")duce more goods, he wanted to do that. If there 
is this exemption they will embark vpon drawing off money ,so that they may 
get exemption from taxation. Fortunately, since he accepted an amendment 
in the Select Committee he has given it up. If they prove this is true it is 
possible he may revive it. He even threatened once, but I am glad ........... . 
Shrl. T.  T. Kriabnamachari (Madras: General): It can be done in an 

Amending Billl 

Shri JI. Ananthasayauam Ayyangar: This itself is an Amending Bill. 
Madam, I am hailoing before. I am out of the woods. This is the iourth 
concession, that is, regarding profits deterrent. What about the consumer? 
People refer to my size and say if I represent the consumers they are all well 
off. I wish all of them Rre like me. I wouM sav there must be further 
inducement to plough-back the profits: There has been a repeated complaint 
that these industrialists have been declaring enormous dividends out of t·heir 
profits. Some declared 22 per cent. dividend. There are the Tata Deferred 
shares. 'fhe original .share value of Ra. 30 has been raised up to Rs. 2,25(\. 
i:t depends largely upon the dividends declared. Today it has gone down try 
Rs. 1.600 and odd. With a view to discourage the declaration of enormon~ 
dividends which has got the effect of making some people rich by drawing off 
capital instead of the profits being ploughed back to the industry, the previous 
Government-the predecessor of the Finance Minister-imposed a penalty, 
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He said "If you declare a dividend beyond a particular amount, for all tho 
excess dividend you declare, you will have to pay" particular penulty". That 
'Was a sufficient deterrent. Nobody paid the penalty and it had its effect. 
~' e .!!'inance Minister thought that there ought not to·be merely a deterreDt but 
there must be a positive inducement. He has given a rebate of one anna for 
&11 the ploughed-back profits. I have not the time or the secretariat \\-ith me 
to work it <Jut. If I had, I would have shown that these gentlemen whom 
be is anxious to pl~ e  so· that he may get still more goods aud industries for 
the country, are walking away with Rs. 58 Cl·ores. Possibly it is an 
-exaggerated amount. I already find my Honourable friend the Fi'lallce 
Minister wiuking at me. Madam, these are the concess:ons that have oeen 
given to these people. The purpose of the inducement may not ufter 'iii be 
aerved._ Three or four years later it may come back in the form of a bonus, 
in which case all the efforts and the sacrifice of the poor man would have bC<l1l 
lost. Let me not be a pessimist. I hope within the year the industrid;sts 
will find advantage. I find so much of enthusiasm. Let that enthusiasm bp, 
translated into action, 

Now, Sir, he has not <lnly be~ l charitable to our people here, 
but has been' charitable to oUl'»erstwhile rulers also. My friend Mr. Jhunjhun-
-wala very ubly referred to a matter which  no doubt is somewhat obstruse. 
The matter is this. There is l. foreign company registered in England whi"h 
·~arries on business here. It makes profits. Any p .. rson who makes profits 
-at our expense here is bound to pay income-tax to this country. Sow we shall 
take a company which is registered m England and· makes profits here m.:cl 
the sharehol'Clers are in England and other countries. So far as income-wx is-
-{',oncerned, income-tax is deducted at the source by way of companies tax at 
-5 annas in tlie rupee, the maximum rate. Thos2 shareholders, if their income 
is above Us. 26,000 a year, may have tv pay super-tax also. That cl~p fi s 

upon their world income. On the basis of th8ir world income they have 
-to pay super-tax on their income here. Th.at has been done 
away with, The reason that has been given is that in spite of Olir best efforts 
we have not been nble to get tht names of foreign shareholders. There;s one 
"other provision, which hllS been taken advantnge of both by the government 
[<nci also by the shareholder. A shareholder who has not got taxable i1wJme 
enn ask for a refund of 6 annas in the rupee that is deducted at the source. 
<Government also Can recover super-tax from those persons who are liable to 
pay super-tux. Till 'now in spite of the provisions that we have in the 
Statute Book and the Income-tax Act, we people have not been able to collect 
-super-tax, but all the same they have been obliged to payoff refunds to those 
·other shareholders in foreign countries. I understood from a very reli"ble 
a t o~it  who was himself in charge of this administration in Bombay wlllch 
--deals with the payments to foreign shareholders, deductions or refunds. :Illd 
also with the collection of super-tax, that more often you have to pay refllllds 
"than you are able to collect. No doubt hy taking strin/;'ent measure, we n~  

b~ able to withhold all the profits in this countr;-find refuse to allow them 
to take a pie until they give a list of all their shareholders and their income-
not onlv the dividend that is distributed. but alS(f the real income. We can 
'Coerce, but at very great cost we may not be able to succee-d. Alreadv I 'PArn 
that the High Commissioner for the United Kingdom in this country' i, 
protesting against a change to this effect in the Income·tn Ae'-. 'Having 
"l'f'gard to the fact that the refunds may in some CAses AmOllDt to " 1m'ger 
1i<>ure than the super-tax that we may be able to realise. I am not prepared 
'sh-aightaway to condemn the ~eas re adopted b,' the inal1c~ l\1i.niste.r. \Ve 
-shall give him a fair chance thIS year: but the unforl.unate thm!! 10 that ·~ en 

'hi. own office is not able to furnisb him with particulars. nor fur"ioh 1""1P ,,;.d 
.\',ny other member in this House ",ith porl-iculars as to whrd is the in,,:deroce 
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ot this tau,tion: 1£ we accept this amendment, what is it that we lose: or if 
we do not accept this amendment, what. is it that we gain: what is the amount 
d refunds th.at we were paying hitherto to foreign shareholders which by this 
.amendment we will retain, and if we do not have this amendment, whap IS 
thf: extra super-tax we will colled? Balancing one against the other, we ",ill 
.then be in a position to find out whether this amendment is jnsWied in the 
.circumstances or not. Statistics are wanting. If there was only a white man 
sponsoring this Bill, we would not have given trouble to you, Madam, to sit 
.even this afternoon. \Ve wouh:l have thrown away the Finance Bill even at 
the first sitting. " Our Leader would have made a speech but torn the Finance 
Bill and thrown it at the face of the Finance Minister. But a dark man has 
taken the seat of the white man and we are keeping quiet .. We do want that 
be and his office must be more alert, ane!. place all the records before IS. 
1 am sure he does not want to embrace the white man and that we should 
give him our money' for that. We are here to scrutinize calculations. He ,,,ill 
.certainly admit that the members of the ele~ Committee were very useful 
.t·, him. We mayor may not have agreed i~ him on all points, but e er~ 

member contributed his mite to the discussions. He was also good enough 
to accept some of the amendments. There was a spirit of friendliness ,md 
<cordiality. We felt we were one trying to help matters except in some ~ases 
where he tried to get the rich man come out and give more money. We ,vill 
,give him a year and see if these gentlemen satisfy his expectations. Mr . 
.Thunjhunwala took a lot of pains to study this 'matter, prepare memOl"allda 
'lI.nd he went through section after section. He is right, but I requested him 
.and 1 requested also on behalf of the admini&iration. The" Honourable the 
l'inance Minister said it may be more useful to us and therefore we are obliged 
to Mr. Jhunjhunwala for not having pressed hi$ ame~ment to tlie vote ior 
which he has got every .iustification. We will wait and see. If this amend-
ment that has been iiitroduced this year is not satis1actory, we. will go back, 
scratch th's amendment from the statute book and go bnck to the original 
Ilosition. 

As regards charity, I would like to say one or two words. ~ If a husband 
.and wife, after ten years of married life, do not have a child, they will !;ay 
"I will dig u well: I will feed so many children: I will give education.' If a 
-child is born dumb, the father says 'Oh God, give the tongue to the small 
child, I will have a schod constructed.' :!\ow we have imbibed much the 
:materialistic civilization of the West and what is the good 01 blaming the 
Honourable the Finance Minister? The sun shines. Before the sun rises, t:'Je 
-rays are already there Likewise possibly it is a change-over from the spirit 
,of service and sacrifice for which the East has always stood. It is said in 
Hamayana that Kalidasa said the ancient kings acquired wealth for ~ e 

purpose of tyaga. The' athithi who comes to my door is God himself. Am 
I to say '1 am expecting a remission from income-tax from my Honourable 
:friend Mr. Chettiar, wait· till then: I will give yOy a morsel of food.'? I do 
not accuse him.. The big men get hold of him aOO importunate before him, 
.and ultimately they get their concession. Of what avail is it? We do not do 
.charity for its own sake. But there are a host of other people who put one 
more cup of coffee into the mouth of the Finance Minister and not give a 
morsel of food to the hungry mouth. That is the unfortunate thing. We have 
;given up real values. False values have come to this country. The mon who 
has given every pie to charitv and has become a recluse todav has lost his 
place in this country. I wouid say to those persons 'who have' made wealth 
$.nd not given mQJley to charity, let them go to the Reserve Bank of India nnd 
ill, front of the iron safe prostrate and say 'Govinda, Govinda'. We have lost 
renl vnlues. 'I'hat is not the civilization we wnntin this country. I do WIlDt 
a spirit of sacrifice in thi8 country. If I obtain some wealth, it is for the 
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purpose of distributing it. I shall not be satisfied until e.ery other mouth is 
fed. That is .the kind of culture that we want. 

. That is the kind of culture that my Honourable friend should iuculcaie·, 
111 the .mmds of the others who are there. I am pleased with the looks of 
.those rlChmen-I am not sorry; but at the same time I would request t ~m 
not .to use this concession on their part. ~1  Honourable friend the Piu:lnce 
lVhlllster a~ shown. a sympathetic hand to them; he is prepared to give Ihelli 
this conceSSIon-It IS up to them nbt to receive that concession. (An. 
Honourable Member: "They will not'"). If they do not, it is all right. But if 
the consideration is that the man who has not got children may have children, 
if he receives this money he will not have children; if he has dumb children 
and he wants them to sEeak, if he receives the money the chiidren may :lot 
~pea . But in spite of that let them speak. Wby should it go forth from me 
liS a cursei' 

I entirely agree with my Iionourable friend Dr. Pattabhl and with ot.hers 
who spoke, that this charity e.ption ought not to have been given, and 
least of all from ·this country. My Honourable friend the Finance .Minister, 
it we have the pati~nce to hear him, will certainly quote 1;he instan~Al ot 
Australia, the United States of America and other countries where ful' 
charitable purposes remissions have been given. But we have a different 
culture. Here, though it is a rich man's house it is the poor man's photograph 
that is kept. In my house, upstairs and downstairs we have all his photo-
graphs. We have always worshill.ped that man who has always sacrificed-
the poorest of the poor. But there, the man who lives in the sky-scraper, 
that man is worshipped in that country. I do not want, with all resped to> 
my J:lonourable friend, to bring in that kind of materialistic culture into my 
country. I would sacrifice my life for preserving the ancient tradition. But. 
this measure after all is only for one year and it is still up to him to change 
it next year. . 

Then, on the unearned income, Madam, you will see a very wholesome-
principle was jptroduced: if I earn through m.y own labour some money, the 
tax that I have to pay must be naturally less than the  tax that I have to nay 
on property for which I get interest which I do not earn-I invest and ,orne-
other man toils and pays with interest-that is the difference between earned 
bnd unearned income. Why should_ you remove that difference? My' 
Honourable friend will certainly be up against me und  say, "After all what 
is it'l I merely said, it is. something like a child which gqes on weeping and 
you show a plantain. There is really no uifference." And if there is really' 
no difference, why should he put himself to this trouble.? Anyhow he has done 
so; any criticism will only be a cry in the wilderness. 

I am taking the opportunity of accusing my ono ~able friend the Finance 
Minister only to show him that this 'Finance .Ministership has put him ~o DIL 
this inconvenience for the rurpose of enabling those other magnates, those· 
important men in this country, in whose hands-unfortunately he is under the 
impression~t e entire country has to be dedicated, for the purpose of 
imp~o in" the economic life of this country. I am sure he will get converted'. 
next ea~  he will become the socialist of all socialists. .. Spare the rod and 
spoil the child" will apply to them; whatever ('oncessioD you may give 'hey' 
are not going to produce more. I am sure we will claim my Honourable ;rielld 
M the first Socialist Finance Minister of India. Let him have, therefore, 
whatever he want,s this year; let him exhaust all his remedies to pull ~ is 

coun.try up by encouraging the industrilllists. . 

Sbri RamDarayan SiDgh: Is it not th&t the present proposals are only £or-
one year? 
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Shri K. AnJulthasayanam Ayyanga.r: Yes, unless we maoke him 110 dictaWrl 

a itl~r  naturally at the end 01 the year he has to come be10re us. 

i have aiready taken up your time, Madam, and will therefore ta.ke 
another OpportWllty for flll1her remarks. lila use ,!j refers to certain amenu-
mell!s of tue income-Tax Act. One portion refers to the taxmg of the pronts, 
the diVIdends paId'!p foreign shareholders. Another portion refers to 
exemptioll !rom llwome-tax of donations that have been gIVen. A third portion 
conuinues ~ e same arrangement so far as the earlier one is concerned. 1 nave 
muCil pleasure in supportmg ~ e clause as it is. The .Iionourab1.e the Fiuanctl 
l\1iruster must be allowed tteedom to bring in a mixed economy as he thi'lll,i, 
anu according to him bona fide, which he believea will pay. , We are doubters. 
Anyhow let him succeed; I s re~  will be too glad; bu! it he does not, I !lope 
he will be the first to join the ranks of my Honourable friend Professor Ranga. 

Shri O. Subramaniam (Madras: General): Madam, I had no intention of 
mtervelling in today's debate, but my Honourable friend Mr. Ayyangar ~'eferre  

to a subject which has been agitating my mind for some time. He mention-
ed with a certain amount of satisfaction that it was Sir Archibald Rowlands 
who for the first time agreed to certain amendments on the floor of the House, 
and later on Mr. Liaquat Ali Khan also agreed to certain amendments moved 
on the floor of the House, and that we have moved a step further and a revolu· 
~tionar  step has been taken in the Finance Minister agreeing to refer the Fin-
ance Bill to a Select Co=ittee. I do not know, Madam, whether we ,are 
progressing in the right direction-l have got my own 'aoubts. II!. approaching 
this problem we are faced with the present set up of the Legislature and also 
the Ministry. In the Legislature the Congress Party has got a majority which 
is over· whelming, and in the Ministr,y not all are Congressmen, tk .. e are out-
siders also and the Finance Minister happens to be such an outsider. Naturally, 
we Congressmen view with a certain amount of suspicion whether after all he 
would carry out our policy, whether he would carry out OUI' progra=e in fram-
ing the Budget. Therefore, naturally We feel glad when we are given an 
opportunity, by the fOrInation of a Select Co=ittee, to introduce amend-
ments to change the propos$ made by the Honourable the Finance Minister 
in his Budget, so that it might conform to OUr policy and to our ideals. 

Madam, this problem should be viewed not in the present set-up, but how 
this system would work ill the future also. '. These budgetary proposals, 
espeaiFllly the financial proposals, are kept a dead secret in every country. We. 
know, Madam, how in Great Britain a Finance Minister had to quit office 
because he disclosed the hudgetary proposals just a few minutes prior to his 
speech. Secrecy, Madam, is necessary because these taxation proposals 
affect so many vested interests and if they come to know of these proposals 
beforehand very many consequences ure likely to follow; they, might take 
advantage of those disclosures and they might manipulate and adjust things 
according to the proposals which are to come later on. It is only in that view 
that the budgetary proposals are kept a close secret. Till the Budget is dis-
closed on the floor of this House, there is a lot of speculation going on as to 
the nature of the budgetary proposals, and according to the guess-work the 
market also is affected. 

So there is a certain amount of uncertainty and speCUlation before the Bud-
getary proposals are placed before tillS House and when it has come out we see 
the reaction in the mafket. We found the reaction this year also. Share mar-
kets were going up in the expectation that certain proposals would be made by 
the }<'inance Minister. When they found that those expectations were not ful-
filled, there was a reaction Shares went down. Thus, there is one period of 
uncertainty till the Budget is disclosed on the floor of this House. We intro-
duce another period of nncertainty again, when we agree to have a Select Com-
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mit~ VuU*l'1\ &elect Committee is formed, certainly 'the ,Select Comlllitj:e" 
IS Llound to wake some ulllWgt:ll. III tn" melinw 11lle, anOthel' penod ot specula-
UOll ~oes on liS to Wllllt ull ..... j!es tne l:)tlleet l,ollillilnee are !illely to lllaKe.in 
• .i:.un ~  tLI.tor" IS II. ellw.n 01 ~"".nl l '  and o;peeulatiJn. 

ApllZt :trom uW,s, Madam, there is 1W0tner thing also which We have to bear 
in lllilld. It is a.u 1:ighl; tnls,rear. The iSelect Uommittee have .made very good 
changes. 1 agree. but suppose next year a iSelect Uommittee is formed and 
some vested 'wteresUs begin .to work. iSuppose some outside in:tiuellce is 
brought to bear upon the ,iSelect Uommitttle. ,How will it work t ell~ 1 do not 
know. 

Prof. lIl' •. G. B.aDp ~a ra  General): Influence can ~ broughj; inside 
the HoWie also. 
Sh.ri O.Subramauiam: 1 will COllle to that. 
'1 'here will be a certain' amount of lobbymg when you have appointed 1\ 

Select ("ommittee. 1 am onll thiuking aloud. 1 am not saying what is done 
is absolutely wrong, or what was done before was absolutely right. It is for 
expenc:nceq legIslators, after taking into cousideration the pros and cons, to 
come to a deCIsion later on. After all, this year We have adopted this proce-
dure ;md we have passed through the t:!elect Committee Iltage. In my opmion, 
a certain amount of lobbymg and the canvassing by vested interests is in-
eVitable. 
Kr. R. X.J'ldhva: They are already buSy. It is not going to in1I.uence any 

honest member. 
Smi O. SubramaDiam: I hope so. This time it has not happened. I 

hope it will not happen next time. But we Ilhould look to the future. Alter all, 
we have to set up good traditions. We are building for the future. So what 
would be the effect on the future is also a point which we should bear in mind • 
.I::lonourable Members need not think unneoessarily that I am oriticising one or 
the other, or that I am casting aspersions on any partioular member of the 
House. • 

Then, Madam, it was mentioned by an Honourable friend tha.t after all, 
influence might be brought in here, inside this House, IIlso to bring in amend· 
ments and change the tax structure. Now, that mlltter is nl)t 80 serious as 
thllt; unless we are 'prepared to throw out the Budget; unless the Finance 
Minister is prepared to accept the proposals made here, that would me~ the 
throwing out of the Budget and throwing out of the Ministry. Whether any 
party would be prepared to do that or not will depend upon the circumstances 
then existing, and that would be a very difficult matter. 

There is another difficulty also. The Finance Minister, when making the 
Budgetary proposals, if he has in mind that later on a .Select Committee is 
going to b~ formed and when a. .Select Committee is formed, just te please 
them, they should be allowed to make certain changes, then in framing his pro· 
posals he would be induced to pitch his rates 0. little higher so that later on he 
may please the Selt:ct Committee. As a matter of fact, the Honourable the 
Finance Minister when he was replying to the debate, the other day said about 
the maximum limit of taxable income: Hr wanted something at least to be 
left to the House". This is also a point which has to be borne in mind. 

After all, when the Budget is framed, it is not the Bud,get of one person 
alone. It is the Budget of the entire Cabinet cUld the Cabinet represents the 
majority party of the HOOBe. The majority PiArty gives certain indications of 
the taxation policy. Under these circumstances, the Cabinet and the Finance 
Minister .are expected to frame the Budget according to the policy of the 
majority party which they represent, and jf the party or Ire House feels dill-
satisfied with the Budget and think that they have not adhered to our policy, 
• then 'the only alternative is to throw out the Budget and have another Finance 
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Minister and another Cabinet. That would be the proper ~ ip. my 
ble opinion. I might be wrong. 
Prot. N. G. Banga: Quite wrong. 

2771l 

hum-

Sllri O. Subramaniam: But 1 feel it my duty to place before the house 
what I feeL These are the things, Madam, which have been agitating my 
mind. I do not say whether this thing is absolutely correct or the other thing 
is absolutely correct. No human system is perfect. There are faults in alll 
system. But we have got to decide befol'tt next year and expert le islat~ 

like !Ill'. Ananthasayanam Ayyangar I hope would begin to think about thlM 
problem right from now and come to a final conclusion as to whether it is,in 
the interests of the country; as to whether it is in the interests of the House, 
that the Budgetary proposals should undergo a change during the Select Com-
mittee stage; whether any Select Co=ittee is at all necessary. 

Then, Madam, I wish to say only one thing regarding Clause 8. In this 
you would find that the charities for which donations might be gi\'6Il have .got 
to be approved by the Central Government. In my opinion, that is going to 
be a big headache to the Central Government. I wish they frame some rules 
by which they would be guided. Instead of taking individual institutions by 
themselves and then deciding whether they should be taken in or not, theY 
should frame certain rigid rules and if only the conditions laid down in those 
rules are satisfied, any institution should be approved for the purpose of t ~ 

donations. One other thing should also be borne in mind. I think no institu-
tion should be recognised unless it is a registered body. Otherwise, it will lead 
to a lot of abuse of this Section snd some people might take advantage of this 
and give chartiy to all sorts of institutions. I hope therefore that the Finance 
Minister, while he approves the institutions for which the donations would be 
given 'under this Section, will bear these points in mind and approve only those 
charities against whom there could be no objection on any ground whatsoever. 
These, Madam, are the only remarks that I have to make. 
Shri B. Das: Madam, J would not have intervened in this debaw, but I 

learned so many theories from my Honourable friend Mr. Ananthasayanam 
Ayyangar which he so nicely passed over to the Honourable the Finance 
l\finister that I thought I might also say something in r.egard to the theories 
and principles for which I .stf)ond. Madam, I am neither a socialist-minded nor 
a capitsl'st-n:;inded person; but I am an industrially-minded person. I believe 
in the pToPJ,erity of the country. I do not believe in the socialistic ideology to 
whieh my HOllourable friends Mr. Ananthasayanam Ayyangar and Pro e~sor 

Ranga nave given vent to, so often here, but I believe in evolutionary growth 
of the prosperity of the people. 
People talk of nationalisation. People talk of socialisation. What next? 

My Honourable friend Mr. Ananthasayanam Ayyangar passed several tall 
orders to my Honourble friend Mr. Shanmukham Chetty. I sympathise with 
him. He asked him to do this and to do that. Suppose we accept his ideolo-
gies. H'uppose we have nationalisation. Suppose YOll take over all industries. 
Where will the revenues come from? The Sta.te has taken over the RRilwavs. 
Do the Railways pay income-tax? I will give you another instance, which ~ill 
probably be more strilring. 
The Bombay Electric Supply Tramway Company Limited which used to 

make profit to the tune of one crore of rupees per annum for the shareholders is 
now managed by the nationalised Municipality of Bombay Corporation. I am 
told that it had only a profit of Rs. 76,000 in the last year of its working 
That's your nationalisation! So I want my Honourable friends, Prof. Ranga 
and Mr. Ananthasayanam Ayyan£;dr and those others who think in that way 
t.o write a hook or to speak on the:floor of this House or outside 88 to 
how their policy of nfltio'lalisfltion will work. My friend while speaking 011 

\dause 8 of the FInance HilI covered 'the wholl' po1iC'y. of h'mtiol) of Govert'· 
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ment. What will happen to the income-tax? There will be no auper-tar; 
there will be no corporation tax after nationalisation of industries. So after 
two years I accept my friend Prof. Ranga's principles aud theories of industriali. 
sation and nationalisat:ou, where is the corporation tax and where is the super-
tax accrUlng to the treasury? The result will be either capital levy or taxing 
turnovers of all industries owned by the State. I am not familiar with the 
Russian method of taxation. Those in this House who are familiar with the 
Russian method of taxation will tell us how Russia is taxil.lg production so 
that it; meets its huge expenditure. Sir, my Honourable friend talked of the 
Imperial and imperious capitalists, the remnants 01 British Imperialism. The 
capitalist federation was meeting at the Imperial HoteL I wish this Govern. 
ment passes an order that there should be no hotel, no organization with a pre· 
fix 'Imperial' before their names. My friend Mr. Ananthasayanam Ayyangar 
has always a smile ready for everybody, but I must admit that I and he were 
there and profited 'by the speech which the Honourable the Prime Minister 
delivered there. 

I was a student of practical economics, but I cannot visualize what is in 
the minds of my Honourable friends about the structure of taxation they would 
envisage. It will have to be solved and unless we get somebody who can 
fathom what is in the minds of my Honourable friends, who want to nationalise 
the industries, nobody can evolve a structure of taxation which will meet the 
day to day expenditure of 220 to 250 crores of rupees of my Honourable friend, 
the Finance Minister and the Ministry. They have to run the administration 
of the ship of State and at the same time develop the prosperity of the country. 
How that prosperity will be developed after nationalisation, I cannot visualise. 
I do hope that when Prof. Ranga returns from Burma, we will get an ·oppor. 
tunity on the 7th or 8th of next month when he will tell us how he will indus-
trialise the nation, nationalise the industry, develop industries under State-
management and yet meet all the obligations of the State, unless he has paper 
currency minted at Nasi and let the country go pell·mell, as Russia did at one 
time. 
Sir, it is nice and easy to attack private enterprise. My friend, Mr. Anan· 

thasayanam Ayyangar, I call him. 0. conservative; he gives quotations from 
.hl18traR about the old method of charity and I believe even his charity is 
dried up in these days as is mine. 
Sir, the Finance Millister may smile on o.s one coming from 'South Indio. 

and enjoy the speeches of my friends from South but to me it is alarming 
when I see all imaginary principles are trotted on the Boor of this House for 
acceptance. Sir, my Honourable friend was very happy that the Expert Com· 
mittee on taxation will be reporting next year; let it come. They try to level up 
either way or lend down. If the savings are to be analysed-I do not know 
who is going to be our Economic Adviser; Dr. Gregory has gone and I was.very 
glad over it. The fiscal Commission is coming. What are your s estions~ 

Give them here or simultaneously in a public platform. Let us see if you have 
any policy of taxation, to raise the prosperity and standard of living of the 
people. The unfortunate thing in socialism is that I do not know where is the 
difference between socialism and communism. It is very unfortunate and this 
morning the Prime Minister gave out how the communists are trying to upset 
the loyalty of the Government officials in Calcutta. It may creep into Delhi, 
but the Prime Minister told. us. that those who are organising the All India 
Government officials Conference here have assured that they will not be in-
fiuenced Qy communists. Well, Sir, at least one knows what the Communists 
"I'ant. One does not know what the Socialists would require. One objects to 
the passing of such tall orders and if I were to. speak in sympathy with the 
ti l~ rllb1e the F'ma.nce Minist .. r. I do not want him to produce something ot 
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a budget which will have no ~ean~n . next year. . n:e ~ st understand. ~t 
Socialism wants and what natlOnaiIsatlOn, and sOCiaiIsatlOn would require In 
regard to policies of taxation. I have no apology to. olIer for the capitalists; I 
do not represent them, but I rio ~ope before my frle.nds ~estro~' pn a~ .en~r. 

prise, let them show by mea!lS or, stat;shcs how their polIcy of s ~l1alisatl n 

and. Government industriahsatlon and :tinunce \nll work for the bEJnetit of the 
people and will not make the State bankrupt. 
'!'he Honourable Shri :8.. K. Shanmukham Chetty: Sir, 80 far as this olaUl8 

is concerned the main criticism has come from llly friend Shri Jhunjhunwala. 
i may tell hun that theoretically his arguments ar~ perfectly' correct. So far ~s 
the objective regarding the taxation of foreign companies is concerned, the;€ IS 
no difference of opinion between him and me. In fact there can be no differ· 
ence of opinion in India at all amongst Indians. We do.not want that foreign 
investors who make profits in India should escar e our taxes, much less have 
any of us any desire to show them any preferential treatment in this matter. 
It was only some time back, after I came into my present office, that my 

attention was really drawn to these provisions in the Income·tax Act regard-
ing the procedure for collecting super· tax from investors ~' o live abroad a~  

who hold shares in companies which make at least part. of their profits In 
India. In fact I was amazed to find such a provision in the Income-Tax Act. 
It is no wonder, considering the impossibility of putting these provisions into 
practice,· that the previous regime so readily accepted these amendments to be 
incorporated in the Income-Tax Act. 

An Honourable Member: They themselves brought them forward. 
The Honourable 8hri B.. K. Shanmukham Chetty: 1'hey brought them for-

ward because th_ey knew that on paper it would appear that every step is being 
taken to collect the  tax due from foreign investors and that in practice not a 
pie would be collected. And so they were generous; they thought they would 
satisfy Indian sentiments by readily bringing forward these amendments. In 
fact sOlne time back I had a visit from one of the Ambassadors with us; he 
mentioned to me the instance oIa new company_that wanted to establish a 
branch ill India, and he told me that this company had over three thousand 
shareholders on its list, and that if it was our intention that we are going to 
adhere to the letter of the law and demand from this company a list of share-
holders and other details, that company was not going to open a 'branch in this 
country. This Ambassador ~ee  not have taken the trouble of bringing this 
matter to my notice because in practice practically none of these companies 
have been giving these returns, and it has not been possible for our adminis-
trative machinery to enrorce the observance ,of these clauses in our Income-
Tax. Act by these companies. I had therefore to look at this problem from a 
practical point of view. Theoretically a great many things are possible, but 
from the practical and administrative point of view if there is any remedy 
open to us to collect the tax we are perforce compelled to look to other reme-
dies 80 that we might have the satisfaction of recovering Borne portion at least 
of our dues. And it was when I applied my mind in this direction that I final-
ly in consultation with my advisers evolved this proposal of increasing the 
companies tax by one anna and giving it as a, rebate to the Indian companies 
which operated and declared and paid their ilividends in India. I have esti. 
mated in my budget the proceeds from this as about. two crores of rupees; if 
the fi re~ of income made in India by these foreign companies as given' by 
Mr . .1hunJhunwala are correct, the proc.eeds of this tax will be about three 
craTeS of rupees. go what we get bv this amendment is a positive income of 
three crores of rupees plus II gaving in the refund that we are giving. There is 
no question of an" bo]"nce of los~ at all. hecause RS Q.gainst this positive adVlln-
tafle that we would get hereafter we have not collecte<:l an:" tax at all frl)1lJ 



21&2 CONSTIi'UENT ASSEMBLY OF l.,\"DlA (LEGISLATIVE) [30TH MARCH 1948 

(Smi R. K. l3hanmukham Chetty]. .  . 
these companies. There is no use blaming the Central Board of Revenue over 
these affairs because if you waut the Central .Board to apply the proVlslonS of 
the income·tax law in that strict sense in which .Mr. JhunJhullwala wants UII 

to apply it, it will be a practical impo.ssibility for them to do so. I am prepared 
to ask the Central Board of Revenue to give RIl the facts and figures connected 
with thiS affair to any committee 01 the House that. might like to discuss. ~i8 
matter with the Central Board of Revenue, because if us a result of our lOlnt 
discu6.si0ns We can devise some better means of getting a little lUore of our 
dues 1rom these foreign companies I certainly \\'ill be yery glad. I am there· 
lore happy t.o know that on furtber consideration my Honourable friend 1\1.1". 
Jhunjhunwala has kindly agreed not to move his amendlllents. But my offer 1S 
open that I would welcome ~fr. Jhunjhunwala or any other Honourable friend 
who is interested in the mfltter t.o go and have u thorough discussion With my 
'advisers in the Central Board of Revenue whom 1 will iestruct to place all the 
facts and materials reiatiug to this matter oefore these gentlemen. 

There was only one other reference pertaining to this clause, that relating 
to 'the exemption from taxation of charities. I was very much moved by the 
appeal made by myoid friend Shri Biswanath Das about this matter; but I 
must confess that even after listening to his moving appeal J remain uncon-
vinced,-an unconvinced heretic in this matter, if I may say 80. I am not 80 
well versed in the S'ha8tTa8 relating to the practice of charity us practised by 
our ancestors, but I have been told that one can produce quotations from the 
Bhastra8 to support even the telling of lies or the committing of a crime to per-
suade a IlUI.n to make a charity fer a worthy cuuse. 

(At this stage Mr. Speaker rC811med the Chair.) 

I.think, .s.ir, that in our country when-as my Honourable friend Mr. 
Ayyangar rcmarked-our sense of values has changed, we must really do 
something positive to encourage contributions to really good and charitable 
causes. In a system of high taxation it will be difficult. for men-honest tax-
payers at any rate-to find any surplus from which they could make contribu-
tionJl to charitable endowme.s. Take even the provision that we .have made 
here. We have imposed a maximum limit of 2t lakhs of rupees for any indivi-
dual charity to claim this exemption. But in practice nobody would be in II 
position to make this contribution of2t lakhs and yet get all the benefits of 
this exemption. Really ~o pay 2t lakhs of rupees .. as charity a man must have 
an income of 25 lakhs of rupees; but if any gentleman had an income of 25 
lalj:hs, the amount of tax that we would take away from him will not leave 
with him enough money to contribute even this 2t lakhs, leave alone his ex-
penses. So in a system of stiff taxation of that kind I think it is only fair that 
men who wish to contribute to charitable institutions mu.st at least be exempt-
ed from the operation of the tax. I quite realise that without proper safe-
guards this provision is likely to be abused. It is to safeguard against such 
contingencies that we have made it clear that the contributions must be to ins-
titutions apnroved bv the Central Government. I have already sent round 
circulars to the provincial Governments inviting them to give us a list of chari-
table institutions in their respective provinces whieh might be included in the 
list: and I hAve told them in my circular that thev should speciallv recommend 
those institutions which are engag-ed in medical relief and e cati~n  . In fact 
after these lists come it is our intention toapp\y very strid and rigid standards 
to each institntions to ensure that these are not bOl(us institutions. that ac. 
counts are properly maintained. thAt nrovision has been made for . audit and 
that in every re~peet the ~ffairs of the institution Are above  sllspicion. 

&hr\ Kamnarayan Singh: What about r17",rnm.olos and temples? 
The Honourable Shri ll. X.Shanmukham Chetty: No, I do not think! 



will "gl'l'e ... alt ill the case of cOlltributiolli; tc. dharamsalas und temples; it 
will predomillantly be for educational .ilistit~tions . and h?spitals. 

5 P. M. Alid as regards the needy poor, if there IS an mstltutlOn which de-
serves t.) be inCluded it will certainly be done. 80 with this assurance I hope 
the House will not have objection to accept the clause as it stands. 
Mr. Speaker: I shall now put the remaining clauses to me House one by 

one. 
The question is: 
"That clause 8 eland part of the BilL" 
The 1l1otIOn was adopted. 
Clause 8 was added to the Bill. 
Shri M. Ananthasayanam Ayyangar: Sir, on a point of order, how can 

Ghere be a guillotine on a Finance Bill? 
Mr. Speaker: I would invite the attention of the Honourable Member to 

Rule 20B. I had told the House beIore we started with the allotment of time 
made by me that the consideration motion would be discussed for the whole of 
yesterday and the question would be put at 5 o'clock. With regard to all the 
c'auses, I had aUotted time up to 5 P.M. today. 
Shri M. Ananthasayanam Ayyangar: If the rule surprises me, it will then 

have to be modified. As it is we are bound by it. This is a very important 
matter. After all we have spent only two days. 
Mr. Speaker: Comment is unnecessary. This morning, when I found that 

Honourable Members were speaking without any idea of the time limit, 1 
wanted to remind them that they would miss the discussion of certain oth8J' 
questions, unless they curtailed their speeches. But I thought, having given 
them the programme yesterday it was better that I should not interfere and 
allow them to adjust their own matters in such way as they liked. 
The Rule 20B reads as follows: ... 
"At any time after the introduction in the Assembly of a Fina.nce Bill, the President 

may allot a day or days, jointly or Bev,rally, for the completion of all or a.ny of the 
,tages involved in the passalle of the Bill by the Assembly, and when such allotment 
has been made the President shall at 5 0' clock on the allotted day or, as the case may 
be, the last of the allotted days forthwith put every question necessary to dispoae of 
all the outstanding matters in connection with tbe stage or stages for which the da,. 
or days have been a.llotted." 
This allotment has been stated to the House a long time before. When the 

Jlotion for Select Committee was made, I had stated that I w.ould allow two 
days f(Jr the Seleet Committee motion to be discllssed and two furtber days 
for purposes of the passage of the Bill in all stage". 
Shri M. Ananthasayanam Ayyangaa.-: I thought normally we expected· to 

finish with Ii slide OI'ler of sometime. After all we may not take time. t never 
thought that the guillotine would come. All that."I can say is that it is an un-
"'holesome rule and it would be /.<ood if yon can get rid of it. 
Mr. Speaker: The question is: 
"That clause 9 satnd part of the Bill." 
The motion was adopted. 
Clause 9 was added to the Bill. 
Clauses )0 and 11 were added to the Bill. 
The first and Recond e e 1l1e~ were added to the Bill. 
Clause 1 was added to the Bill. 
The Title Rnd the Preamble were adilfld to the Rill. 
The Honourable Shri R. X. Shanmukham Ohettyo Sir I move: 
"That the Rill. os amended. be passed." " 
Hr. Speaker: The ques&n is: 
"That t~e Bill, as amended, be passed." 
The motion was adoj1!;ed. 
The AS8embl,./ then adJ'ourned tlill Q '" a  a a uarler to Eleven of the (Jlo 70: '" e l1e8 ay, the 31st March, 1948. C Oft 
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